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 of  royalty  on
 crude  oil  (St.)

 SHRI  SURAJ  BHAN  (Ambala):
 Sir,  I  have  given  an  amendment.

 MR  SPEAKER:  Please  sit  down.
 How  can  you  do  it?  Why  should
 you  do  it?  You  are  a  part  and  par-
 cel  of  the  Committee,  The  question
 is:

 “That  this  House  do  agree  with
 the  Fourteenth  Report  of  the  Busi-
 ness  Advisory  Committee  present~
 ed  to  the  House  on  the  17th  March,
 1981.”

 The  motion  wads  adopted,

 12.08  hrs.

 STATEMENT  RE.  INCREASE  IN
 RATE  OF  ROYALTY  ON  CRUDE

 OIL

 THE  MINISTER  OF  PETRO-
 LEUM,  CHEMICALS  AND  FERTI-
 LIZERS  (SHRI  P.  ८  SETHI):  Mr
 Speaker  Sir,  with  your  permission
 I  would  like  to  make  a  statement
 about  the  enhancement  of  royalty
 Payable  to  the  States  where  crude
 oil  is  produced.

 The  rate  of  royalty  on  crude  oil  is
 fixed  under  the  Oil  Fields  (Regula-
 tion  and  Development)  Act,  1948.
 Royalty  is  payable  on  onshore  crude
 oil  to  the  States  of  Gujarat  and
 Assam  and  Arunachal  Pradesh  where
 it  is  being  produced,  The  rate  of
 royalty  on  crude  oil  was  inc:cased
 from  Rs.  15/.  to  Rs.  42/.  per  tonne
 with  effect  from  September  8,  1976
 and  has  continued  to  be  paid  to  these
 State  Governments  at  that  rate.

 The  Government  of  Gujarat  and
 Assam  submitted  detailed  Memo-
 randa  requesting  for  further  en-
 hancement  of  the  rate  of  royalty,  At
 present,  the  price  payable  for  on-
 shore  crude  ०  as  fixed  by  Govern-
 ment  is  about  Rs.  305  per  tonne.
 After  due  consideration  of  the  v-ews
 of  the  two  State  Governments  and
 other  factors,  Government  have  de-
 cided  to  increase  the  rate  of  royalty
 Payable  on  crude  oil  from  Rs.  42
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 per  tonne  to  Rs.  61  per  tonne  with
 effect  from  ist  April,  1981.  Royalty
 of  Rs.  61/-  per  tonne  is  the  maxi-
 mum  that  can  be  paid  on  the  basis
 of  the  present  sale  price  of  crude.
 Extra  income  to  the  States  in  terms
 of  royalty  and  sales  tax  for  tue  year
 1981-82  is  estimateg  at  about  Rs.  6.32
 crores  for  Gujarat  and  about  Rs.  10.08
 crores  for  Assam.

 SHRI  NIREN  GHOSH  (Dum
 Dum):  Mr.  Speaker,  we  should  get
 an  opportunity  to  discuss  this  state-
 ment.

 AN  HON.  MEMBER:  What  hap-
 pened  to  item  no.  3(a)?

 MR.  SPEAKER:  He  has.  already
 done  it.  Now  the  Statutory  Resolu-
 tion—Mr.  Jyotirmoy  Basu.

 SHRI  KRISHNA  CHANDRA
 HALDER  (Durgapur):  In  the  List
 of  Business  it  has  been  mentioned
 that  at  4  p.m.  Rao  Birendra  Singh
 will  make  a  statement.  But  in  the
 revised  List  of  Business,  at  4  pm.  it
 is  said  that  a  motion  by  Shri  Ram
 Vilas  Paswan  will  be  taken  np.

 MR.  SPEAKER:  Supplementary;
 List  of  business  is  there.

 SHRI  JYOTIRMOy  BOSU  (Dia-
 mond  Harbour):  Both  will  be  taken
 up  at  the  same  time.  (Interruptions)

 MR.  SPEAKER:  Within  4-5
 minutes,  we  will  do  it.

 MR.  SPEAKER:  He  will  make  it.

 12.1  hrs,
 STATUTORY  RESOLUTION  RE.
 DISAPPROVAL  OF  SPECIAL  BEAR-
 ER  BONDS  (IMMUNITIES  AND
 EXEMPTIONS)  ORDINANCE  1981,
 AND  SPECIAL  BEARER  BONDS
 (IMMUNITIES

 et
 EXEMPTIONS)

 ILL
 SHRI  JYOTIRMOY  BOSU  (Dia-

 mond  Harbour):  I  beg  to  move:
 “This  House  disapproves  of  the

 Special  Bearer  Bonds  (Immunities
 ang  Exemptions)  Ordinance,  196!
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 (Ordinance  No.  1  of  1981)  promul-
 gateq  by  the  President  on  the
 12th  January,  1981.”

 Sir,  this  bearer  bond  which  I  am
 inclined  to  call  as  थ  bail  bond,  be-
 cause  it  is  a  bond  which  is  bailing
 out  the  economic  criminals  of  this
 country,  1s  unparalled  in  the  history;
 and  it  has  come  cut  of  the  brain  of
 one  whom  I  have  always  described
 as  the  queen  of  blackmoney  and
 fountain  of  corruption  in  this  coun-
 try.

 MR.  SPEAKER;
 opted  for  g  queen?

 SHRI  JYOTIRMOY  BOSU;  It
 curries  favour  wit,  the  rich  who
 keep  them  in  power.  In  the  Cabinet
 meeting  one  thoughtless  Minister
 like  Patil  had  sought  a  clarification,
 but  the  Minister  owas  purshed
 aside  at  once,  and  since  it  was  an
 idea  from  the  Supreme  Commander,
 Cabinet  was  simply  informeg  as  was
 done  in  the  devaluation  case  where
 none  but  the  Prime  Minister  had  gone
 to  the  United  States  of  America  and
 agreed  with  President  Johanson  and
 the  World  Bank  Chief  in  1966  to
 devalue  the  Indian  rupee.  (/nter-
 rptions)

 MR.  SPEAKER:  Order  please.

 SHRI  JYOTIRMOY  BOSU:  The
 bearer  black  bond  has  not  surprised
 me  at  all.

 SHRI  EDUARDO  FALEIRO  (Mor-
 mugao):  I  am  on  gq  point  of  order.
 We  are  going  to  discuss  the  Bearer
 Bonds  legislation,  etc.  which  we  will
 discuss,  we  will  not  allow  and  I  sub-
 mit  respectfully  that  you  will  not
 allow  personal  allegations  to  be  made
 here  against  anybody;  whether  it  is
 Prime  Minister  or  anybody  else  un-
 less  he  has  given  to  you  evidence  of
 his  allegations.  I  want  to  draw  your
 attention  to  your  ruling  and  the
 ruling  of  your  predecessors.

 THE  MINISTER  CF  FINANCE
 (SHRI  R,  VENKATARAMAN):  May

 Why  have  you
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 I  request  you  to  please  sit  down  and
 allow  this  Bill  to  be  passeg  quickly?
 This  will  only  delay  the  passing  of
 the  Bill.

 MR.  SPEAKER:  “What  |  said,  we
 always  adhere  to.  We  have  given
 certain  rules  and  regulations  and  they
 are  also  enshrined  in  this  book.
 Whatever  is  said,  tiat  goes  accord-
 ing  to  them.  Otherwise,  we  take
 exception.  It  igs  so  simple.  He  knows
 the  rules.

 SHRI  EDUARDO  FALEIRO:  I  just
 want  to  say  this.  I  will  not  take  any
 time.

 MR.  SPEAKER:  He  will  not  name
 anybody,

 SHRI  EDUARDO  FALEIRO:  I
 just  want  to  say  that  there  are  ?-
 ings  of  your  predecessor  in  1967,  You
 protect  me.

 MR.  SPEAKER:  These  are  standing
 orders  to  be  followed.  We  have  cer-
 tain  things,  certain  decorum,  certain
 tradition  and  certain  rules  and  regu-
 lations.  Nebody,  who  is  nof  present
 in  the  House  or  anybody  else  also,
 if  he  is  a  member  or  a  Minister,—he
 has  to  give  prior  zoformation....

 SHRI  EDUARDO  FALEIRO:  No-
 tice  and  submit  evidence.

 MR.  SPEAKER:  He  has  to  give
 prior  information  and  proof.  He  has
 already  done.  He  will  do  whatever
 is  requireq  of  him.  Otherwise,  it  will
 not  go  on  record.

 SHRI  JYOTIRMOY  BOSU:  This
 bearer  bond  or  black  bond  has  not
 surprised  me.  This  is  the  first  gift
 for  the  year  1981  (Ordinance  No.  ।
 of  1981)  because  this  is  the  Govern-
 ment  which  can  only  survive  on
 blackmoney,  this  is  the  Party  which
 can  survive  only  ?म.  blackmoney
 and  the  beginning  has  been  made
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 with  the  induction  of  L.  K.  Jha  and
 Tandon  and  their  report.  This  is  a
 naked  ang  unabashed  surrender  and
 is  quite  consistent  with  their  charac-
 ter  and  class  character.  Blackmoney
 is  the  life  line  of  the  ruling  class.
 Here  I  have  already  produced  before
 you  the  photostat  copy  of  the  file  in
 which...  .(Lnterruptions)

 MR.  SPEAKER:  I  do  not  know
 what  are  these  files?
 (Interruptions)

 SHRI  JYOTIRMOY  BOSU:  Photo-
 stat  copy  of  AICC  Fuie  of  Collection
 (Interruptions)  and  the  collections
 and  receipts  nos......

 MR.  SPEAKER:  How  do  we  deter-
 mine?

 SHRI  JYOTIRMOY  BOSU:  I  will
 authenticate  it.  (Interruptions)  ।
 take  full  responsibility  for  this.  I
 will  takefull  responsibility  for  this.
 The  collections  are  like  this:
 Asian  Cables—Ramnath  Goenka
 caught  on  criminal  charges—Rs.  3
 lakhs;  Assocjated  Cement—Rs,  7
 lakhs;  Ballarpur  Industries  Limited
 (Thapard)——Rs.  10  lakhs;  Bennet
 Coleman  Ltd.  Jains—Hs.  5  lakhs;
 Bombay  Dyeing—Rs.  5  lakhs,  Baroda
 Rayon—Rs,  4,75,000;  Century  Spin-
 ning  (Birlas)—Rs.  6,50,000;  Chow-
 guls  Limited—Rs.  5  lakhs;  Chow-
 gule  Steamship—Its.  7  lakhs;  Cora-
 mandal  Fertilisers—Rs.  10  lakhs;
 Delhi  Cloth  Mills—Rs.  30,50,000;
 Dempo  Mining—Rs.  5  lakhs;  Dempo
 Company—Rs.  6  lakhs;  etc,  I  will
 take  two  hours  to  read  the  list,  The
 total  amount  collected  comes  to
 Rs.  12  crores  and  what  is  the  colour
 of  that  money  and  how  could  they
 give?  Where  are  the  souvenirs?  Was
 a  letter  written  to  the  Home  Minis-
 ter  and  the  Finance  Minister  to  in-.
 quire  into  these  cases?  If  so,  the  Fin-
 ance  Minister  must  give  a  reply  be-
 cause  we  have  given  him  advance
 intimation  in  this  regard.

 It  is  a  disgraceful  thing  that  the
 Indian  Tobacco  Company  one  of  the
 major  beneficiaries  of  tobacco  export
 and  duty  was  exempted  and  a  sum

 ete.)  Ord.  &  Bill

 of  about  Rs.  90  lakhs  was  given  just
 before  the  Janata  Party  came  to  the
 office.  The  dates  of  the  notings  on:the
 file  reveal  that  it  was  done  in  a
 matter  of  hours  so  that  they  could
 take  money,  because  they  know  they
 were  going  out  of  power.  That  is
 why,  I  say  this  black  bond  is  a  big
 hogwash  and  nothing  but  that,  I  can
 say,  I  remember  that  famous  car-
 toon  by  Abu  Abraham  in  which  he
 said,  “Black  money  wrapped  in
 Khadi  becomes  white’.  (Interrup-
 tions)  He  is  not  trying  to  do  any-
 thing.  They  are  trying.  They  are
 involved.  I  tell  you  one  thing.  Pre-
 cisely,  that  is  why  the  then  Prime
 Minister  in  1970  suppressed  the
 Wanchoo  Committee’s  interim  report.
 Mr.  Wanchoo  was  the  Chief  Justice
 of  India  and  in  the  interim  report
 they  stated  that  demonetisation
 was  ...(Interruptions)

 MR.  SPEAKER:  Is  this  a  conjec-
 ture?

 SHRI  JYOTIRMOY  BOSU:  No.  I
 have  every  document.  She  tried  to
 Pressurise  them  not  to  submit  the
 interim  report  and  also  to  make  no
 mention  of  it  in  the  final  report
 that  such  थ  report  about  demone-
 tisation  was  sent.  This  report  was
 laid  on  the  Table  of  the  House.
 by  this  humble  self  on  the  18th
 August,  1972.  Hats  off  to  Patils  and
 others.  (Interruptions)

 AN  HON.  MEMBER:  When?  (In-
 terruptions)

 SHRI  JYOTIRMOY  BOSU:  On
 the  18th  of  August,  1972.  (Interrup-
 tions.)  Mr.  Finance  Minister,  you
 have  a  large  Secretariat,  you  must
 work.  (Interruptions)

 PROF.  MADHU  DANDAVATE
 (Rajapur):  I  was  a  witness  to  it,
 (Interruptions)

 SHRI  RR.  VENKATARAMAN;:  I
 cannot  work  as  fast  as  you  do.

 SHRI  JYOTIRMOY  BOSU:  She
 failed  to  pressurise  the  Committee
 as  they  were  non-official  members.
 Do  you  know,  Sir?  The  Cabinet  Min-
 isters  did  not  know.  I  might  take  the
 names  of  many  Ministers,  I  would
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 not  mention  all  the  names,  Some  of
 them  are  still  sitting  here  not  with
 the  Treasury  Benches  but  with  the
 Tuling  party,  including  a  famous
 economist  like  Dr.  1.  8.  :  V.  Rao.
 He  told  me:  “Please  give  me  a  copy
 of  the  report.  I  have  not  seen  it.”  He
 was  the  most  eminent  economist  of
 that  time,  in  the  Cabinet.  He  was
 not  consulted  and  that  is  how  ९
 barrassing  it  was  to  the  then  Prime
 Minister—the  proposal  about  demo-
 netisation—because  of  her  radical
 pretences  she  was  talking  about
 socialism.  And  what  was  the  recom-
 mendation?  I  am  quoting  from  the
 report;

 ‘On  November  12,  1970  the  Di-
 rectors’  Enquiry  Committee,  popu-
 larly  known  as  the  Wanchoo  Com-
 mittee,  submitteg  an  interim  report
 to  the  Government  of  India.  While
 submitting  the  report  the  Com-
 mittee  reported:  “We  decided
 therefore  to  address  ourselves  to
 the  task  of  making  an  interim  re-
 por;  on  matters  which  called  for
 urgent  remedial  action  and  could
 not  wait  until  our  final  report—the
 Committee  report  said—one  subject
 which  needs  immediate  attention
 ‘was  black  money  had  been  cut-
 ting  into  the  vitals  of  the  economy.”
 They  further  went  to  recommend

 the  following:

 ‘After  careful  consideration  we
 have  come  to  the  conclusion  that
 Some  fTemedial  measures  should
 have  been  taken  immediately  if  the
 problem  is  to  be  tackled  effec-
 tively’.

 In  their  interim  report  they  re-
 commended  three  measures,

 1.  Demonetisation,  2,  Ceiling  on
 cash  holdings  and  3.  Acquisition  of
 immovable  property.  These  are  the
 things  they  have  recommended.  It
 was  impossible  for  them  to  do  0,
 because  if  they  did  it,  they  would
 have  committed  harakiri,  In  May,
 1971  she  had  an  election.  She  knew
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 for  1971  elections  8  lot  of  money  was
 needed,  And,  what  was  the  money? It  was  to  be  only  black  money  and
 nothing  but  black  money.  There-
 fore,  I  say,  they  are  the  product  of
 black  money.  When  they  talk  of  curb-
 ing  black  money  it  is  mothing  but
 bluff,  the  biggest  fraud  they  are
 committing  on  the  people.

 The  Santhanam  Committee  Report
 had  pointedly  revealed  this  earlier  in
 clear  language.  But  they  did  not
 take  notice  about  this.  ‘This  is  the
 person  now  at  the  helm  of  affairs,
 Mr.  Venkataraman. .,.

 SHRI  R.  VENKATARAMAN:  Be
 sure  of  your  dates,  because  you
 will  be  caught!

 SHRI  JYOTIRMOY  BOSU:  ;
 and  now—this  is  the  person  now  at
 the  helm  of  affairs.  Mr.  Venkatara-
 man,  I  take  it,  carries  out  her  wishes
 only.  Mr.  Venkataraman  has  got  ।
 new  boss,  Mr.  L.  K.  Jha.  We  know
 his  antecedents.  We  know  his  con-
 nections  in  the  big  business  and  jute
 tycoons—the  story  of  diamond  neck-
 lace  and  Scotch  whisky  cases;  we
 woulg  not  elaborate  on  that  here.

 Just  a  month  before  the  session,
 they  brought  this  ordinance.  Couldn't
 they  wait  for  this  session  to  start?
 Could  they  not  bring  a  full-fledged
 Bill?  What  was  the  hurry?  Because
 her  part  of  the  deal  with  the  big
 business  and  her  policy  and  philoso-
 Phy  in  life  had  been  to  run  with  the
 hare  and  hunt  with  the  hound.  And,
 this  is  the  hog-wash  and  nothing  but
 that.  The  mighty  financial  tycoons
 and  godfathers—_they  must  get  a
 share  of  the  loot,  money  out  of  sugar,
 money  out  of  edible  oil,  money  out
 of  kerosene.  All  the  money  must
 come  to  their  hearth.  Otherwise,  how
 can  this  dynastic  democracy  survive?
 Sir,  a  floodgate  of  pernicious  conces-
 cions  were  given.  The  bearer  bond
 totally  is  a  self-defeating  exercise.
 If  you  have  gone  through  the
 papers,  you  will  notice—Mr.  Venkata-
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 am  sure  he  will  agree—that  it  is  a
 super-protected  international  currency,
 a  super-protecled  international
 currency  which  took  its  birth
 from  dirty  money,  pernicious  money,
 the  blood  and  sweat  of  the
 working  class  and  the  poor  people's
 money.  Thousand  rupee  currency  is
 lega]  tender.  You  need  to  record  your
 name  in  the  bank,  although  I  know
 there  was  a  secret  directive  that  if
 ०  Minister’s  private  secretary  wanted
 to  cash  thousang  rupee  notes,  the
 banks  will  not  note  the  name.  If  you
 want,  I  can  try  to  get  a  copy  of  that
 also!  Buf  Outside,  what  are  the  ७-
 pulations?  The  bearer  bond  system  is
 outside  the  very  taxation  system.
 They  have  said  clearly  it  is  outside
 the  very  taxation  system.  What  are
 the  things?  No  questions  asked.  No
 tax  on  interest,  No  wealth-tax.  No
 gif,  tax.  No  estate  duty.  Bank  over-
 draft  as  collateral  security,  as  usual.
 If  you  give  dowry,  it  cannot  be
 touched.  No  ban  on  taking  it  out—
 Mr.  Venkataraman,  that  is  the  most
 dangerous  concession  that  you  are
 giving—no  ban  on  taking  it  out  of
 the  country.  Can  you  take  out  legal
 tender?  Can  you  take  out  a  bundle
 of  currency,  showing  it  to  the  customs
 officer?  No.  If  you  take  out  and  then
 you  are  caught  in  the  aircraft,  you
 can  be  hauled  up,  prosecuted  and
 Punished.  But  if  you  take  out  a
 bundle  of  bearer  bonds  worth  Rs.  10
 crores  and  show  it  to  the  customs
 officer  saying,  “I  am  taking  out  the
 bundle”,  he  has  no  law  till  today
 which  can  authorise  him  to  prevent
 you.  Therefore,  Sir,  it  enjoys  diplo-
 Matic  immunity  also.  These  black
 bonds  or  bearer  bonds—that  I  call
 black  bond,  not  deliberately  but  it
 comes  Oft  of  my  mouth—are  pur-
 chasable  by  any  currency  in  the
 world.  Do  you  know  that  you  are
 putting  your  neck  and  hand  in  the
 fire  together?  This  black  bond  will
 gather  wool  as  it  changes  hands.
 That  provision  js  clearly  indicated  in
 the  Bill.  It  will  generate  more  black
 money.  That  is  the  provision  in  the
 Bill.  After  years,  10  years,  Rs.  10,000/-
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 will  become  Rs.  50,000/-  for  her.  This
 year’s  inflation  we  are  apprehending
 will  be  25  per  cent  And  what  about
 the  poor  white  moneyed  man-—man
 with  limited  shown,  visible  income?
 He  loses  everyday  a  percentage  of
 the  money.  Here  are  the  criminals,
 economic  offenders  and  looters  pros~
 pering  on  the  sweat  and  blood  of  the
 people.  They  are  flourishing  with  the
 help  of  Mrs.  Gandhi,  Venkataraman
 and  Company  Limited.

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  Unlimited!

 SHRI  JYOTIRMOY  BOSU:  “Yes,
 unlimited.

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  ८  ४  STEPHEN):
 Your  ways  are  unlimited.

 SHRI  JYOTIRMOY  BOSU:  I  wish
 Mr.  Stephen  was  adequately  reward-
 ed  for  the  services  rendered.

 SHRI  ८.  M.  STEPHEN:  ‘That  is
 the  basis  on  which  you  are  working
 with  your  party.

 SHRI  JYOTIRMOY  BOSU:  I  try
 to  make  the  House  understand  the
 simple  thing.  Would  jit  not  be  the
 most  convenient  paper  or  document
 or  asset  or  exchange  or  exchange
 order  or  legal  tender,  whatever  you
 call  it,  for  any  power  who  woulg  be
 wanting  to  subvert  our  democracy  in
 the  country?  Would  not  the  CIA
 buy  these  bearer  bonds,  buy  crores
 once  the  Supreme  Court  judgment
 comes  out?

 DR.  SUBRAMANIAM  SWAMY
 (Bombay  North  East):  KGB  also.

 SHRI  JYOTIRMOY  BOSU:  I  do
 not  know  about  KGB.  But  I]  know
 CIA's  activities.

 Then,  Sir,  just  before  the  last  elec-
 tion  how  did  the  price  of  Indian
 Tupee  appreciate  in  the  international
 market?  And  that  has  to  be  done
 in  a  clandestine  manner.  How  many
 countries  have  financed  elections  in
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 this  country  for  various  reasons  and
 interests  of  their  own?  Sir,  today
 they  have  no  difficulty  at  all—buy
 bearer  bonds  and  dump  it.  When  time
 comes,  send  the  bearer  bonds  which
 are  the  second  super-protected  dip-
 lomatic  jmmunity—Indian  currency.
 This  is  the  creation  and  contribution
 of  this  wretcheg  Government  that
 claims  to  have  the  popped  up  sup-
 port.

 SHRI  8.  :  BHOLE  (Bombay
 South  Central):  Wretched  language
 alsa!

 SHRI  JYOTIRMOY  BOSU:  Yes,
 wretched  language.  It  will  protect  the
 corrupt  Ministers,  Therefore,  the
 jrritation  I  agree.  (Interruptions)
 But  sugar  Reddy  you  do  not  get  into
 this.  He  is  neithcr  a  Minister  nor  an
 official.  Corrupt  Ministers  and  officials
 will  buy  bearer  bonds  and  keep
 them  with  their  mother-in-laws—
 lawful  or  unlawful  it  does  not  matter.
 And  if  a  raid  ig  conducteq  by  the
 anti-corruption  department  or  by  the
 vigilance  all  that  they  will  be  re-
 quireq  to  say  is  that  these  bearer
 bonds  belong  to  my  mother-in-law.
 They  do  not  ask  what  sort  of  mother-
 of  mother-in-law  because  that  is  not
 within  their  jurisdiction.  Wonderful
 arrangement  to  protect  all  and  sun-~
 dry  with  one  object—to  remain  per-
 petually  अ  power  at  the  cost  of
 everything  they  like  of  the  country.

 Sir,  for  multi-directional  trade
 operations,  every  Indian  buying
 foreign  assets  in  the  country  in  in-
 dustry,  plantation,  of  collaboration
 agreement,  there  is  ९  black  deal.
 There  is  a  deal  which  is  below  the
 table.  Now  they  will  have  no  prob-
 lem.  They  would  not  have  to  take
 trouble  jn  paying  premium  to  Hong-
 kong  and  Tangiers  dealers.  They
 will  be  able  to  do  it  sitting  here.
 Parcels  of  black  bonds  will  go  out.
 It  will  change  hands.  It  will  be
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 treated  as  Indian  currency  enjoying
 diplomatic  immunity.

 As  far  as  control  of  econOmy  is
 concerned,  thig  will  add  fuel  to  the
 fire  through  generation  of  additional .
 credit  and  proliferation  of  black
 money.  Honest  tax-payers  keep  their
 savings  in  cash  at  home.  There  are
 income-tax  raids  because  I  have  seen
 as  Chairman  of  PAC  that  in  many
 cases,  raids  are  conducteq  without
 any  rhyme  or  reason—vendetta,  just
 to  pressurise  the  man,  humiliate  the
 man.  It  is  the  practice  in  this  coun-
 try.  If  this  man  has  cash,  if  over  the
 years,  he  has  saved  the  money,  he
 would  not  be  able  to  get  out  of  the
 income-tax  officer.  But  if  this  man
 has  a  pile  of  black  bonds  in  his
 locker—marked  “for  custody  of  black
 Bonds;  how  much?  Rs.  5  crores—the
 Income-tax  officer  cannot  even  ask  a
 question.  So,  I  would  like  Shri  Ven-
 kataraman  to  give  a  direction  to  the
 General  Insurance  Company  to  ऑ-
 sure  even  its  coverage  free  of  charge,
 even  against  theft,  fire,  burglary  and
 loss  in  transit!  I  go  not  know  why
 this  has  been  left  out,

 Let  us  see  wat  the  ex-Chief  Jus-
 tice  of  India,  Shri  Wanchoo,  had
 stated.

 Wanchoo
 bearer  bond

 “According  to  the
 Committee,  the
 schemeਂ

 —it  was  said  years  ago,  Mr.
 Venkataraman,  years  ago—

 “the  bearer  bond  scheme  is  a
 poor  substitute  for  a  disclosure
 scheme.”

 MR.  SPEAKER:  One  minute,  Mr.
 Bosu,  I  would  like  to  point  out  to  the
 House  that  we  have  got  four  hours
 time.

 SHRI  JYOTIRMOY  BOSU:  Five
 hours.

 DR.  SUBRAMANIAM  SWAMY:
 Four  hours,

 SHRI  JYOTIRMOY  BOSU:  Five
 hours.  Who  told  you  four  hours?
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 (Interruptions)  No,  no.  At  4  O'Clack
 we  adjourn.

 MR.  SPEAKER:  Even
 have  to  aflocate....

 SHRI  JYOTIRMGY  BOSU:  I  am
 the  Mover  of  the  Motion.  ।  can  take
 time.

 MR.  SPEAKER:  But  we  have  to
 decide.

 then  we

 SHRI  JYOTIRMOY  BOSU:  But
 no  unnecessary  interruption.

 MR.  SPEAKER:  Do  you  think  it  is
 an  unnecessary  interruption?

 SHRI  JYOTIRMOy  BOSU:  That
 would  not  make  them  Ministers,  and
 that  is  the  only  thing  that  I  wanted
 to  say.

 “According  to  the  Wanchoo
 Committee,  the  Bearer  Bond  Schme
 is  a  poor  substitute  for  a  disclosure
 scheme,  as  it  can  cover  only  the
 black  money,  which  is  not  invested
 and  is  lying  in  cash.  Further,  the
 investment  of  black  money  in  such
 bonds  will  not  connect  it  up  with
 any  particular  source  of  income
 and,  as  such,  it  does  not  offer  to
 the  investor  immunity  from  inves-
 tigation  ang  proper  assessment  of
 the  income  from  that  source  and
 penal  consequences,”

 This  is  what  is  stated  by  the  Wanchoo
 Committee,  headed  by  a  former  Chief
 Justice  of  India.

 ~

 As  it  is,  the  currency  in  circulation.
 the  latest  figure  ag  on  3lst  March
 1980  is  Rs.  11,821.14  crores.  I  have
 the  break-up,  according  to  the  Re-
 serve  Bank  of  India  Bulletin,  but  it
 is  difficult  to  analyse  it.  There  you
 have  got  hundred  rupee  notes  and
 ten  rupee  notes,  which  are  predomi-
 nant  figures,  ang  fifty  rupee  notes
 also.  I  do  not  know  why  you  are
 deliberately  omitting  the  figures  of
 demonetised  one  thousand,  five  thou-
 sand  and  ten  thousand  rupee  notes
 and  why  they  are  not  taken  into
 account,

 etc.)  Ord,  &  Bill
 SHRI  R.  VENKATARAMAN  :

 Because,  they  are  not  in  circulation.

 SHR  JYOTIRMOY  BOSU:  I  am
 not  saying  that  you  have  to  include
 that  in  the  currency  in  circulation
 but  there  should  have  been  a  foct
 note,  giving  the  details.  I  do  not  ur-
 derstand  why  this  is  not  being  give:

 Mr.  Venkataraman,  you  kindl)
 hear  me,  the  national  income  statis~
 ticg  of  Government  and  private  in-
 come  will  throw  light  on  this  more
 clearly  and  only  it  can  reveal  how
 much  of  the  currency  is  in  black  to-
 day.  The  total  black  wealth,  not
 black  currency  but  black  wealth
 through  GNP  etc.  is  round  about
 Rs.  30,000  crores,  and  that  is  the
 modest  estimate.  I  can  assure  you
 that  nobody  can  calculate  it.  The
 correlation  of  household  income  and
 wealth  surveys—f  have  got  the
 latest,  and  the  source  is  the  Central
 Statistical  Organisation  ang  the
 Planning  ।  Commission,  1976-77—
 shows  the  figure  at  Rs.  1,42,000  crores
 and  ten  top  families  own  56  per  cent
 of  the  wealth,  according  to  the  2a-
 tional  Council  of  Applied  Economi-
 Research.  Black  wealth  means  gold
 jewellery,  commodities,  trading  as-
 sets,  movable  and  immovable  pro-
 perty,  productive  and  sick  units.
 Therefore,  the  volume  of  black
 wealth  is  anybody’s  guess.  They  are
 only  doing  an  exercise  to  protect
 those  that  landed  with  cash  ang  allow
 them  to  go  out  and  come  in  as  they
 like,  to  help  themselves.

 Sir,  in  reply  to  Unstarreq  Question
 No.  139  dated  26th  July  1977,  it  was
 stated:

 “Birla  Group:  During  the  finan-
 cial  year  1976-77,  total  additions  to
 tig  income  declared  and  proposed
 under  Section  144B  of  the  Income-
 tax  Act  in  the  various  cases  amount
 to  Rs.  27.59  crores”—Birla  Group
 alone—"152  penalty  proceedings
 under  Section  271/272  of  the  In-
 come-Tax  Act  have  been  initiated.
 In  6  cases  penalties  totalling
 Rs.  15.42  lakhs  have  been  levied.”
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 penalty  proceedings  for  tax  evasion
 have  been  initiated.  In  40  cases
 penalties  have  been  levied.  17
 prosecutions....”

 “Shriyans  Prasad  Juin  Group  :
 Total  additions  to  income  declared
 and  proposed  under  Scction  144B
 of  the  Income-tax  Act  amount  to
 Rs.  5.66  crores  in  8  cases.  13  म-
 come-tax/wealth  tax  proceedings
 have  been  reopened.  5  penalty
 proceedings  for  concealment  of
 income  have  been  initiated.”
 Then  ।.  Dalmia  Group.  It  is  a  long

 list.  I  would  not  like  to  go  into  de-
 tails.

 MR.  SPEAKER:  Please  conclude.
 SHRI  JYOTIRMOY  BOSU:  I  will

 take  a  little  more  time.

 MR.  SPEAKER:  But  I  have  to  give
 time  to  others.

 SHRI  JYOTIRMOY  BOSU:  I  will
 take  a  little  more  time  because  I  am
 the  mover  of  the  motion.

 MR.  SPEAKER:  I  have  given
 enough  already.

 SHRI  JYOTIRMOY  BOSU:  No,  Sir,
 It  is  always  given.

 He  has  not  said  how  the  bearer
 bonds  will  mop  up  the  rural  rich
 and  how  the  rural  rich  will
 be  touched  by  the  bearer  bonds.
 It_is  a  huge  sum.  The  1971  Reserve
 Bank  of  India  10-yarly  Debt  and  In-
 vestment  Survey  shows  Rs.  82,000
 crores  only.  The  1981  figure  will  come
 out  again.  The  urban  black  money
 converted  into  the  rural  agriculture-
 oriented  wealth  is  a  flourishing
 scheme  nowadays.  Sir,  they  are  only
 beating  about  the  bush  and  at  the
 periphery—a  drama  where  थ  rogue
 elephant  js  being  tried  to  be  con-
 trolled  by  its  tail,  How  will  you
 repay  after  10  years—you  are  silent
 over  that—to  those  who  are  buying
 black  bonds  in  foreign  currency?
 How  wijll  you  tackle  the  balance
 of  payments  problem  at  that  par-
 tcular  year  and  at  that  particular
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 point  of  time?  Sir,  it  is  a  great  fra-
 ternity,  you  can  even  protect  black
 money  owners  abroad.  Explain  why
 you  have  extended  ४  outside  the
 country.  Why  is  it  that  you  have  ex-
 tendeg  it  outside  the  country?  The
 laws  of  the  country  may  not  exempt.
 Their  countries’  own  laws  may  not
 exempt.  This  will  make  financing
 or  espionage  etc.  easier.  Why  the
 penal  provisions  are  not  there  clear-
 lv?  The  whole  operation  is  done
 surreptitiously  in  a  clandestine  man-
 ner.  The  Auditor  General’s  Report
 is  there  and  there  are  many  other
 things.  I  would  only  like  to  say  that
 in  the  earlier  fiasco,  three  schemes
 vielded  only  Rs.  90  crores  and  the
 figure  of  Rs.  1600  crores  given  in
 1976  is  a  total  fraud  by  the  Minis-
 try’s  Board  of  Direct  Taxes.  The
 amount  of  Rs.  840  crores  was  not  con-
 cealed  income,  but  it  was  concealed
 wealth.  Rs,  746  crores  was  mainly
 out  of  raids,  not  voluntary  disclo-
 sures.  How  much  of  black  money,
 Mr.  Venkataraman,  you  have  allow-
 ed  the  cement,  sugar,  paper  and
 edible  oil  manufacturers  or  dealers
 to  generate?  Mr,  Venkataraman,
 kindly  tell  ug  one  thing  that  you  have
 heard  the  name  of  National  Hearld
 Associated  Journals  Limited.  Now,
 we  have  got  documentary  evidence
 to  prove  that  that  National  Herald
 has,  in  the  books  of  accounts,  got
 Rs.  82,67,476  in  black  money,

 In  reply  to  Rajya  Sabha  Short
 Notice  Question  No.  2  dated  12th  of
 March  1979,  jt  was  also  disclosed:

 “Miscellaneous  receipts  to  the
 tune  of  Rs.  35.15  lakhs  between
 1974-75  to  1976-77."

 Only  in  two  years’  time  it  was
 Rs.  13.15,000.  So,  a  person  who  is
 generator  of  black  money  is  heading
 the  Government,  A  person  who  lives
 on  black  money  possesses  black
 money.  I  have  got  the  Annual  Report
 of  the  National  Herald  Associated
 Journals  Limited  which  shows  how
 they  got  miscellaneous  receipts  of
 Rs.  14,08,000  for  the  period  ending
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 31st  March  1977.  Wonderful  system.
 Do  you  know  what  they  do?  They
 create  phony  agents  all  over  the
 country.  In  Ranchi  their  circulation
 is  2,000  copies,  in  Maharashtra,  in
 One  day  there  is  a  circulation  of
 2,000  copics.  Money  comes  pouring
 in  and  goes  into  miscellaneous  re-
 ceipts.  Sources  have  got  ta  be  dis-
 closed.  That  is  Prime  Minister
 Indira  Gandhi's  papcr  ang  you  ex-
 pect  us  to  swallow  that  they  want
 to  curb  black  money?  So,  I  oppose
 this  Bill  lock,  stock  and  barrel.

 MR.  SPEAKER:  Resolution  mov-
 ed:

 “This  House  disapproves  of  the
 Special  Bearer  Bonds  (Immunities
 and  Exemptions)  Ordinance,  1981,
 (Ordinance  No.  1  of  1981)  promul-
 gateq  by  the  President  on  the  12th
 January,  1981,”

 THE  MINISTER  OF  FINANCE
 (SHRI  R,  VENKATARAMAN):  I  beg

 to  move:

 “That  the  Bill  to  provide  for  o
 tain  immunities  (०  helders  of  Special
 Bearer  Bonds,  1991  and  for  certain
 exemptions  from  direct  taxes  in  re-
 lation  to  such  bonds  and  for  matters
 connected  therewith,  be  taken  into
 consideration,”

 This  Bill  sceks  to  replace,  with  some
 minor  modifications  of  ०  clarificatory
 nature,  the  Special  Bearer  Bonds
 (immunilies  and  Exemptions)  Ordi-
 nance,  1981  which  was  promulgated  by
 the  President  on  12  1-1981,

 The  circumstances  which  necssitated
 recourse  to  legislation  by  an  Ordin-

 ance  have  been  explained  in  a  State-
 ment  placed  on  the  Table  of  the  House.

 SHRI  JYOTIRMOY  BOSU:  I  am  on
 a  point  of  order,

 SHR]  ८.  VENKATARAMAN:  Let  us
 share  the  point  of  order.

 MR.  SPEAKER:  Order,  please,

 etc.)  Ord,  ४  Bill
 AN  HON.  MEMBER:  He  is  perspir-

 ing.
 SHRI  JYOTIRMOY  BOSU:  There

 are  ignorant  fellows  in  this  House,
 Little  knowledge  is  dangerous.  They
 think  they  know  too  much.

 SHRI  स.  VENKATARAMAN:  The
 very  fact  that  the  Bonds  were  put  on
 sale  on  2nd  February,  1981  so  as  [०
 realise  a  significant  amount  through
 their  sale  before  the  c  lose  of  the  fin~
 ancial  year  provides  ample  justifica-
 tion  for  promulgation  of  the  Ordin~-
 ance.  Further  any  measures  for
 mopping  up  black  money  or  dealing
 with  it  in  any  other  manner  can  be
 tuken  only  in  a  sudden  and  surprise
 move.  This  surprise  clement  could
 have  been  ensured  only  through  an
 Ordinance.

 ।  am  sure  that  all  sections  of  the
 House  will  agree  with  me  that  the
 problem  og  black  money  has  assumed
 serious  proportions  and  poses  a  threut
 to  the  national  economy.  The  causes
 for  generation  and  _  proliferafion  of
 black  money  are  complex  and  varied.
 A  comprehensive  analysis  of  the  genc-
 sig  and  growth  of  black  money  and
 the  related  problem  of  tax  evasion  will
 he  found  in  the  Report  of  the  Direct
 Taxes  Enquiry  Committee  referred  to
 by  my  friend  repeatedly  i.e.  Wanchoo
 Committee  Report.  It  has  been  argued
 that  high  rates  of  taxation  have  prc-
 videq  a  powerful  urge  for  suppress.o)
 of  income  and  the  consequential  gene-
 ration  of  black  money.  Government
 have  taken  note  of  this  aspect  and
 have  come  forward  with  progressive
 measures  in  this  direction.  Last  year
 the  maximum  marginal  rate  of  tax
 was  brought  down  from  72  per  cent  to
 o८  per  cent  ie.  by  refuction  of  10  per
 cent  surcharg®,  -Mr.  Bosu  did  not
 hear  and,  therefore,  laughed  out  2f
 turn,  Anf@  this  year  the  surcharge  on
 companies  has  been  reduced  from  7.5
 per  cent  to  2.5  per  cent.  At  the  same
 time,  we  have  removed  14  lakh  asscs-
 sees  from  the  purview  of  income  tax
 so  that  the  Department  can  now  con-
 centrate  on  bigger  cases.  Fuither
 steps  in  this  direction  would  depend
 Cy  the  response  Governrient  gets  from
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 the  community  to  the  steps  which  I
 have  already  initiated.

 The  fact  that  there  is  unaccounted
 money  circulating  outside  the  banking
 system  is  not  denied  and  that  it  exerts
 un  healthy  pressure  on  the  economy  15
 also  evident.  In  order  to  mitigate
 these  pressures,  it  would  be  necessary
 to  mop  up  the  liquidity  in  the  economy
 which  is  done  through  open  market
 borrowings.  Goernment  floats  loans  of
 various  kinds  or  securities  from
 time  to  fime  and  thus  reduce
 liquidity  in  the  system,  Varia-
 tion  in  the  interest  rates  is  another
 device  that  is  often  used.  In  order,
 however,  to  immobilize  the  unac-
 counted  money  circulating  outsiae  the
 banking  system  some  other  measures
 are  necessary  and  the  scheme  ०
 Bearer  Bonds  is  one  such  measure.

 The  suggestion  that  black  money
 can  be  flushed  out  by  granting  immu-
 nity  to  the  offender  is  nothing  new  and
 has  been  tried  out  at  various  times  in
 our  country  85  also  8  number  of  other
 countries.  As  early  ag  in  1951,  a
 scheme  popularly  known  ०  ‘Tyagi
 Scheme’,  was  tried  out.  Under  this
 scheme,  assessees  who  made  a  true
 cisclosure  of  past  concealments  and
 allowed  the  Income  Tax  Department  to
 verify  the  same  were  assured  that  no
 prosecutions  would  be  launched  against
 them  and  that  penalities  would  be
 mitigated.

 The  next  Voluntary  Disclosure
 Scheme  was  introduced  by  the  Financ?
 Act,  1965,  under  which  persons  could
 bring  unaccounted  money  into  their
 books  by  paying  60  per  cent  of  the
 amount  as  tax.  No  questions  were
 askeq  regarding  the  nature  and  source
 of  the  income.  Another  scheme  in
 troduced  in  1965  wag  what  came  to  ve
 known  ag  the  ‘Block  Scheme’.  Under
 this  scheme,  people  were  allowed  (0
 disclose  such  concealed  income  which
 had  not  already  been  detected  by  the
 authorities  and  the  persons  were  given
 immunity  from  imposition  of  penalty
 or  prosecution  in  respect  of  the  dis-
 eloseqg  amount.  Immunity  from  prose-
 cution  and  exemption  from  taxation
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 was  also  given  in  certain  cases  of  un-
 disclosed  income  invested  in  National
 Defence  Gold  Bonds,  1980.  The  last
 voluntary  disclosure  scheme  Wag  in-
 troduced  in  1975  under  which  the  dis-
 closed  income  wag  taxed  at  gratuated
 rates  varying  from  25  per  cent  to  60
 per  cent,

 Even  in  this  House,  some  hon,  Mem-
 @rg  of  the  Opposition  have  suggested

 that  black  money  holders  may  be
 allowed  to  invest  this  money  in  indus-
 trial  and  housing  schemes.  This  sug-

 gestion,  however,  suffers  from  the
 drawback  that  no  penalty  would  be
 levied  on  the  persons  holding  black
 money  and  further  this  would  accen-
 tuate  pressures  on  the  prices  of  scarce
 and  essential  commodities  like,  steel,
 cement,  coal,  etc.  Under  the  Bearer
 Bonds  Scheme  a  measure  of  sicrifice
 ig  being  extracted  and  at  the  same
 time  this  money  will  be  immobilised
 from  circulation  through  unauthorised
 channels  in  g  manner  detrimental  to
 the  interests  of  the  community.

 Similar  schemes  of  tax  amnesties
 have  also  been  offered  म  several
 countries  from  time  ०  time.  The
 terms  offered  in  such  amnesties  usu-
 ally  contain  an  immunity  from  prese-
 eution  and  penalties  and  the  applica-
 tion  of  a  compound  or  comouosite  rate
 of  tax  to  amounts  of  income  or  assets
 not  reported  jn  tax  returns  eariier.
 Apart  from  India,  Pakistan  and  Sri
 Lanka,  it  is  understood  that  tax  am-
 nesties  in  some  form  or  other  have
 beep  offered  in  the  last  30  years  in
 some  other  countries  too  as,  for  cx-
 ample,  France,  Malaysia,  Argeatina,
 Israel,  Philippines,  Indonesia,  Brazil
 and  Italy.

 These  Bonds  of  the  face  value  of
 Rs,  10,000/-  have  been  issued  at  par
 with  a  maturity  period  of  10  years.
 On  maturity,  the  holders  of  the  bonds
 will  be  entitled  to  receive  Rs.  12000/
 for  every  bond.  To  enable  persons  to
 subscribe  or  these  bonds,  an  original
 Subscriber  or  the  possessor  of  these
 Bonds  will  not  be  required  to  disclose
 the  source  of  acquisition  of  such  Bonds,
 The  mere  fact  of  being  in  possession  of
 the  Bonds  will  not  make  the  possessor
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 liable  to  tax,  penalty  ०  prosecution
 unde,  the  Direct  Tax  Laws.

 May  ।  stop  here?  ।  thought  Mr.
 Jyotirméy  Bosu  ७  really  one  of  the
 persons  who  is  sure  of  his  facts  and
 always  prepares  very  well.  He  put  a
 Question  for  Answer  on  20th  February,

 1981,  in  which  he  asked  about  this
 very  question:

 “(a)  total  sale  of  Special  Bearer
 Bonds...”

 “(b)  whether  any  restrictions  hav?
 been  imposed  by  law  prohibiting
 taking  Special  Bearer  Bonds  outsi  ic
 the  country.”

 The  Answer  which  I  have  given  :
 this.

 SHRI  JYOTIRMOY  BOSU:  I  do  not
 accept  that.

 SHRI  R.  VENKATARAMAN;  You
 Saw  that  and  yet  you  repeated  the
 argument?  I  have  better  appreciation
 of  your  abilities.

 SHRI  JYOTIRMOY  BOSU:  That  is
 your  observation.  ।  woula  nof  like  to
 counter  you  because  of  your  age.

 SHRI  ८  VENKATARAMAN:  Thank
 you.  At  least  you  respect  somethi'¢
 in  the  world.

 The  Answer  given  is:

 “In  view  of  the  provisions  in  sec-
 tion  19  of  the  Foreign  Exchange  Re-
 gulation  Act,  1973,  no  person  can
 take  the  Bonds  out  of  India  excspt
 with  the  general  or  special  permis-

 sion  of  the  Reserve  Bank  of  India.”
 You  put  questions  but  you  never

 care  to  read  answers.

 SHR,  JYOTIRMOY  SBOSU:  I  did.
 Your  Bill  does  not  provide  anything,
 your  Special  Bearer  Bonds  Bill  cues
 not  say  anything  at  all.

 SHRI  प.  VENKATARAMAN:  I  am
 reminded  ०  Goldsmith’s  poetry  about
 ‘Village  School]  Master’:

 “Growing  rich  on  40  pounds  i.
 year,  Tifough  vanquished  will  arguc
 still.”

 71  LS—1io0
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 The  premium  payable  on  the  re-

 demption  of  the  Bonis  will  be  f:ee
 from  income-tax  and  the  value  of  the
 Bonds  will  be  exempt  from  walth  t  x
 Transfer  of  the  bonds  on  resale  will
 not  attract  liability  towards  capital!
 gains  tax.  Similarly,  transfer  of  the
 bonds  by  way  of  gift  will  be  free  from
 gift  tax.

 I  would  like  to  stress  that  the  Specia!
 Bearer  Bonds  Scheme  will  Le  con-
 pletely  independent  of  the  Tax  System.
 No  holder  of  the  Bonds  will  be  ९  ititled
 to  claim  any  set-off  or  relief  in  any
 proceeding  under  the  Dire-t  Tax  Laws
 on  the  ground  that  he  had  subscribed
 to  or  otherwise  acquired  the  bonds.
 It  will  not  also  be  possible  [or  any  tax
 Payer  to  claim  in  hig  wealth-tax
 assessment  procecdings  that  any  as  ८
 owned  by  him  has  been  converted
 into  bonds.

 I  want  to  make  it  clear  that,  if  i
 person  has  Rs.  10  lakhs  of  declared
 wealth  and  if  he  goes  and  says  that
 he  bas  bought  Rs.  5  lakhs  or  Rs.  2
 lakhs  worth  of  these  Bonds,  fhen  he
 will  still  be  assessed  tg  the  origiral
 wealth  of  Rs.  10  lakhs  and  the  fact
 that  he  has  bought  these  Bonds  will
 not  be  taken  jnto  account.  That  is  the
 meaning  of  the  fact  that  this  will  ”
 outside  the  tax  system  and  will  n71  be
 taken  into  account  for  tax  purposes.

 SHRI  JYOTIRMOY  BOSU:  1  have
 patiently  listened  to  whatever  you
 said,  Mr.  Ventakatraman,  दफा.  ne
 derogatory....

 SHRI  प.  VENKATARAMAN:  No;
 please  cxuce  me:  that  was  not  what
 I  meant,  Afier  all,  you  must  tike
 something  when  you  give  82  muth

 SHRI  JYOTIRMOY  BOSU:  Kinalv
 answer  this  quesfion.  When  you  are
 allowing  the  people  residing  in  foreign
 countries,  foreign  nationals  and  na-
 tionals  of  Indian  origin.  to  buy  these
 Bonds  in  foreign  exchange.  how
 do  you  propose  to  resul.t=  the  inflov
 and  outflow  of  this?

 SHRI  R.  VENKATARAMAN:  I  will
 expose  that  ignorance  also  later  «ड
 and  when  I  come  to  it.
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 SHRI  JYOTIRMOY  BOSU:  Physi-
 cally  ‘no’;  theoretically  ‘yes’.

 SHR]  ८.  VENKATARAMAN;  I  wil
 come  to  that.  I  am  not  going  to  leave

 any  one  point  unanswered.  ।  have
 neve,  done  it.

 SHRI  JYOTIRMOY  BOSU:  Excrl-
 lent.  I  am  very  glad  that  you  are
 here.

 DR.  SUBRAMANIAM  SWAMY
 (Bombay  North  East):  What  about

 Cessna  aircraft?

 SHRI  :  VENKATARAMAN,;  You
 nic  like  a  Jeap-frog.  You  jump  from
 the  subject  which  you  are  dealing
 with,

 DR.  SUBRAMANIAM  SWAMY:
 Mental  agility.  1  come  from  the  sin.e
 part  of  the  country  as  you  do.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTRY  OF  FINANCE  (SIIRI
 MAGANBHAI  BAROT);  What  a  con-
 tract!

 SHRI  R.  VENKATARAMAN:  ।  Fur-
 ther,  it  will  not  be  possible  for  any
 person  to  claim  in  respect  of  any  period
 upto  its  maturity  thai  any  sum  cre-
 diteg  in  his  books  of  account  or  other-
 wise  held  by  him  represents  the  amount
 received  by  him  on  the  transfer  of
 these  bonds.  It  will,  however,  be  open
 to  investors  10  bring  jhe  money  receiv-
 ed  on  redemption  of  bonds  in  their
 books  of  account  without  attracting  any
 tax  liability.

 ।  would  like  to  submit  that  the  Spc-
 cia]  Bearer  Bonds  Scheme  is  only  one
 of  the  measures  which  the  Govern-
 meng  is  taking  for  dealing  with  the
 evil  of  black  money.  You  cannot
 expect  the  Government  to  disclose  all
 their  schemes.

 We  expect  to  raise  about  Rs.  1,000
 crores  from  the  sale  of  these  Bonds—
 Rs,  200  crores  in  1980-81  and  Rs,  800
 crores  in  1981-82.  Subject  to  the  usual
 small  marginal  error  of  estimation  in
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 all  such  matters,  we  have  no  doubt
 that  this  amount  will  materialise.  I
 would  like  to  remind  the  House  that,
 under  the  Voluntary  Disclosu.e
 Scheme  implemented  in  1975-76,  about
 Rz.  700  crores  of  undisclosed  income
 was  declared  for  purposes  of  taxation
 under  the  scheme.

 SHRI  JYOTIRMOY  BOSU:  What
 was  the  PAC  Report  under  the  chai:-
 minship  of  Mr.  Narasimha  Rao?

 SHRI  CHITTA  BASU  (Barasat):
 What  about  the  PAC  Report?

 SHRI  8.  VENKATARAMAN:  You  do
 not  understand....

 SHRI  JYOTIRMOY  BOSU:  That
 was  अ  hoax.

 SHRI  R.  VENKATARAMAN:  Please
 hear  me  fully.  Under  the  Voluntary
 Disclosure  Scheme  which  was  imple-
 mented  in  1957-76,  the  amount  dis-
 closed  was  about  Rs.  700  crores;  ।  did
 not  say  that  the  tax  realised  was
 Rs.  700  crores.  What  is  this?  You
 do  not  hear  me  even!  I  am  very  care-
 ful  about  my  words  Mr.  Jyotirmoy
 Bosu,

 SHRI  JYOTIRMOY  BOSU:  M1.  Ven-
 katraman,  Rs.  746  crores  were  mainly
 out  of  raids  and  not  gut  of  Voluntary
 Disclosure  Scheme.  If  you  read  the
 Comptroller  &  Audifor  General's  Re-
 port  on  this,  you  .ill  see  this.  If  you
 read  the  PAC’s  Report  under  the
 chairmanship  of  Mr,  Narasimha  Rao,
 your  colleague  in  the  Cabinet,  and  with
 members  like  Mr.  Vasant  Sathe,  you
 will  see  this.  Yoy  think  that  you
 know  everything  and  that  the  others
 do  not  khow  anything.  I  am  very
 sorry.

 SHRI  8  VENKATARAMAN:  That
 now  ‘buy  for  Rs.  1,000  crores.  That  is
 There  is  थ  difference  between  ‘amount
 disclsed  and  ‘tax  realised’.  ।  have
 said  that  the  amount.  disclosed  is
 Rs.  700  crores,  and  if  they  had  disclos-
 ee  Rs.  700  crores  at  that  time,  they  can
 now  buy  for  Rs.  1,000  crores.  That  is
 my  point.
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 SHRI  JYOTIRMOY  BOSU:  Again
 you  are  misleading  the  House.  ।  was
 out  of  raids  to  a  great  extent.

 SHRI  R.  VENKATARAMAN;:  That  is
 all  right,  I  will  proceed.  I  can  never
 satisfy  Mr.  Jyotirmoy  Bosu.

 MR,  SPEAKER:  Do  not  try.

 SHRI  JYOTIRMOY  BOSU:  I  did  not
 fell,  Mr,  Barot,  about  Free  Press  jour-
 nal,  Why  are  you  getting  agitatec?

 SHRI  MAGANBHAI  BAROT:  Don't
 worry.  Don't  threaten.

 SHRI  JYOTIRMOY  BOSU;  Whe  ए  ।
 the  threat?

 SHRI  ८.  VENKATARAMAN;:  The
 anticipated  mobilisation  of  Rs.  1,000
 crores  from  these  Bonds  has  enabled
 me  to  maintain  developmental  outlays
 at  a  reasonable  level  without  having
 to  resort  to  additional  taxation  of  con-
 sumer  goods  or  larger  deficit  financ-
 ing.

 E:ther  of  these  ourses—larzer  tuxa-
 tion  of  deficit  financing—would  fave
 hurt  the  middle  and  poorer  sections  of
 the  society  apart  from  defeating  our
 central  objective  og  promoting  econo-
 ie  growth  with  stability.  In  consi-
 dering  the  present  Bill,  I  would  hke
 to  request  the  House  to  keep  this  peis-
 pective  in  view,

 The  low  rate  of  return  on  the  bonds
 ensures  that  a  sacrifice  is  made  by  the
 purchaser.  Discounted  even  at  the
 relatively  low  rate  of  7  per  cent  per
 annum,  the  present  value  of  Rs.  12,000
 receivable  after  ten  years  would  Le  only
 Rs.  6100.  Therefore,  a  person  put-
 chasing  the  bonds  is  actually  parting
 with  Ra.  3,900.  x  regard  is  had  to  the
 fact  that  in  trading  and  other  activities
 in  which  black  money  is  generally
 deployed,  the  return  is  far  higher
 than  7  per  cent,  it  will  be  appreciated
 that  we  are  in  fact  realising  what
 amounts  to  an  effective  rate  of  tax  on
 évaded  income  which  is  not  altogether
 unreasonable.  Now,  if  I  buy  Bonds
 for  Rs.  10,000,  actually  what  they  will
 get  at  the  rate  of  7  per  cent  will  only
 be  that  on  Rs.  6,100,  they  will  get
 Rs,  12,000.  Therefore,  I  said  that  I
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 have  really  collected  indi:ecily  from
 that  person  Rs.  3,900  by  way  of  tax.

 The  scheme  has  been  crilicised  in
 terms  of  equity.  But  the  question  of
 eouity  has  tg  be  viewed  from  a  wider
 angle.  In  a  situation  where  ulack
 money  poses  a  grave  threat  to  national
 economy,  any  measure  which  serves  to
 abridge  the  scope  for  its  harmful
 deployment  must  be  considered  bene-
 ficial  to  the  community  as  a  whole.
 To  the  extent  it  helps  the  Government
 in  filling  the  gap  belween  its  revenue
 znd  inescapable  expenditure,  the
 scheme  obviates  the  need  for  further
 taxation  and  deficit  finan®ing  which

 will  hit  the  economically  weaker  sec-
 tions  of  the  society.  Equity  has,
 therefore,  to  be  viewed  from  the  angle
 of  net  social  gain,

 So  far  as  the  honest  tax-payei  is
 concerned,  ।  aon't  think  that  any  Gov-
 ernment  have  done  as  much  as  I  have
 done  in  the  last  ‘wo  Budgets  thet  I
 have  presented.  Reduction  in  the
 rates  of  income  tax  from  the  levels
 of  1979-80,  enhancement  of  exemption
 limit,  larger  incentives  for  savings  and
 raising  of  the  limits  of  standard  deduc-
 tion—these  are  some  of  the  measures
 which  highlight  our  concern  for  the
 honest  tax-payer.  It  shall  also  be  my
 endeavour  to  minimise  the  inconven-
 ience  to  the  honest  tax-payer  through
 simplification  of  the  tax  laws.

 The  only  other  valiq  point  which
 requires  answer  in  the  half  an-hour
 speech  of  Mr.  Jyotirmoy  Bosu  is:  how
 will  you  repay  the  foreign  subscriLers?
 If  he  has  read  the  Bill,  he  will  note
 that  we  are  repaying  only  in  rupees
 and  we  are  not  bound  to  repay  in
 foreign  exchange.  Therefore,  the
 auestion  does  not  arise.

 Sir,  I  hope  therefore  the  Bill  will
 receive  the  support  of  all  sections  of
 the  House  as  representing  a  realistic
 and  imaginative  measure  for  mobilis-
 ing  resources  for  economic  develop-
 ment  and  rendering  innocuous  a  part
 at  least  of  the  black  money  which  is
 now  being  utilised  for  socially  harm-
 ful  purposes.
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 {Shri  ८.  Venkataraman]
 Sir,  I  move.

 MR.  SPEAKER:  Motion  moved:
 That  the  Bill  to  provide  for  certain

 immunities  to  holders  of  Special
 Bearer  Bonds,  1991  and  for  certain
 exemptions  from  direct  taxes  in  -८
 lation  to  such  bonds  and  for  matters
 connected  therewith,  be  taken  into
 consideration.”

 SHRI  :.  R.  SHAMANNA  (Banglore
 South):  I  beg  to  move:

 “That  the  Bill  be  circulated  for
 the  purpose  of  eliciting  opinion
 thereon  by  the  30th  April,  1981.”
 (1)
 MR.  SPEAKER:  Now,  Mr.  Ram

 Jethmalani.
 SHRI  RAM  JETHMALANI  (Bom-

 bay  North  West):  My  friend,  Mr.
 Bosu  suggested  an  alternative  defini-
 tion  for  the  Special  Bearer  Bonds,
 1991  which  the  Government  proposes
 to  issue.  I  have  been  wondering
 whether  the  suggested  alternative
 itself  is  adequate.

 Mr.  Venkataraman,  the  Finance
 Minishter,  for  whom  I  have  great
 respect  ig  a  very  honest  and  good
 man.

 MR.  SPEAKER:  Before  you  pro-
 ceed  further,  I  would  request  the  hon.
 Members  to  be  brief.

 SHRI  RAM  JETHMALANT;  Can
 you  tell  me  as  to  how  much  time  you
 Propose  to  give?

 (Interruptions).
 SHRI  JYOTIRMOY  BOSU:  It  was

 decided  in  the  Business  Advisory
 Committee  that  we  shall  give  a
 minimum  of  five  hours  for  the  Bearer
 Bonds  Biil?  But  because  you  made
 room  for  the  Gujarat  debate,  with
 freat  anxiety  we  said  that  we  will
 stop  at  4  p.m.

 MR.  SPEAKER:  We  तांत  ”  last
 night  but  you  circumvented  it  other-
 wice  ...(Interruptions).  Now,  there

 can  be  a  way  out.  After  the  debate,
 we  can  sit  for  one  hour.  Yesterday
 Wwe  agreed  because  the  House  was
 consuming  time  in  that.  We  can
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 accommodate  everybody.  Don't
 worry.  We  will  take  five  hours,  You
 will  be  having  dinner  here,  Don’t
 worry.

 SHRI  RAM  JETHMALANI:  1  take
 it  you  are  serious,

 AN  HON.  MEMBER:
 assurance?

 Is  that  an

 शो  राम  विलास  पासबान  (हाजीपुर)  :
 सत  बजे  के  बाद  न  बिड!  जयेगा  ।
 MR.  SPEAKER:  I  have  been

 assured.  On  behalf  of  the  Minjster,
 1  am  conveying  the  assurance  to  hon.
 Members.  Everything  is  taken  care
 of.

 SHRI  RAM  JETHMALANI:  I  have
 just  said  that  the  Finance  Minister
 Was  an  honest  and  a  good  gentleman,
 (Interruptions)  I  suggest  that  con-
 sistent  with  the  honesty  which  he  has
 always  displayed  the  definition  of  the
 Special  Bearer  Bond  in  the  Bill  must
 be  substituted  by  another  definition
 which  I  very  respectfully  suggest  and
 commend  for  his  consideration,

 “The  Special  Bearer  Bond  is  a
 document  evidencing  the  indissolu-
 ble  relationship  of  special]  affection
 common  enterprise  and  remunera-
 tive  cooperation  that  has  existed
 and  will  continue  to  exist  between
 the  tribe  of  highbrachet  tax
 dodgers,  high-powered  foreign  ex-
 change  racketeers,  international
 smugglers  and  trajned  practitioners
 of  graft  and  corruption  on  the  one
 hand  and  successive  Congress  Gov-
 ernments  ow  the  other.”

 Sir,  in  this  condition  which  ।  recom-
 mend  and  commend  heartily  there
 are  some  key  elements—one  is  the
 goncept  of  indissoluble  relationship
 and  the  other  is  the  tribe  that  we
 have  described;  the  thirg  is  the  pur-
 poses  of  the  successive  deals  that  have
 been  struck  between  the  Government
 and  this  tribe.

 Sir,  in  this  country,  we  rarely  blame
 our  own  faults  we  have  developed  the
 habit  to  blame  our  destiny  and,  in
 tune  with  this  habit,  this  national
 habit.  Mr.  Venkataraman  or  Mrs.
 Gandhi's  Government  has  adopt-
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 ed  the  technique  that  whatever  be
 the  misfortune  of  the  country  it  is  a
 misfortune  brought  about  by  the  pre-
 vious  Janata  Government.  But,  Sir,
 fortunately,  so  far  back  as  generition,
 existence  or  circulation  of  black
 money  is  concerned,  even  this  Gov-
 ernment  which  has  very  scant  regard
 for  truth  ang  history  has  not  been
 able  to  blame  the  Janata  Government
 as  the  source.

 Sir,  it  is  worth  recalling  that  even
 as  far  back  as  1946,  black  money  was
 detected  to  be  in  circulation  in  this
 country  and  the  volume  of  that
 money  at  that  time  wag  estimated  to
 be  Rs.  48  crores.  But,  Sir,  after  the
 Congress  Government  came  into
 power  In  1951,  they  started  with  the
 first  voluntary  disclosure  scheme.
 Here,  I  have  a  bone  to  pick  up  with
 Mr.  Venkataraman.  8०  said  that  he
 would  use  four  methods  of  dealing
 with  these  people—samae,  dama,  bhed
 and  danda.  I  went  to  ask  the  hon.
 Minister  in  which  order  he  would  use
 these  methods—right  from  the  top  to
 botion  or  from  the  bottom  to  the  top.
 Sama  means  persuasion.  Has  he
 triedthis?  Bhed  means  creating  dis-
 sention  by  diplomacy  among  the
 ranks.  Has  he  ever  tried  the  method
 —danda,  that  is,  punishment.  I  would
 deal  with  the  methods  of  which  he
 talks  so  glibly.  (Interruptions).

 SHRI  2  VENKATARAMAN:  ‘The
 last  two  are  kept  in  reserve—bhed
 and  danda,

 SHRI  RAM  JETHMALANI:  What
 about  the  third?

 SHRI  R.  VENKATARAMAN:  Sama,
 Dama,  Bhed  and  Danda—third  and
 fourth  are  reserved.

 SHRI  RAM  JETHMALANI:  Out
 of  the  four  which  one  you  have  tried
 so  far.  I  want  to  suggest  that  the
 law  of  this  country  permits  only  one
 method  and  one  method  alone  and
 that  method  is  the  method  of  investi-
 gation,  trial  and  punishment  and  con-
 dign  punishment  at  that.  Method  of
 “Danda’  is  the  only  one  known  to  law.
 Mr.  Venkataraman  with  his  usual
 honesty  has  made  an  admission  that
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 so  far  as  law  enforcement  machinery
 is  concerned,  law  has  never  been
 enforced  against  this  tribe  of  peop 2
 and  the  only  methog  they  have  adopt-
 ed  from  the  very  beginn.ng  of  the
 Congress  governments  is  to  try  the
 method  of  ‘Dama’.  The  first  scheme
 of  voluntary  disclosure  came  in  19021.
 Voluntary  disclosure  schemes  have
 been  acknowledged  by  all  experi#
 including  the  appointeq  authorities  and
 investigation  commission  not  to  be  a
 method  of  solving  this  problem,  Sir,
 a  Voluntary  Disclosers  Scheme  is  a
 venerea]  disease  of  the  economic  body
 and  the  Congressmen  have  time  and
 again  opted  for  this  and  the  and  the
 disease  has  floulished  and  grown,

 Sir,  the  Public  Accounts  Committce
 of  1978-79—  I  believe  either  Mr.
 Stephen  or  Mr.  Venkataraman  should
 be  at  least  associated  with  this  docu-
 ment  on  page  157  says:

 “th.  Committee  do  not  think  that,
 in  their  effort  to  raise  adequate
 résources  for  developmental  pur-
 poses,  Government  are  Justified  in
 creating  gq  situation  where  partly,
 as  a  result  of  excessive  rates  of
 taxation  large  amounts  of  un-
 accounted  money  are  found  floating
 and  the  entire  economic  atmosphere
 gets  vitiated  and  in  the  process  the
 growth  in  the  rate  of  collection  of
 Direct  Taxes  is  adversely  affected.”
 The  Committee  had  also  expressed
 the  feeling  that  the  present  system
 of  levy  of  taxes  was  “onrous  and
 complicatedਂ  and  that  the  collection
 of  taxes  has  not  been  efficient.
 Otherwise  there  would,  the  Com-
 mittee  had  pointeg  out,  be  no  need
 to  introduge  Voluntary  Disclosure
 Schemes.”

 Therefore,  Sir,  I  thought  that  instead
 of  adopting  this  kind  of  illegitimate
 remedy.  Government  should  have
 tighteneq  its  enforcement  machinery,
 should  have  made  its  officers  a  little
 more  honest,  should  have  prevented
 the  coming  into  force  and  introduction
 of  these  voluntary  disclosure  schemes.

 Then,  Sir,  at  page  159  Committe@
 very  forthrightly  said?
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 [Shri  Ram  Jethmalane]
 -  |.,the  three  Voluntary  Dis-

 elasure  Schemes  put  together  was
 a  more  Rs.  267  crores.  Total  tax
 yield  thereon  was  stated  to  be
 Rs.  61.23  crores....Committee  had

 strongly  opposed  the  idea  of  the
 introduction  of  any  general  scheme
 of  disclosure  of  concealeq  income
 “either  now  oy  in  the  futureਂ
 because  they  were  convinced  that
 “any  more  disclosure  schemes  would
 not  only  fail  to  achieve  the  intended
 purpose  of  unearthing  black  money
 but  woulg  have  deleterious  effect
 On  the  level  of  compliance  among
 the  tax  paying  public  and  on  the
 morale  of  the  adminjstration.
 Government  decided  to  accept  this
 recommendation.”

 Before  these  Committees  the  Govern-
 ment  itself  gave  evidence  that  what
 has  been  disclosed  is  only  a  tip  of  the
 iceberg  and,  therefore,  you  see  that
 from  46  crores  which  was  the  estimat-
 ed  amount  ;  1946,  the  amount  has
 now  become  enormous  and  _  this
 Scheme  expects  only  Rs.  800  crores
 to  be  unearthed.  It  is  still  supposed
 to  be  a  tip  of  the  iceberg.  Thousands
 of  crores  of  black-money  are  in  cir-
 culation  in  this  country  and  there
 have  peen  four  voluntary  disclosure
 schemes  so  far  and  this  is  the  fifth
 voluntary  disclosure  scheme  which  has
 been  brought  in.  Therefore,  am  I  or
 am  ।  not  justified  in  complaining  that
 instead  of  effectively  eliminating  this
 menace  and  prosecuting  and  punish-
 ing  people  you  have  all  the  time
 indulged  in  paying  them  ‘Dama’  and
 you  have  been’  paying  them  ‘Dama’
 since  1951.  And  you  are  giving  them
 Dana,  You  are  being  asked  now  in
 the  year  1981  after  30  years  of  ex-
 periencing,  what  this  Dana  has
 achieved.  Therefore,  Sir,  my  first
 submission  js  this,  that  you  must  trace
 the  source  of  this  black  money,  The
 sourees  of  black  moncy  are  described
 in  the  definition.  You  must  try  to
 deal  with  these  persons  and  unless
 you  deal  with  these  persons  you  are
 not  going  to  achjeve  any  purpose  at
 all.  I  said  that  this  is  a  case  of
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 special  solicitude  towards  this  tribe,
 Is  it  not  a  case  of  special  solicitude
 for  thjs  tribe?  Take  one  example.
 Look  at  things  from  the  point  of  view
 of  a  person  who  has  workeq  himself
 to  death.  9  person  has  worked  from
 morning  to  night;  he  has  burnt  the
 midnight  oil,  the  midnight  lamp.
 After  getting  hard-earned  money  he
 has  gone  and  paid  the  Government
 70  to  80  per  cent

 Louk  at  it  from  that  point  of  vicw,
 from  the  point  of  view  of  that  man.
 Why  docs  he  not  say  ‘I  have  been  a
 fool  all  my  life;  ।  am  a  complete  fool.
 Now  I  must  stop  foolery  hereafter
 and  I  must  now  look  forward  to  the
 next  Disclosure  Scheme;  during  that
 time ।  am  going  to  eain  tonnes  of
 money.  I  have  only  to  earn  the
 sPecial  solicitude  which  is  forthcoming
 from  the  Finance  Minister  and  this
 Government,  Should  ।  not  do  this?
 So,  this  scheme  is  not  only  going  to
 have  the  negative  effect  of  not  pro-
 ducing  the  money  which  my  learned
 friend  thinks  it  will  produce,  but  it
 will  have  the  contrary  effect  that
 honest  tax-payers  hereafter  will  not
 pay  the  money  whjch  they  otherwise
 would  have  paid.  Therefore,  Sir,  this
 unholy  conspiracy  must  come  to  an
 end,  And  when  it  comes  to  an  end
 you  will  yealise  that  your  economy
 is  beginning  to  jmprove.

 Lastly  I  want  to  put  one  question
 for  reply  from  the  hon.  Minjster.  The
 previous  Voluntary  Disclosure
 Schemes  produced  little.  Three
 schemes  upto  197]  produced  only
 about  200  crores.  The  1975  scheme
 was  during  the  clourse  of  the  emer-
 gency.  Along  with  inducement  there
 wag  the  element  of  intimidation  as
 well  from  that  great  city  of  Bombay
 you  secured  only  about  2.75  crores
 and  Sir,  it  was  a  damp  squib,  a
 mountajn  in  labour,  giving  birth  fo  a
 mouse.  And  I  want  to  ask  with  this
 Previous  experience  how  did  the
 Finance  Minister  arrive  at  the  con-
 clusion  that  this  scheme  now  is  going
 to  produce  Rs.  800  crores  and  reduce
 the  budgetary  deficit?  This  estimate
 means  two  things.  There  are  two
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 inferences.  Sir,  I  will  stop  with  this.
 The  first  inference  is  that  it  is  a
 guesswork;  he  is  living  jin  a  fool’s
 paradise  and  wants  to  make  himself
 happy  in  the  thought  that  Rs.  800
 crores  is  going  to  come  from  some-
 where.  But,  Sir,  I  believe  that  Mr.
 Venkataraman  is  too  wise  to  live  in
 a  fool’s  paradjse;  I  have  much  greated
 respect  for  him.  I  believe,  Sir,  that
 this  Rs.  800  crores  is  a  figure  arrived
 at  after  striking  a  deal  with  known
 and  identifiable  holders  of  black
 money  and  they  know  how  much
 money  is  available  and  those  persons
 alone  are  going  to  purchase  and  buy
 these  bearer  bonds.  This  is  conclusive
 circumstantial  evidence,  in  the  light  of
 previous  experience.  This  is  only
 to  benefit  your  friends,  your  patrons,
 your  election  supporters,  all  those
 people  connected  with  you  and  who
 have  black  money.  Now  they  will
 come  forward  and  _  produce  this
 Rs.  800  crore.  The  Government  will
 now  become  a  custodian  of  biack
 money.  Now  the  Government  will  be
 in  the  employ  of  these  smugglers  and
 racketeers;  it  will  hold  their  money
 and  alsu  pay  them  some  reward  at
 the  end  of  ten  years.  The  bond  I
 spoke  of  will  remain  indissoluble  as
 it  has  reniained  indissoluble  sjnce  1951
 and  you  have  made  it  sure  that  it
 will  last  for  the  next  two  Elections.

 SHRI  ARIF  MOHAMMAD  KHAN
 (Kanpur):  I  rise  to  support  the
 Special  Bearer  Bonds  (Immunaties  and
 Exemptions)  Bill,  1981.  But  before  I
 deal  with  my  pojnts,  I  would  like  to
 thank  you  for  giving  me  the  oppor-
 tunity  of  hearing  two  distinguished
 speakers.  One  used  the  word
 ‘wretched’.  Mr.  Jyotirmoy  Bosu  used
 that  word.  After  hearing  these  two
 distinguished  gpeakers  I  was  wonder-
 ing  about  one  thing,  judging  things
 from  their  performance.  Mr.  Jethma-
 lani  was  himself  part  of  a  Govern-
 ment  for  nearly  three  years.  Mr.
 Jyotirmoy  Bosu,  has  his  Government
 in  West  Bengal  today  also.  -’

 etc.)  Ord.  &  Bill

 13.1  hrs,  |

 [Mr.  Deputy-SpEAKER  in  the  Chair}

 Judging  from  their  performance,
 one  can  come  to  the  conclusion  that
 politics  in  India  is  not  too  bad  a  proa-
 fession.  If  they  win,  jt  has  many  re-
 wards  and  if  they  lose  they  can
 always  assume  this  holier  than  thou
 attitude,  start  giving  sermons,  engineer
 agjtations  and  indulge  in  the  game
 of  de-stabilisation.  As  I  said  in  the
 beginning,  I  do  not  wish  to  emphasise
 the  reasons  for  this.  (Interruption).
 The  reasons  are  very  obvious.  The
 circulation  of  black  money  is  म
 langerous  proportions.  This  is  an
 accepteq  fact.  Many  questions  are
 asked  in  every  session  of  Parliament.
 The  Government  is  criticised  on  this.
 account  and  this  is  also  a  fact  that
 though  this  huge  amount  js  in  circula-
 tion,  we  do  not  have  any  evidence  of
 it.  Since  thjs  is  the  situation,  che
 black  money  like  the  proverbial  sword
 of  Damocles  is  hanging  over  the
 nations  economy.  I  think  that  the
 situation  demanded  some  special
 efforts  and  I  congratulate  the  Finance
 Minister  on  coming  out  with  this
 scheme.  Sir,  I  think  it  is  very  reali-
 stic  because  we  cannot  take  anostrich-
 like  approach  and  refuse  to  fact  reali-
 ties.  As  I  said  earljer,  the  reasons
 are  very  obvious,  The  objectives:
 have  also  been  stated  in  the  State-
 ment  of  Objects  and  Reasons.  The
 objects  are  to  control  the  liquidity  of
 the  economy,  curb  prices,  curb  infla-
 tion  and  mopeup  black-money  for  pro-
 ductive  purposes.

 After  going  through  the  objects  and
 Reasons  of  this  Scheme,  I  do  not  find
 that  there  is  any  scope  for  any  valid
 ground  to  oppose  this  scheme.  In:
 this  connection,  I  would  like  to  quote
 here  the  famous  words  of  Thomas
 Jefferson:

 “If  no  action  js  to  be  deemed?
 virtuous  since  malice  can  imagire
 a  sinister  motive  for  it,  then  there
 never  was  a  virtuous  action”.

 I  welcome  this  scheme  and  as  the
 hon.  Finance  Ministet,  himself  had
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 said,  this  is  a  necessary  evil.  Unfor-
 tunately  the  situation  demanded  that
 some  such  type  of  action  should  be
 taken  ४  the  Government.  This
 sh  me  is  being  criticised  on  moral
 grounds,  on  cthical  grounds  and  on
 various  other  grounds  by  the  people
 who  hove  no  mo.  is  themselves.  I
 may  "1150  tend  to  agree  that  there  may
 not  pe  much  moral  virtue  in  this
 schem>  since  Jike  any  other  plan  of
 amnesty,  it  suffers  fiom  inequity.  it
 may  be  described  as  a  concession  [0
 blackmarketeers,  jt  can  be  described
 as  a  surrender  to  black-markctcers.
 They  can  say  it  is  a  gift  to  the  tux
 evaders.  But  in  a  larger  perspective,
 when  the  overall  well-being  of  the
 economy  is  considered,  can  anyone
 deny  the  fact  that  the  prevailing
 situation  demands  go0me  _  hitherta
 untried  and  =  extraordjnary  special
 effort  of  the  hon.  Finance  Minister
 for  which  he  descrves  congratu!a-
 tions?

 ।  am  sure  that  the  objects  which
 he  has  outlineq  are  for  reducing  the
 magnilude  of  the  finances;  flowing  to
 the  parallel  economy,  to  mop  up  the
 black  money  for  the  productive  pur-
 poses  and  to  curb  the  inflation  At
 th.  introduction  stage,  the  hon.  Minis-
 ter  referred  to  sama,  dana,  bheda  and
 danda.  Shri  Ram  Jethmalani  also
 referred  to  that  in  his  speech.  If  the
 hon.  Finance  Minister  uses  the  carrot
 and  the  stick  with  discretion,  I  am
 sure,  it  will  definitely  yijelq  the
 desired  results.  It  is  not  only  the
 carrot,  but  the  stick  is  also  needed.
 It  should  be  possible  for  the  Govern-
 ment  to  ferret  out  the  large  chunks
 of  black  money  through  this  scheme.

 In  this  connection,  I  would  jike  to
 draw  the  attention  of  the  House  to  a
 letter  which  has  appeared  म  the
 Enonomic  Times  af  18th  February,
 1981,  in  which  it  has  been  pointed  out
 that  the  Bearer  Bonds  are  nut  freely
 available  in  Calcutta.  People  are
 going  to  purehase  the  Borer  Bonds
 but  specially  in  Calcuita  these  are  not
 frecly  available.  This  is  not  my  in-
 sinuation,  put  this  is  ८  per  the  letter
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 which  has  appeared  in  the  Economic
 Times  of  18th  February.  I  would
 like  the  Finance  Minister  to  ensure
 that  the  forces  whjch  are  out  to
 subvert  this  scheme  and  create  de-
 stabilization  do  not  succeed  in  their
 design.  No  must  also  ensure  that
 these  forces  do  not  enter  into  a  con-
 spiracy  with  a  small  section  of  public
 officers,  otherwise  why  in  Calcuita
 alone,  are  the  Bearer  Bonds  not
 avajlable?  It  must  be  ensured  that
 people  who  want  to  cooperate  and  are
 ready  to  buy  these  Bearer  Bonds  are
 able  to  purchase  these  freely.

 SHRI  SOMNATH  CHATIERJEE
 (Jadavpur):  Is  it  the  reason  why
 they  want  to  topple  the  West  Bengal
 Government?  (Interruptions),

 SHRI  R.  VENKATARAMAN:  ।
 thought,  they  will  be  very  cager  about
 this  because  Ashok  Mitra  wants  a
 share  in  ४.

 SHRI  ARIF  MOHAMMAD  KHAN:
 It  wag  said  at  the  introduction  stage
 and  ।  heard  today  again  Shri  Jyotir-
 moy  Bosu  suggesting  demonetjmation.
 I  am  slad  that  the  Finance  Minister
 has  not  ruleg  oul  the  possibility  of  it,
 but  1  agree  that  todiy  the  situation
 does  not  call  for  it.  This  extraordi-
 nary  device  should  be  reserved  for
 extraordjnary  times.  This  suggestion,
 if  accepted,  would  disrupt  the  economy
 for  months  and  that  is  precisely  the
 purpose  and  object  of  Shri  Jyotirmoy
 Bosu  in  suggesting  demonetisation.
 We  must  control  the  forees  whose  aim
 is  not  to  curb  the  inflation  or  check
 this  blackmoney,  but  whose  purpose
 is  only  to  create  disruption... .  ({nt-
 erruptions)  and  de-stabilisation  also,  if

 I  may  say  so,

 The  objectives,  the  merits  and  the
 reasons  concerning  this  scheme  are
 very  obvious  ang  I  need  not  emphasise
 them  :  detail,  but  I  would  only  like
 to  make  certain  suggestions.  In  the
 first  place,  the  Government  should
 step  up  pressure  on  the  big  black
 money  barons  with  थ  series  of  puni-
 tive  measures  to  compel  them  to  avail
 themselves  of  the  immunities  offcred
 by  this  scheme.  They  should  intensify
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 incometax  raids.  The  hoarded  stock
 of  scarce  commodities  must  be  seized,
 the  known  blackmarketeers  and
 hoarders  must  be  detained  under  laws
 which  we  have  recently  enacted  ia
 deal  with  them,  and  strick  vigilance
 must  be  observed  on  banking  opera-
 tions  to  contain  Benami  transactions.
 Sir.  1  am  sayine  it  because  news  is
 appealing  that  in  some  States  the
 grain  merchants  are  competing  with
 the  Food  Corporation  of  Indja_  in
 stocking  joodgvains,  specially  wheat
 and  pulses,  and  storing  them  at
 strategic  pOints  with  the  intention  of
 releasing  them  after  creating  artificjal
 searcity.  Surely  the  Government
 must  have  got  complaints  that  in  many
 warehouses  the-e  hoarders  have
 cornered  grains  in  the  name  of  small
 farmers.  So,  Government  should  yive
 necessary  instructions  to  the  officials
 to  deal  with  the  situation.

 Secondly  banks,  Benam,  transac-
 fion  is  something  of  which,  after  the
 bearer  bonds,  peuple  aie  trying  tu
 fluke  advantage.  Government  must
 also  take  note  of  these  complaints
 that  some  unscrupulous  cmployees  of
 evey  nationaliseq  banks  gre  helping
 big  money-lenders  and  tax  consul-
 tants  to  conduct  Benami  tranmsuctions
 on  behalf  of  their  tax-evading  clients.
 Sir,  I  would  also  urge  the  Govern-
 ment  to  tighten  supervision  of  such
 dubious  banking  operations  and  ex-
 ercise  greater  check  on  jmport-export
 trade  und  foreign  exchange  thransac-
 tions.

 Sir,  the  Revenue  Intelligence
 Enforcement  Directorate  ang  thes
 Government  agencies  should  also  be
 asked  to  keep  a  close  eye  on  how  the
 promoters  of  new  industry  are  obtain-
 ing  big  loans  from  public  financial
 institutions  and  making  these  enter-
 prises  generate  black  money  even
 before  going  into  production.  I  think
 this  is  an  effective  exercise  to  mop
 up  black  money,  put  we  should  also
 make  cfforts  to  check  it  at  the  stage
 of  generation  and  seé  that  jt  ७  नए,
 accumulated.  There  are  many  उन
 stances  where  in  the  company  floated
 by  big  houses,  they  make  one  unit

 etc.)  Ord,  ।  Biil
 sick.  The  same  management  them
 floats  another  company  and  secures
 loans  from  some  public  institutions  and
 again  indulges  in  corrupt  practices,

 1  would  suggest  that  if  necessary  the
 law  must  be  aménded  and  the  names
 of  such  defaulters  must  be  published
 and  there  must  be  a  legal  check  on
 their  getting  further  assistance  from
 public  financial  institutions  because
 these  private  limited  companies  have
 a  sort  of  ingenuous  device  for  obtain-
 ing  individual  profit  with  out  indivi-
 dual  responsibility.

 I  am  sure  that  these  steps  will  have
 a  salutary  effect  and  will  be  able  to
 prevent  black  money  generation,
 especially  when  this  Government
 under  the  dynamic  leadership  of  Smt.
 Gandhi  is  determined  and  is  dojng  its
 hest  to  get  rid  of  the  atmosphere  of
 stagnation  and  the  scarcity  created  by
 thiee  preceding  years  of  gold  auctions
 and  drift  in  national  banks,

 Finally  ।  would  submit  that
 this  tax  cxasion  leads  to  the
 menance  of  blackmoney.  1  अ
 sure  that  this  is  not  the  only
 and  final  slep  in  the  armoury  of  the
 Finance  Minister  for  fighting  the  me-
 nace  of  black  mone:.  I  am  sure  he
 will  consider  other  proposals  also  pru-
 posals  which  can  help  tackle  the
 generation  and  accurrulation  of  black
 money,  beside,  checking  and  control-
 ling  it.  [  would  like  to  congratulate
 him  on  coupling  this  special  Bearer
 Bond  with  his  budget  proposals  for
 revising  the  direct  tax  rate,  I  would
 urge  him  to  give  it  more  thought  and
 come  out  with  certain  other  measures.
 As  I  said  earlier  carrot  and  stick  both
 are  needed  to  deal  with  tax  evaders
 ang  black  money  barons,

 ।  support  this  Bill  in  the  strong  be-
 licf  that  this  Government  will  succeed
 in  checking  and  mopping  up  black
 money,  and  will  also  come  out  with
 other  measure,  to  check  tho  genera-
 tion  and  accumulation  of  black
 money.  Thank  you  very  much,

 MR.  DEPUTY-SPEAKER:  Now
 Dr.  Subramaniam  Swamy.  Your  party
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 has  been  allotted  very  little  time.  1
 doa’t  want  to  mention  the  time,

 DR,  SUBRAMANIAM  SWAMY
 (Bombay  North  East):  Sir,  with  you
 in  the  Chair,  I  expect  always  gene-
 rosity,

 Here  is  a  photostat  copy  of  the
 Bond  Certificate—a  black  bond  in  a
 white  paper.  I  am  not  required,
 under  the  law,  to  disclose  the  source
 of  this,  And  it  is  made  out  in  a  form
 as  ig  it  will  be  framed  in  a  glass  and
 hung  in  the  drawing  room  of  Mr.
 Venkataraman,

 Mr,  Jethmalani  and  the  speaker
 earlier,  x.  Jyotirmoy  Bosu  have
 made  mince-meat  of  most  of  the  argu-
 ments  put  out  by  the  Finance  Minis-
 ter,  So,  it  is  going  to  be  much  easier
 for  me  to  continue  the  mincemeating
 process.  I  agree  with  the  Finance
 Minister  that  black  money  is  a  serious
 problem.  It  is  there  not  only  in  this
 country;  but  J  would  say  that  even
 countries  like  Russia  and  China  are
 today  having  problems  of  black
 money,  The  Chinese  themselves  have
 published  in  the  Beijing  Review  that
 they  are  having  problems  of  black
 money.  So  are  the  Russian.  Anybody
 knows  it.  There  is  no  country  in  the
 world  which  does  not  have  the  black
 money  problem,  The  real  question  is
 how  to  tackle  it.  This  is  the  fourth
 attempt.  The  previous  three  attempts
 have  been  failures,  by  all  independent
 accounts.  Not  only  that.  We  consider
 them  amora]  and  infructuous,

 What  we  fing  by  axamining  the
 names  ig  that  those  who  disclosed  in
 1951,  also  disclosed  in  1965,
 and  also  in  1975.  The  purpose
 of  the  voluntary  disclosure  scheme  is;
 once  you  disclose,  you  are  not  going
 to  do  it  again.  That  is  the  implication.
 But  here,  we  find  that  Ganga  San
 has  been  administered  three  times;
 and  ।  am  sure  in  the  Special
 Brearer  Bonds  also,  the  same  people
 are  going  to  be  involved,

 He  talked  about  amnesty,  ।  -
 wrong  Amnesty  is  given  once,  2
 cannot  be  given  over  ang  over  again.

 MARCH  18,  1981  Bonds  (Immunities  308
 etc.)  Ord,  &  Bill

 And  that  is  the  key  part  of  it,  That
 is  why  the  Public  Accounts  Com-
 mittee  said  that  this  should  never
 be  resorted  to  again,

 The  Finance  Minister  has  intro-
 duced  a  new  terminology  into  the
 profession  of  economics.  We  know
 that  when  we  discuss  Indian  economy,
 we  always  talk  about  poverty  line:
 people  living  below  the  poverty  line.
 Now  I  fing  in  the  class  room  there
 is  a  new  terminology.  People  living
 below  the  poverty  line,  and  people
 living  above  the  Bearer  Bong  _  line.
 And  so—of  course,  all  the  people  who

 are  above  the  Bearer  Bond  line  are
 absent  today  I  would  not  say  too
 much  about  that  part  of  the  society.
 Our  society  has  been  divided  into
 three  parts:  those  above  Bearer  Bond
 line,  those  below  the  poverty  line,  and
 those  who  have  been  squeezed  every
 day  by  the  Finance  Minister  in
 between;  and  that  is  the  poor  middle
 class.

 SHRI  JYOTIRMOY  BOSU:  He
 belongs  to  the  Youth  Congress....

 (Interruptions)

 DR.  SUBRAMANIAM  SWAMY:
 Therefore,  what  is  the  provocation
 for  this?  What  brought  it  about?  Who
 suggested  it  to  you?  Why  this  excite-
 ment?  Why  this  hurry?  And  by  your
 own  admission,  since  February  2nd
 upto  now  how  many  crores  of  rupees
 have  you  collected?  Rs,  50  crores,  of
 which  Rs,  35  crores  are  from  Delhi
 alone.  The  city  of  Bombay  is  totally
 obvious  that  there  is  something  like
 this.  It  may  be  Rs,  65  crores,  but  it
 is  not  going  to  be  near  Rs.  200  crores
 by  the  end  of  this  month,  nor  is  it
 going  to  be  an  extra  Rs,  800  crores
 after  the  beginning  of  this  financial
 year.  So,  what  is  the  provocation?  He
 was  in  such  a  hurry,  I  want  to  know
 how  it  is  possible  that  people  will
 buy  this  ridiculous  thing  when  ‘the
 probability  of  detection  is  so  small.

 J  did  a  scientific  analysis  and  calcu-
 lation  using  the  probability  theory
 which  unfortunately  our  Finance
 Minister  does  not  know  because  he
 is  educated  in  the  Keynesian  economy
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 which  ig  of  graphs  and  verbal  prose,
 whereas  I  am  a  mathematical  econo-
 mist  who  has  been  trained  in  the
 modern  method  of  the  probability
 theory  and  so  on.  (Interruptions)
 According  to  the  probability  theory,
 unless  the  probability  of  detection  is
 over  75  per  cent,  nobody  would  buy
 the  bearer  bonds  unless  he  has  some
 ulterioy  motive;  the  ulterior  motive
 being  that  these  people  have  got  his
 name  in  advance  and  tell  him,  “Buy
 so  many  bearer  bonds  and  put  10  per
 cent  in  my  pocket”,  I  do  not  know  if
 this  is  the  approach,  थ  threatening
 approach,  “either  you  pay  or  there
 will  be  a  raid  on  your  house”;  But  if
 it  is  purely  a  voluntary  approach,
 this  can  never  succeeq  because  the
 probability  of  detection  in  India  to-
 day  is  not  even  10  per  cent,  How  many
 blackmoney  people  today  are  afraid
 that  they  will  be  caught?  There  are
 none,  ।  know  Bombay.  Bombay  isa
 great  Capital  for  many  things  includ-
 ing  generation  of  blackmoney,  ।  am
 not  doubting  it,  In  fact,  it  ig  much
 better  than  Calcutta,  Calcutta  is  a
 black  hole;  there  is  mothing  much
 there,  (Interruptions)  I  do  not  blame
 Calcutta  for  it  alone,  but,  nevertheless,
 the  fact  of  the  matter  is  that  there
 the  probability  of  detection  to  day  is
 so  low  that  no  one  is  going  to  crop
 up  unless  there  is  something  behind
 it.  I  would  like  to  know,  first  of  all,
 what  provoked  him.  We  must  have  an
 idea  how  much  blackmoney  there  ४
 in  the  country.

 Now  the  United  states  is  also  having
 the  problem  of  blackmoney,  So,  their
 Parliament  unlike  our  Parliament  has
 brought  out  an  excellent  publication
 called  “  Underground  Economy
 after  the  hearing  before  the  Joint
 Economic  Committee  of  the  Congress
 of  the  United  States,  not  your  Con-
 gress.  (Interruptions)  Some  people  are
 new;  they  may  not  know  the  differ-
 ence  between  your  Congress  and  the
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 Congress  there,  This  report  dated  15th
 November  is  an  excellent  report  which
 I  urge  the  Finance  Minister  to  read,
 not  the  Change  in  Economy  of  1930
 but  the  publication,  which  will  give
 you  a  precise  method  for  calculating
 blackmoney.  If  you  use  that  method
 in  relation  to  the  Indian  economy,  it
 turns  out  that  there  is  Rs,  18,006
 erores  of  blackmoney  in  this  economy.
 The  Finance  Minister  is  quite  con-
 tent  with  taking  out  Rs.  1000  crores
 and  that  too  on  paper.  He  has  mot
 got  more  than  Rs.  60  crores,  So,
 where  is  the  provocation?  Therefore,
 what  is  the  basis?

 This  is  a  wonderful  piece  that  they
 have  circulated.  The  reasong  given  for
 immediate  legislation  in  the  State-
 ment  of  Objects  and  Reasons  are:  the
 budgetary  deficit  the  necd  tn  im-
 prove  the  Government's  financial  po-
 sition  and  canalising  money  into  pro-
 ductive  purposes,  1  am  concluding.  1
 know  you  are  looking  yery  impatient.

 MR.  DEPUTY  SPEAKER:  I  will
 give  you  some  time.

 DR.  SUBRAMANIAM  SWAMY:  I
 will  remember  it  when  I  become  the
 Deputy  Speaker  next  (Interruptions) If  this  is  the  objective,  ।  would  say, this  shows  complete  bankruptcy;  this
 is  total  financial  prostitution.  Is  this
 the  method  to  improve  the  financial position  of  the  Government?  ”  this
 the  method  to  reduce  the  budget  de-
 ficit?  Can  anybody  say  that  with  a
 straight  face,  specially  a  religious minded  person  like  him,  (Interrup-
 tions)  An  Ayyangar  Brahim  on  top or  that!  (  Interruptions)

 MR,  DEPUTY  SPEAKER:  He  has not  gaid  that.

 SHRI  JYOTIRMOY  BOSU:  It
 should  not  be  said.  (Interruptions)

 DR.  SUBRAMANIAM  SWAMY: 2.  Arun  Shourie  has  written  an  ox- cellent  article  ऑ  the  Indian  Express about  the  CIA  and  KGB.  ।  do  not know  why  he  has  not  been  giving  a
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 certificate  to  the  KGB,  not  a  bond
 certificate,  but  a  general  certificate
 that  they  are  not  indulging  in  it.  हू
 do  not  know;  maybe  a  new  party
 policy,  but  the  fact  of  the  matter  is
 that  both  of  them  are  likely  to  purchase
 a  huge  quantity;  that  is  what  he
 says.  He  ig  a  reputed  economist.  He
 is  a  very  kaowledgeable  person,  ie
 has  been  writing  in  a  good  newspaper
 like  the  Indian  Express,  Therefore,
 the  Finance  Minister  must  come  for-
 ward  and  assure  this  House  that
 there  is  no  danger  of  foreigners  get-
 ting  hold  of  this..  Therefore,  I  con-
 clude  by  saying  that  there  are  many
 better  wavs  of  obtaining  black  money
 without  this  financial  prostitution
 and  open  admission  of  bankruptcy.
 So,  I  clearly  am  not  in  favour  of
 demonetsation.  I  wag  not  even  in
 favour  of  demonetisation  of  the
 thousang  rupee  notes.  That  took
 place  during  the  Janata  rule,  But,  un-
 fortunately  one  member  of  Mr.  Jeth-
 malanis  party  came  running  to
 Finance  saying  that  there  was  a  cer-
 tain  lady  in  the  then  Opposition  who
 Was  salting  away  huge  amounts  of
 money  in  thousand  rupee  notes)  in
 Nepal  and  therefore,  it  was  done.
 Nor  am  I  in  favour  of  demonetisation
 of  hundred  rupee  notes,  That  will
 create  chaos  in  the  country.  What  I
 am  in  favour  of  is,  honestly.  First  of
 all,  tax  reform.  Every  time  you  lower
 the  tax  the  revenue  has  gone  up.  1
 is  an  important  thing.  It  never  hap-
 pens  in  any  other  country.  It  is  only
 in  this  country  that  every  time  you
 lower  the  taxes  the  revenue  goes  up.
 You  read  the  Chokshi  Committee  Re-
 port,  mot  Keynesian  economics,  You
 read  the  Chokshi  Committee  Report
 or  the  Wadilal  Dagli  Committee  on
 licences  and  subsides.  And  most  of
 811,  the  legitimisers  of  black  money
 are  our  political  parties  during  the
 time  of  elections,  Let  him  remove  the
 ban  on  company  donations  to  political
 parties.  Let  ug  find  out  which  com-
 pany  is  giving  how  much  money  to
 which  political  party.  You  will  be
 surprised  that  the  country’s  capita-
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 lists  give  gonations  not  only  to  par-
 ties  like  his,  but  also  to  other  par-
 ties  also,  and  all  of  them  are  taking
 I  am  telling  this,  I  know  that  for  a
 fact,  It  is  a  pious  non-sense,  How
 much  money  have  the  capitalists
 given  to  his  party?  I  know  that  com-
 panies  give  donations.  Ang  that  is
 why  I  say,  ‘Remove  the  ban.’  Let  the
 money  given  by  companies  to  political
 parties  be  published.  Let  ug  find  out
 who  is  giving,  (Interruptions)

 SHRI  JYOTIRMOY  BOSU:  Will
 that  prevent  anybody?

 DR.  SUBRAMANIAM  SWAMY:  At
 least,  we  will  know  where  you  stand.

 Therefore,  that  is  the  way,  We  poli-
 tical  parties,  put  pressure  on  them.
 Remove  that.  Remove  the  anomalies
 in  the  tax  system,  This  quibbling  will
 disappear.  This  is  a  wrong  approach;
 not  by  these  quibbling  ways,  This  is
 व  wrong  approach.  This  is  an  open
 admission  of  bankruptcy  and  there-
 fore,  I  totally  opposc  this  Bearer
 Bonds  Scheme  of  the  Government.

 (Interruptions)

 MR,  DEPUTY-SPEAKER:  Shri  R.
 L,  Bhatia.

 MR.  DEPUTY-SPEAKER:  Shri
 Shiv  Kumar  Singh.  (Interruptions)

 AN  HON.  MEMBER:  I  wanted  to
 show  how  popular  it  is  (Interrup-
 tions).

 SHRI  JYOTIRMOY  BOSU:  I  have
 sought  to  find  out.  (Interruptions)
 We  parted  company,  That  is  all  now
 there.  (Interruptions)

 SHRI  RAM  JETHAMALANI:  It
 has  found  its  last  resting  place.

 थी  क  कुमार  न  ठाकर  (खंडवा) १
 माननीय  उपाध्यक्ष  महोदय,  मैं  स्पेशल
 ब्यिरर  नोठस  तिबल,  1981 के  समर्थन  म
 लड़ा हूआ  हु  ।

 आज  कई  तरह  की  कहानियां  हमें  धिन
 प्रीत  दिन  के  समाचारपत्रों  में  बनने  का

 frat  ह  आर  अलग  से  भी  हमें  यह  सुनने
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 थी  शिव  कुनार  रह  ठाकर  (खंडवा)  :

 माननीय  उपाय  क  महोदय,  मैं  स्पेशल  बियेरर

 बॉक्स  बिल,  1981  के  समर्थन  में  खड़ा  हुआ
 हैं।

 राज  कई  तरह  की  कहानियाँ  हमें
 दिन  प्रति  दिन  के  समाचारपत्रों  में  सुनने
 के  मिली हैं  ौर  अलग से  भी  हमें यट  सुनने
 को  मिलता  है  कि  अमुक  व्यक्ति  के  पास  इतना
 काला  घन  है,  अमुक  व्यापारी  के  पास  इतना
 काला  धन  दै,  द्रमुक  व्यक्ति  इतना  वाला  घन

 कमा  रहा  है  ।  बाजार  में  जाइये  ।ै  तरह  तरह
 की  चर्चाएं  सुनने  को  मिलती  हैं  कौर  राज

 कल  शहरों  में  देखते  हैं  कि  शादी-विवि। ह  विनी

 घूमघूम  से  किये  जाते  हैं  ।  मकानों  की  खरीद

 में  काला  धन  किस  प्रकार  से  सधाया  जाता  है
 भर  कृषि  भूमि  की  खरीद  सें  किस  sant  सें

 व्यवसायी  झपना  पैसा  इनवेस्ट  TA  हैं  शौर

 किस  प्रकार  से  वाला  धन  सकेद  बारे  है  ।

 ये  रोजगार  की  कहानी।  हो  गई  है  भर  काले

 धन  का  रोग  हमारे  देश  में  एक  एसा  रोग  हो
 wat  है  जो  हमारी  सरी  अने-व्यवस्था  को

 नष्ट-भ्रष्ट कर्ता  जा  रहा  है  ।  इस  केसर  रोग
 के  कारण  हमारी  जो  योजनाके  है,  उन  पर  एक

 बहुत  जिधर त  असर  पड़  रहा  है  कौर  हमारी

 अर्थ  -व्यवस्था  बहुत  बुरी  तरह  से  प्रभवित

 हो  रही  है  ।  उप  ध्यान  महोदय,  इस  कालेधन

 क।  रोकने  के  लिए  जहां  एक  बड़ा  प्रीत  हमारे
 फाइनेंस  मिनिस्टर  द्वारा  किा  कर्ड  है  वहां

 मैं  उनसे  बट  भी  अनुरेध  बाता  हूं  वि  यह्  जो

 काला  धन  हमारे  देश  में  पदा हो  रहा है  उसक
 बारे  में बहुए।  गंभीर  रता  से  विचार  बा.  के  उसकी

 जड़ों  पर  कुठ  घात  करन  के  हमें  प्रवन्न  करने

 होंगे  ।

 उपाध्यक्ष  महोदर",  नम्बर  दो  के  बहिन  तों

 को  रखने  का  एक  पेंशन  सा  हो  यथा  है  ।  करों
 की  ऊंची  दरों  के  करण  थक  स्वाभाविक  है  दिए

 मनुष्य  करों  की  चोरी  की  झ्र  प्रवृत्त  होता
 है  ।  वांच  कमेटी  ने  1970 में  कहां  था  किं  करों
 की  ऊंची  दर।  के  भर  नहीं  THT  गंगा,  झगर

 ada  कर  लगाये  जाते  रहे तो  यह  स्वाभाविनां
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 है  कि  मनुष्य  करों  की  चोरी  की  कौर  प्रवृत्त
 होगा  और  उस  से  देश  में  अलंघन  बढ़ेगा  |

 1970  में  पांचू  कमेटी  ने  कहा  था  कि  उस
 समय  देश  में  14  सौ  ज  रोड़  रुपये  का  कालाधन
 है  कौर  नि उत्तगं  यं  रिमांड  विधा  था  कि  करों
 की  दरों  को  नंगे  लया  जाना  चाहिए  ।  मुझे
 खुशी है  कि  हारे  लबक  फाइनेंस  मिनिस्टर ने
 पिछले  साल  के  बजट  में  भी  और  इस  साल  के

 बजर  में  भी  करों  की  दरों को  नीचे  लाने  की  भोर

 प्रयास  किया  है  ।  मुझे  भाषा  है  कि  वे  बने  वले
 दिनों में  इस  बीमारी  का  निदान  करने  के  लिए

 बारों  की  दरों  के  भार  भी  गृक्तियक्त  बनायेंगे  |

 भज  हमारे  देश  में  कालेधन  के  बारे  में

 कई  तरह  के  नन् ज् समेंट हैं हैं  ।  वाई  लोगों का  ख्याल

 है  कि  देश  में  दस  हजार  करोड़  रुपये  वग  काला-

 घन  है,  कुछ  क  विचार  है  कि  बी  हजार
 बारोड़  रुपये  का  काल धन  है  झीर  कुछ  क,  तो
 25  हजार  करोड़  रुपये  का  कला घन  होने
 का  श्रनसनेट  है  ।  मुझे  भी  कभी  कभी  शंका

 होती  हैं  कि  हम  जो  स्पीड  आजकल  देश  में
 देख  रहे  है,  हमारे  यहां  कौन  के  निकालने
 के  सिए  या  वोलिन्ट्री  डिस्कलोजर  का  पहला
 प्रयास  1950  में  हुझ  था,  फिर  1975  में

 हुआ,  एक  प्रयत्न  जनता  पार्टी  शासन  में  भी
 नोटों  के  विमुद्रीकरण  के  रुप  मे  ear  झर
 शनी  ये  बीमार  बोंड  आये  है,  उन  सन  में  हमारा
 अनुभव  दीं  रहा  है  कि  उसी  तेजी  से  कालाधन
 रखने  वालों  कांदिवली  :,  पति  जा  रही  है  ।

 एक  झोर  त  कईं  म।  बनों  में  य  बहुत  अच्छा  है
 परन्तु  उत्तक  र्थ  साथ  झपको  दूसर  शाने
 भी  करने  होंगे  शिन  कि  डन  ना,  साधन  खने

 बालों  के।  नियंत्रण(!  कह  लें।  सना  ।

 क  TAT  केनल  नवदीं  के  रूप  में  हीं  नही  है  ।
 agai  स्थाई  सपत्ति  के  रुप  में  भी  यह  हैं,
 चाहे  वह  रजनियी  दाग  खरीदी  गयी  कृषि
 की  जमीन  Zl,  चाहे  वह  बड़ी  बड़ी  प्रापर्टी  हं
 ज  कि  प्लाटों  के  रूप  में  खरीदी  जाती  है  झोर
 जिसकी  बहुत  कम  कीभत  की  रजिस्ट्री  करायी
 जाती  है,  चाह  वह  हीरे  आनाहराट  की  शकल  में
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 हो  ।  लगभग  11  सो  से  14  सौ  करोड़  रुपये

 तवां  नेपाल  बाहर  अफभ,  गागा  झर  चरस

 लावा  जातों  है  ।  दुबई  थ  घटिया,  टेप  रिका डेर,
 सोने  की  छड़ों  की  शक्ल  में  तिवारी  में  थी  हमार
 काला  धन  प्रयोग  में  लात  है  पौर  इश्क  दाप

 भी  हमद  काला  घन  बढ़ता  जापा है  ।  ये  संभी

 कारण  हैं  जिन  ५९  हमे  बहुत  ही  गंभीरता  स

 विचार  कके  इन  पर  नियंत्रण  वारना  पंड धो  ।

 हमारे  देश  A  इन्सुलेशन  भी  है  ।  इत
 बिल  के  अदेश्  में  भी  बह  कहां  नथा  है  थि  हमारे
 देश  में  बीमार  बाड  के  द्वारी  जो  घन  बिना

 हिंताल-निसाब  को  पडा  हुआ  है,  ह  उत्पादक
 कार्यों  में  लथ  सकना  ।  इत  से  मुद्रास्फीति  पर
 नियंत्रण  होगा,  कीमतों  मे  स्थिरता  आयेगी
 गौर  जे  घाटे  का  बजट  बढ़  "हा  है  उस  पर
 भी  रक  लगेगी  ।  मुझे  पूरी  शनाश  है  कि  बीमार
 बॉड  से  ये  ज  उद्देश्य  रखे  गये  है  इनका  अनशन
 प्राप्ति  होगी  ।

 मैं  भान नीव  फाइनेंस  मिनिस्टर  से  थह
 कहना  चाहता हूं  कि  जापों  इन  नंबर  बांड
 के  माध्यम  से  बहुत  सरी  सुविधाएं  नाला धन
 रखने  नालों  को  दी  है,  आप  बहुत  ही  खले
 हृदय  से  ये  force  बाँस  लाये है  ।  उनसे न  हह
 पुछा  जायेगा  कि  झपकी  आध  को  क्या  लात  है,
 न  बह  पूछ  जायेगा  कि  निशि  आदमी  से  थिਂ  7
 fare  ale  खरी दे  है,  न  हह  पूछा  भाये+  कि
 आपकी  आब  कित  खाते  मे  हुई  है  ।  इन  पर
 सम्पत्ति  कर,  उपहार  कर  झोर  केपिटल  गेन
 टेक्स  भी  नही  लगेगा  ।  दस  बर्ष  बाद  दस  हजार
 रुपये के  बौंड  के  उन्हें  12  हजार  रुपये  मिलेगे  ।
 आपके  इतनी  सारी  अहाते  देने  के  बाद  भी
 जो  व्यक्ति  कालाधन  रखने  की  भोर  नि.जी  स्वा  थे
 के  कारण  इस  देश  की  अर्थव्यवस्था  नाट-भ्रष्ट
 करने  की  हिम्मत  करता  है  उतकों  नियंत्रित
 करने  के  लिए  झपको  बहुत  ही  aes  कदम
 उठाने  पडेंगे  ।  माननीय  मंत्री  महोव  से  मैं

 कहना  चाहता  हूं  जेसा  कि  अभी  राम  जेठमल नी
 जी  ने  सनौर  ज्योतिर्मय बसु  जी  ने  कहा  कि  इनको
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 बहुत  सारी  छूटें  दी  गई  है,  मैं  नाहन  चाहता  हूं
 Fas  हमारे  मंत्री  जी  सें  for  में  केई  गलत  नही
 की  है,  क्य  कि  जो  10000  बह  AIG  जमा  करेगा

 वह  उसे  10  सल  बाद  मिलेगा,  ब  इ्फलेश्न
 के  वरण  उसकी  कीमत  सिफ  6000  रुपए  ह
 जाएगी  |  इस  प्रकर  इन् डन रेवट  रूप  में  हम, रे
 मिनिस्टर  सहब  ने  4000  रुपए  का  हेच  लगा
 दिवा  है  ।

 उपाध्यक्ष  मह  दन,  मैं  वा.मना  करता  हु  कि
 बेरर  बाड  थे  हमरे  देश  की.  अधन्य नथ  में

 सुधार  हो,  मै  कामनी  करती  हु  नि  दस  देश  में

 मुद्रा-स्फीति  में  बासी  अए,  मै  कमना  | ि

 हु  कि  कीमतों  मे  जो  वृद्धि  हो  रहा  है  2.0  पर

 रोक  लगें  झर  इन  शब्दो  के  साथ  मै  इस  बैर
 बॉड  को  सफलता  की  कामना  मारता  हुं  झर  मलीं
 जाँ  का  साभार  मानता हूं  कि  उन्होंन  बह  रकम

 लागू  की  ।

 SHRI  SOMNATH  CHATTERJEE
 (Jadavpur):  Mr.  Deputy-Speuker,  दि,

 so  far  as  this  Bill  s  concerned,  we  have
 heard  the  hon.  Finance  Minister  justi-
 fying  this  measure  as  necessary  in  the
 context  of  the  budgetary  deficit.  Sir,
 he  said  that  to  avoid  imposing  fresh
 taxation  on  the  commoa  peuple  it  was
 thought  necessary  that  some  black
 money  that  is  openly  circulating  in  this
 country  be  brought  into  the  coffers  of
 the  Government.  It  1s  not  so  much  for
 the  purpose  of  containing  inflation  in
 this  country  nor  for  the  purpose  of
 bringing  to  book  the  vilest  perpetrators
 of  economic  crimes  in  this  country.
 this  Government  knows  that  a  huge
 amount  of  black  money  is  circulating
 which  is  owned,  self-confesseri  and
 within  the  knowledge  of  modern  econo-
 mists,  as  Dr.  Subramaniam  Swamy
 says.  But  his  views  are  so  distorted
 and  he  is  congenitically  so  anti-people
 so  far  as  left  parties  are  concerned.  He
 cannot  see  things  in  the  proper  per-
 spective.

 THE  DEPUTY  MINISTER  IN  THE
 MINISTER  OF  FINANCE  (SHRI
 MAGANBHAI  BAROT):  What  a  com-
 Pliment  to  hig  own  colleague!  (Inter-
 ruptions).
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 SHRI  SOMNATH  CHATTERJEE:  He
 for  whom  it  is  meant  does  not  object.
 Why  do  you  object?

 The  position  is  this.  He  says  that
 it  is  Rs.  18000  crores.  Nobody  knows.
 Mr.  Jyotirmoy  Bosu  says  that  it  is
 Rs.  30,000  crores.  The  Minister  ought
 io  have  better  information.  If  they
 are  candid  enough  they  should  share
 that  with  us.

 SHRI  JYOTIRMOY  80511.  ह  will  |  eat
 the  Finance  Minister's  point  on  the
 customs  and  taking  it  out.  (interrup-
 tions).

 SHRISOMNATH  CHATTERJEE:  Let
 us  take  it  that  we  do  not  have  presonal
 knowledge  about  the  quantum.

 SHRI  MAGANBIIAI  BAROT:  I  de
 not  know  as  much  about  black  money
 as  my  friend  knows.  (Interruptions)

 SHRI  SOMNATH  CHATTEJEE:  They
 do  not  know  the  quantum  of  it,  They
 know,  how  much  they  tet.  The  position
 is  that  even  if  we  take  the  lowest
 figure—Dr.  Swamy  was,  it  seens  to
 me,  doing  some  soit  of  tight  rope
 walking  today—of  Rs.  18,000  crores,
 what  I  am  objecting  to  is  that  you
 evolve  a  scheme  with  the  object  of
 geting  not  even  a  pittance  of  it.  Rs.
 1000  crores  in  two  years—I  mean  in
 the  rest  of  this  year  and  next  year-
 you  expect  to  get  with  what  object?
 And  what  impact  will  it  have  on  the
 parallel  economy  in  this  country?  Our
 young  friend  here—he  was  making  a
 Ballant  attempt  to  support  a  bad  cause,
 doing  a  difficult  job—after  the  initial
 hesitant  support  which  he  gave  to  th's
 Bill,  also  felt  that  certain  basic  actions
 Should  be  taken  to  stop  this  menace.
 Do  you  not  know  who  are  the  persons
 from  whom  who  vou  are  expecting  this
 money?  Do  you  net  know  who  are
 the  persons  who  have  kept  their  taxes
 outstanding?  Is  it  believeable  in  this
 country  that  taxes  cannot  be  realised
 from  those  monopolists,  big  business
 houses  like  Tatas  and  Birlas—the  lists
 are  almost  ceremoniously  given  to  us
 every  year  because  questions  are  put—
 who  have  got  crores  of  rupees  worth
 of  assets  which  are  known  and  un-
 known?  Can  this  Government  not
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 even  realise  the  assessed  tax  forgetting
 the  black  money?  What  is  the  oustand-
 ing  income-tax  and  wealth  tax?  We
 would  like  to  know  that  from  this
 Government.  Out  of  that,  can  they  not
 realise  this,  that  they  must  take  re
 course  to  this  pernicious  scheme  to  meet
 their  budget  deficit  and  pat  them-
 selves  on  their  ack  that  they  have
 evolved  a  scheme  by  which  they  have
 avoided  new  taxes  om  the  common
 people?

 I  was  astounded  when  the  hon.
 Minister,  Shri  Venkataraman,  for  whom
 I  have  the  highest  regard,  as  all  of
 us  have,  said  that  this  is  a  measure  of
 sacrifice.  This  is  the  attitude  of  Gov-
 ernment  of  India  to  black  meney
 holders,  tax  dodgers,  tax  evaders  that
 they  are  supposed  to  be  making  ४
 sacrifice  by  purchasing  these  sonds
 and  with  this  attitude  you  are  appro-
 aching  this  problem  of  solving  the
 black  money  economy  in  this  country.
 Therefore,  I  would  like  to  know  from
 this  Government  whether  the  Finance
 Minister  will  follow  up  this  measure
 with  damda  or  donda,  whatever  it
 may  be.  If  at  all  he  follows  that,  has
 he  not  got  the  powers  in  his  hands
 even  now?  Even  =  todiy  he  can  say
 “Please  behave;  if  you  do  not  behave,
 then  we  shall  take  punitive  measures”.
 Does  the  Government  not  pwssess  all
 these  powers?  Then  why  did  it  not
 act  upon  those  powers?  Now  the  taxes
 outstanding  are  of  the  order  of  Rs.
 1,000  crores,  and  these  are  not  from
 very  ordinary  people  but  from  a  hand-
 ful  of  people.  In  this  context,  if  people
 say  that  this  is  an  opportunity  given,
 on  the  basis  of  an  understanding,  to
 a  section  of  the  people  who  are  hold-
 ing  the  country  to  ransom,  on  the
 basis  of  a  secret  arrangement  bet-
 ween  the  ruling  party  and  _  those
 people,  how  can  you  blame  them?

 Today  is  the  18th  2f  March  and
 within  the  next  13  days  the  Finance
 Minister  expects  to  get  another  Rs.  140
 crores  or  Rs.  150  crores  and,  on  the
 basis  of  that  hope,  he  has  prepared
 the  budget,  when  the  matter  is  before
 the  Supreme  Court  and  32  many  serious
 questions  of  law  have  been  raised.  Is
 this  the  way  the  budget  of  this  coun-
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 try  has  to  be  prepared?  Now,  if  these
 Rs.  200  crores  do  not  come,  then  they
 will  have  to  initiate  new  taxation  for
 the  common  people  to  wear.  Sir,  we
 do  not  understand  it.

 They  are  creating  division  among
 the  people,  between  those  who  pay
 tax  and  those  who  do  not  pay  tax,
 and  this  Government  is  asking  for
 massive  blessings  from  those  people
 who  have  been  openly  and  with  आ-
 punity  violating  the  laws.  [  d०  not
 know  in  what  paradox  or  fcol’s  para-
 dise  they  live  and  I  do  not:  know  what
 sort  of  situation  they  exvect  to  evcive
 out  of  the  generous  gesture  of  this
 Government  to  these  geople  in  this
 country.  So  many  ovparticulars  have
 given  by  Shri  Jyotirmoy  Bosu  and  by
 other  hon.  Members.  I  do  not  wish  to
 quote  them  now,  but  there  are  certain
 very  basic  questions  involved.  Today
 he  is  giving  total  exemption  from
 future  liability,  immunity  not  for
 present  disclosure  but  for  past  ऑ-
 conduct,  saying  “we  shall  not  put  any
 questions’.  The  income  will  be  not
 taxtable  under  the  Income-tax  Act,  if
 it  gets  routed  through  the  bearer
 bonds,  there  will  be  no  gift  tax  and  it
 will  not  be  included  in  the  wealth  tax.
 Not  only  the  past  sins  have’  been
 washed  away  but  aiso  for  the  future
 and  mew  class  of  citizens  is  being
 created  in  this  country.

 Somebody  generated  black  money  by
 avoiding  taxes,  by  getting  recourse  to
 all  sorts  of  dudious  financial  1  ansac-
 tions.  Now  the  Government  savs  if
 you  invest  it  in  these  bonds  I  shall  not
 ask  any  questions  as  to  the  source,
 where  you  got  it  from.  "[' 01181  we  (0
 not  न द  wila  him  and  we  whole  dis-
 sociate  ourselves  from  that  concept.
 we  can  understand  it  Bui  if  it  be-
 comos  a  while  commodity,  tnen  in  the
 future  if  is  immune  fom  all  taxation
 laws  the  sun,  so  far  as  Indiaa
 laws  are  concerned—no
 no  wealth  tax,  no  gift  tax  and  no  estate
 duty.

 ।  d०  not  know  whether  io  this  coun-
 try  anybody  has  ssf  spare  idle  white
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 mney.  Bul  if  one  has  and  he  purchases
 with  that  white  money,  he  has  to  pay
 wealth-tax;  if  he  makes  a  gift  out  of
 his  money,  disclosed  money,  he  hws  to
 pay  gift-tax:  if  he  dies  and  keevs
 white  money,  his  estate  has  to  pay
 estate  duty.  But  if,  with  the  same  white
 money,  idle  white  money,  you  purchase
 the  bearer  bonds,  they  will  become
 immune  from  all  taxation  in  this  coun-
 try.  A  wonderful!  class  of  citizens  is
 created,  who  are  not  suojected  to  any
 laws.

 There  is  no  limit  te  investment  in
 these  bonds.  Therefore,  economically
 it  is  an  obnoxious  thing,  a  nionstrosity
 financially  and  it  is  impossible  to  be
 regarded  as  a  means  of  bringing  about
 budgetary  confrol,  be  it  the  Keynesian
 economy,  or  the  modern  economy,  or
 whatever  it  is.  Speaking  for  myself,  1
 have  no  doubt  in  my  mind  that  this  is
 being  perpetrated  as  something  by  way
 of  return  to  some  friends  of  theirs.
 Otherwise,  they  cannot  have  any  im-
 pact  on  the  economy  of  the  country,
 when  you  are  nibbling  at  it.  hoping  to
 get  Rs.  1,000  crores  in  one  year,  when
 the  money  in  circulation  is  to  the  tune
 of  Rs.  20.000  crores.  It  is  nut  even  uib-
 bling  at  a  problem.

 Then,  what  will  happen  to  the  Rs.
 19,000  crores  out  of  the  Rs.  20,000  cro-
 res  of  estimated  black  money  and
 what  will  be  its  effect  on  the  common
 people,  who  are  at  the  receiving  end?
 You  are  patting  on  your  back  your-
 self  that  you  have  exonerate?  15  lakhs
 of  people  from  taxation.  Rs.  90  to  120
 is  the  maximum  saving  which  they
 have  got.  Now  these  dlack  rea3
 are  increasing  the  prices,  inflation  ts
 raging  and  thisਂ  saving  of  Rs  90  by
 the  middle  class  people  will  ke  eaten
 up  in  no  time.

 Thevefore,  we  are  ovposed  to  this
 on  principle:  we  are  oppose  to  it  as
 a  mechanism  which  atiy  Government
 can  think  ०.  We  are  saving  that  if  it
 is  believed  by  the  ruling  party  that  by
 giving  cencessions  to  a  section  of  the
 people  who  are  holding  the  ccvntry  to
 ransom,  who  have  fattened  themselves
 on  the  blood  and  sweat  of  the  ordio-
 ary  people  of  this  country.  who  have
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 “moti  the  lightest:  cesuect  for’  fie  Jaws
 of  this  country,  the  economic  laws  of°
 this  country,  if  you  think  that  by  mak-
 img  concessions  to  them  you  will  bring
 about  a  change  of  heart  or  you  will
 bring  about  a  difference  in  their  me-
 thod  of  functioning,  you  are  complete-
 ly  wrong,  you  are  not  only  fooling
 yourself,  but  you  are  fooling  the  coun-
 try.  Therefore,  we  believe  that  the  real
 intention  is,  the  real  basis  is  that  there
 is  some  quid  pro  quo  in  this  matter
 and  that  is  being  returned.  And  there-
 fore,  I  want  to  say  before  I  conclude
 that  political  parties  who  have  to  run
 their  elections  on  the  basis  of  money
 will  go  to  them  and  there,  Dr.  Subra-
 maniam  Swamy  does  not  know  that
 there  are  political  partics  who  do  not
 go  to  such  type  of  people,  they  fight  the
 elections  with  the  contrilutions  o.  the
 people,  with  their  participation.
 ”  hrs.

 SHRI  RAM  PYARE  PANIKA
 (Roherisgan:'):  Dr.  Sunramaniam
 Swamy  knows  you  well  and  your  party.

 (Interruptions)

 SHR]  SOMNATH  CHATTERJEE:  You
 know  me  well,  you  know  my  friends
 well.  (Interruptions).  You  make  friends
 with  Dr.  Swamy,  I  do  not  mind.

 Therefore,  that  is  net  tne  whole  thing.
 About  those  who  are  rronopolising,
 Mr.  Losu  has  made  out  a  list...

 MR.  DEPUTY-SPEAKER:  Notody
 spends  more  than  Rs.  1  lakh  during
 the  elections.  Why  this  discussion?

 SHRI  SOMNATH  CHATTERJEE:
 Sir,  I  find  here  also  4e  was  hopelessly
 out  of  the  mark,  he  was  off  the  mark.
 Then  you  have  no  knowledge  of  the
 expenses  incurred  by  a  candidate,  by
 a  Left  party  candidate.

 MR.  DEPUTY-SPEAKER:  But  _  this
 is  the  account  we  are  siving.

 SHRI  SOMNATH  CHATTERJEE:  I
 am.  not,  at  the  moment,  crossing  swords
 with  you.  You  are  now  in  the  exalted
 position.

 Therefore,  what  we  are  submitting  ७
 that  this  Government  should  not  have
 surrendered  in  this  shameless  munner
 to  a  handful  of  people  in  this  country
 who  are  holding  the  country  to
 ransom.

 Sir,  I  oppose  this  Bill  on  principle
 and  I  do  sincerely hope  and  believe
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 that  this  will  be  struck  down by  the
 Supreme  Court  of  India  and  this  Gov-
 €rnment  will  realise  that  they  have
 been  trying  to  fool  the  people  of  this
 country  and  probably  they  will  give
 them  some  other  incentive,  some  other
 prizes  when  this  Bill  goes  or  when  this
 ]म  goes.  For  this  return  or  their  con-
 tribution  to  the  election  fund,  they
 should  not  play  with  the  people  of  the
 country.

 थो  र  प्यारे  परीक्षा  (राबटंसगंज )
 उपाध्यक्ष  महोदय,  माननीम  वित्त  मंत्री
 जी  द्वारा  जो  बिल  पेश  किया  गया  है,
 मैं  उसका  पुरजोर  समर्थन  करने  के  लिये

 खड़ा  हुआ  हुं  ।  आप  जानते  है  कि  मभी
 जो  बजट  प्रस्तुत  हुआ,  और  माननीय
 वित्त  मंत्री  ने  इस  बर्थ-व्यवस्था  में  विभिनन

 विरोधी  दल  के  लोग  माननीय  श्री  ज्योति-
 में  बसु,  जिलानी  शौर  सुन्हा'ण्यम
 स्वामी  कह  रहे  थे  ।
 DR.  SUBRAMANIAM  SWAMY:  There

 is  no  quorum  in  the  House.  It  is  very
 important  Bill.  I  do  not  think  the
 House  should  take  it  so  lightly.

 MR.  DEPUTY-SPEAKER:  Let  the
 quorum  bell  be  rung.

 Now  there  is  quorum.  Let  Shri
 Panika  resume  his  speech.

 1
 !  श्रीराम  प्यारे  ध्वस्त  उसा  कि

 मैं  कह  रहा  था,  इस  बिल  का  उदेश्य
 है  बजट  के  घाटे  को  पूरा  करना,  प्रशसित
 को  कंट्रोल  करना  मोर  इसके  फलस्वरुप
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 बढ़ते  हुए  इनफलेशन,  मुद्रास्फीति,  को

 शी  कंट्रोल  करना  ।  उधर  से  जिन  मान-
 नीय  सदस्यों  ने  अपने  विचार  प्रकट  किये
 हैं,  उनमें  से  किसी  ने  इस  तिल  के

 मुताल्लिक़ बात  नहीं  की  है  ।  वे  दूसरे
 विषयों  पर  बहस  करते  रहे  ।

 मैं  कहना  चाहता  हूं  कि  पिछले  वर्ष माननीय फिनांस  मिनिस्टर  ने  जो  अच्छा

 बजट  ला  था,  उसने  कारण  दनफलेशन
 का  दर  21  परसेंट से  13  परसेंट हो
 गया  ।  हमारी  सरकार  लगातार  इस  बात

 का  प्रयास  कर  रही  है  कि  मुद्दा-स्फीति

 को  कैसे  कंट्रोल  किया  जाये  ।  इसी

 लिए  यह  विधेयक  लाया  गया  है  ।

 इसमें  कोई  नई  बात  नहीं  है  ।  देश  में
 पहले  भी  कई  बार--1951,  1965

 हवाचू  केटी  ने  रिरोर्ट  दी
 में  1400  करोड़  रुपये  ब्लैंक

 में  हैं,  यदि  उसको  उत्पादन
 बढ़ाने  के  लिए  देश  की  बर्थ-व्यवस्था में

 वापस  लाना  है,  तो  कुछ  सुविधायें देनी
 1

 रूप

 टेप
 हर

 इस  बजट  में  वित्त  मंत्री  ने  कर-
 दातों  को  जो  सुविधायें  दी  हैं हैं,  इनकम

 भ्र  उद्योगपतियों  को  जो  छूट  दी  है,
 क्या  वह  यह  नहीं  बताता हैं  कि  हम
 मुद्रा-स्फीति को  कंट्रोल  करने  के  डायरेक्शन
 में  चरागे  बढ़  रहे  हैं  ?  यह  विधेयक  उन्हीं
 प्रयासों  की  एक  कड़ी  है  ।  हमारे  वित्त
 मंत्री  ने  इस  बारे  में  बहुत  महत्वाकांक्षा

 जाहिर  नहीं  की  है  कि  इससे  सारा  'ब्लैक
 मनी  वापस  हो  जायेगा  ।  उन्होंने  एक
 व्यावहारिक  दृष्टिकोण  अपनाते हुए  कहा
 2  कि  200  करोड़  रुपय  इस  वर्ष  मार
 800.0  करोड़  रुपये  1981-82 में  जायेंगे
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 झगर  श्री  जाज  फ़र्नान्डिस  ने  यह
 बताया  न  दिया  होता  कि  जो  लोग

 बांडस  लेने  जाये,  उनकों  धन  लूट  लो,
 भार  झगर  सुप्रीम  कोर्ट  में  इस  सम्बन्ध  में
 याचिका  विचार  के  लिए  स्वीकार  न

 हुई  होती,  तो  मैं  समता  हं  कि  हम
 200  करोड  रुपये  से  आगे  पहुंच  गधे

 होते  |  1975  का  उदाहरण  हमारे  सामने
 है,  जबकि  वालिटी  ferret,  स्वैच्छिक
 घोषणा,  की  व्यवस्था  की  गई  थो  ।
 क्या  हमें  उसमें  उपलब्धि  नहीं  मिलो  ?
 वर्तमान  स्थिति  के  लिए  विरोधों  दल  के
 नेता  जिम्मेदार  हैं  ।  मैं  सुप्रीम  कोर्ट  के
 बारे  में  कोई  प्रतिक्रिया  व्यक्त  नहीं  करना
 चाहता  हं,  क्योंकि  यह  मामला  वहां
 विचाराधीन  है  ।  अलैक  पार्टियों,  रोईर्ज
 और  प्राफिटियर्ज  के  दिमाग  में  यह  शंका

 बनी  हुई  है  कि  अगर  सुप्रीम  कोर्ट  का
 फंसना  इस  विधेयक  के  विपरीत  होगा
 तो  हुम  लोगों  का  क्या  होगा  ।  इन  दो
 महत्त्वपूर्ण  फोरमों  से  झपे लित  रिजल्ट
 हमें  प्राप्त  नहीं  हो  रहा  है  ।

 ag  fat  राष्ट्र  के  हित  में  है  और
 देश  को  इकॉनोमी  के  लिए  लाभदायक
 है  ।  राष्ट्रीय  इकॉनोमी  को  ब्लैक  मनी

 से  जो  खतरा  हैं,  वह  इससे दूर  होगा 1
 इस  बित  में  और  कोई  बात  नहीं  है  ।
 हम  इसमें  नहीं  जाना  चाहते  हैं  कि  देश

 में  कितना  ब्लैक  मनी  है  ।  लेकिन  हम
 एक  रास्ते  पर  चन  रहे  हैं  जिस  रास्ते  पर

 चल  कर  निश्चित  रूप  से  हम  ब्लैक  मनी

 पर  काबू  पा  लगे  1.  (ब्यान)
 यह  एक  माना  हुमरा  सत्य  है  कि  कर-
 दीवारों  को  हम  जितनी  हो  सुविधाएं
 देगें,  निश्चित  तौर  से  टैक्सों  की  चोरी

 उतनी  ही  कम  होगी  ।  भभी  कई  माननीय
 सदस्यों  ने  यह  बात  कही  है  ।  में  यह
 कहना  चाहता  हूं  कि  जनता  राज  में  जो
 गोल्ड  बेचने  का  कार्यक्रम  चला  था  उस

 से  हजार  गुना  यह  उचित  है  शौर  निश्चित



 तौर  से  हमारे  देश  की  शीर्ष-व्यवस्था में

 SHRI  GEORGE  FERNANDES
 (Muzaffarpur):  Mr.  Dezuty-Spezker,
 Sir,  my  young  friend,  Mr.  Arif  Moham-
 mad  Khan,  was  to  quote  Jafferson  and
 watch  his  action.  I  think,  we  have  a
 Finance  Minister  who  is  trying  to  make
 thieving  and  tax-evading  द  virluous  ac-
 tion.

 I  heard  his  speech  and,  in  the  course
 of  his  speech,  as  kind  of  impression
 that  he  tried  to  convey  to  us  was  that
 this  particular  Ordinance  and  the  Bill
 are  contributing  or  are  producing  a  net
 social  gain  to  the  community.  In  other
 words,  those  who  provide  him  with  an
 opportunity  to  produce  this  measure,
 first  as  an  Ordinance  and  then  as  a
 Bill,  are  people  who  are  contributing
 to  creating  more  wealth  and  providing
 the  Government  with  1n  opportunity
 to  get  a  lot  of  money  and  use  that
 money,  as  he  of  course  would  like  to
 put  it,  for  greater  national  wealth.

 I  am  aware  that  Mr.  Venkataraman
 is  always  very  correct  in  ihe  things
 that  he  says.  I  must  also  confess  that
 it  is  very  often  a  pleasure  to  Hsten  to
 him.  But  today,  I  was  surprised  at
 some  of  the  statements  that  he  made.
 For  instance,  he  started  by  saying,
 “We  had  to  come  with  an  Crdinance—
 you  are  all  attacking  the  Ordinance—
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 because  we  had  to  do  somthing  sudden
 and  with  surprise.”  I  would  honestly
 like  to  ask  the  Finance  Minister,  say-
 ing  Rs.  200  crores  in  the  course  of  the
 financial  year  ending  31st  March,  1981
 and  Rs.  800  crores  in  the  next  financial
 year,  that  is,  another  twelve  months,
 what  is  sudden  and  what  is  the  sur-
 prise?  Where  is  the  suddenness?  Sud-
 denness  of  what?  And  surprise  to
 whom?  To  those  who  have  accumula-
 ted  money  which  they  were  waiting  to
 convert  into  white?  What  kind  of  a
 surprise?  What  surprise  did  he  spring?
 ।  am  really  amazed  at  the  way  Mr.
 Venkataraman  has  today  tried  to  ex-
 plain  away  an  Ordinance  that  is  not
 satishable  in  any  circumstances  It  is
 particularly  not  justifiable  when  the
 House  was  about  to  meet.  If  he  had
 any  ideas  of  mopping  up  of  black
 money,  he  could  have  come  before  the
 House,  had  a  fullfledged  devie  on  that.
 Since  they  keep  on  talking  how  the
 Opposition.over  the  last  three  decades
 in  this  House  and  outside  made  a  lot
 of  constructive  suggestions  which  they
 would  like  to  accept,  to  convert  black
 money  into  white.  he  could  have  a  dis-
 cussion  on  that.  Then  the  Finance
 Minister  went  on  to  say  somthing
 which  rather  amused  me.  The  Finance
 Minister  said  and  I  quote  him:

 “  have  in  the  course  oi  the  Budget
 on  which  we  are  still  going  10  have
 discussions  on  the  grants  in  the  Fin-
 ance  Bill,  exempted  11  lakh  tax  as-
 sessees  so  that  the  Devartment  may
 concentrate  on  other  cases.”

 This  is  a  revelation  to  vs!  I  thought
 that  you  are  giving  relief  to  the  people.
 Or  is  it  that  you  are  trying  to  kill  two
 birds  at  one  stroke?  Buf  here  you  have
 a  Finance  Minister  who  then  said  that
 he  was  giving  relief  to  11  lakhs  of
 tax  assessees  and  today  he  gets  up  in
 this  House  and  says  that  he  did  this
 because  he  wanted  to  spare  the  staff
 in  the  Income-tax  Department  to  have
 to  go  after  the  big  fish.

 I  am  sure  you  don’t  believe  Mr.
 Venkataraman,  with  ऑ  the  sincenty
 and  with  all  the  genuimeness  at  your
 command,  in  any  case  I  am  sure  you
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 don’t  believe,  that  there  are  reports
 that  some  of  your  own  VIPs  have
 been  fraternising  with  people  who  are
 not  only  evading  taxes  out  are  also  in-
 dulging  in  importing  or  exporting  con-
 traband.  But  that  is  not  the  issue  just
 now.

 The  Finance  Minister  also  justified
 this  measure  by  saying  that  a  Ict  of
 liquidity  will  ve  mopped  up.  Are  you
 trying  to  mislead  the  House,  Mr.  Fin-
 ance  Minister,  when  you  make  that
 statement?  Because  you  have  said  that
 these  bonds  can  act  as  collateral.  You
 have  said  that  60  per  cent  Dorrowing
 is  possitle  against  these  bonds.

 Now,  let  us  understand  this.  Who
 are  the  reople  that  are  coming  to  sur-
 render  this  money?  They  are  the  peo-
 ple  who  over  a  period  of  time  have
 generaled  Llack-money.  Trey  are  not
 people  who  do  not  know  how  to  handle
 money  or  how  to  use  money  to  cicate
 more  movey.  And  now  you  have  the
 Finance  Minister  telling  us  that  ans
 person  who  goes  and  su.ren'eis  his
 black-money  will  then  be  able  to  co  to
 the  vauk,  use  that  as  securily  and  get
 60  per  cent  money,  with  which  he  can
 earry  on  his  trade.  In  other  words,  you
 are  enatling  people  who  have  ।  used
 their  infeligence,  who  have  used  their
 talents.  to  gencrate  b'lack-money.  The
 fact  that  they  are  intellisent  people,
 that  they  are  talented  oeople,  that  they
 are  paid  people  who  are  crpable  of
 taking  the  entire  Government  and  the
 entire  {ax  enforcing  machinery  for  में
 ride,  is  not  disputed  by  you  and  you
 come  forward  with  a  measure  like  this.
 So,  in  effect,  the  sole  argument  that
 you  are  trying  to  mop  wp  liquidity
 does  not  really  hold  water  because
 there  will  be  more  money  coming  in
 and  vou  will  only  be  enabling  these....

 MR.  DEPUTY-SPEAKER:  If  ।  कहन
 member  correct.  the  Finance  Minister
 said  that  there  would  be  money  com-
 ing  from  the  hank.  का  per  cent  for  pro-
 ductive  punoses.  That  is  what  the
 Finance  Minister  said.

 SHRI  GEORGE  FERNANDES:  I  ac-
 cept  that  position  and  I  will  come  to
 that.

 MARCH  16,  -  Honds  Limrnvwnipies  जिद ठ
 ete.)  Ord,  &  Bill

 SHR]  JYOTIRMOY  050:  We  are
 not  living  in  a  fools  paradise.

 SHRI  GEORGE  FERNANDES:  After
 all,  where  is  black-money  generated?
 That  is  the  main  point  that  I  want  to
 make,  Mr.  Finance  Minister.  You  said
 that  we  are  interested  in  moping  भ
 the  black-money.  You  used  Sama,  Dana,
 Bheda,  Danda  theory  also  here,  But
 where  is  this  black-money  being  gene-
 rated?  Mr.  Finance  Minister,  what  is
 the  black-money  that  is  being  genera-
 ted  today?  This  is  a  straight  question
 and  I  am  sure  you  are  capable  of  giv-
 ing  a  very  straight  answer  to  this
 question  My  modest  estimate—people
 have  made  their  own  estimates  and
 anybody  can  make  an  estimate  of
 this—is  that  anywhere  vetween  Rs.  25
 crores  to  Rs.  30  croces  of  black-money
 is  heing  generated  in  this  country
 every  day.  And  you  krow  the  key
 areas  in  which  this  ‘lack-money  is
 heing  generated:  steel,  cement,  parer,
 sugar,  coal,  and  then,  of  course,  you
 have  smuggling  activities  that  take
 place  on  a  very  large  scale.

 The  most  important  of  all  is  the
 building  industry  in  the  metropolitan
 eentres  of  this  country.  I  would  like
 the  Finance  Minister  to  sav  that  it  is
 not  Rs.  25  crores  but  it  is  Re.  2-1/2
 crores  I  would  like  to  have  a  debate
 on  this  if  he  is  prepared,  a  public  de-
 bate  in  this  House  or  a  public  debate
 outside  or  a  private  discussion,  so
 that  we  may  identify  what  are  the
 areas  where  black  money  is  heing
 generated,  if  he  is  genuinely  keen  on
 putting  an  end  to  black  money.  There
 are  hon.  friends,  Members  of  this
 House,  who  talk  about  polit'cs  and
 hlack  money,  parties  and  black  money,
 being  inter-related.  But  7  would  not
 go  into  that.  Let  us  take  this  basic
 question  how  and  where  is  the  black
 money  being  generated  in  this  coun-
 try.  This  is  not  an  issue  that  is  top
 secret.  And  if  we  can  identify  those
 areas,  then  what  is  it  that  is  nreven-
 ting  the  Government  from  tackling  at
 source  these  areas  where  binck  money
 is  being  generated  and  putting  and
 end  to  this  scourge  at  that  point?  x
 it  is  अ  assume  that  it  is  agreed-
 on  both  sides  of  the  House  that  this
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 is  an  issue  on  whicn  incre  must  be
 ‘some  commonality  of  approach,  then
 ।  would  like  the  Finance  Minister  to
 ‘tell  us  why  it  is  not  possible. I  will
 make  a  submission  here.  Everybody  is
 referring  to  the  1975  or  1976  scheme,
 whether  it  is  Rs.  754  crores  or  how

 many  crores,  how  they  were  secured,
 and  so  on.  ।  sat  in  Government  for  two
 and  थ  quarter  years  ।  asked  my
 “Government  to  disclose  the  names  of
 those  who  had  declared  their  black
 amoney.  My  Government  refused  to  do
 -

 MR.  DEPUTY-SPEAKER:  You  said
 ‘that  last  time  also.

 SHRI  GEORGE  FERNANDES:  I
 am  making  this  point  because  the  thea
 Finance  Minister  was  to  say,  “Govern-
 ment  has  made  a  commitment;  there
 is  a  commitment  in  Parliament;  there-
 fore,  we  cannot  disclose  this’..

 SHRI  JYOTIRMOY  BOSU:  Then
 you  should  have  resigned.

 SHR]  GEORGE  FERNANDES:  We
 are  not  discussing  Minis‘ter’s  resigna-
 tions  here;  I  am  discussing  a  problem,
 and  my  point  is  this.  Even  my  Gov-
 ernment,  which  had  the  opportunity  at
 a  point  of  time  to  strike  at  the  root,
 refused  io  do  it.  Therefore,  ।  would
 like  the  hon,  Finance  Minister,  for
 whom  I  have  the  pretest  respect,  to
 tell  us  where  he  thinks  one  should
 tackle,  becausc,  when  some  of  us,  men
 like  me,  made  an  effort,  we  failed.
 My  Party,  my  Government.  we  have
 agitated  this  issue  in  every  forum,  but
 we  have  failed.  we  are  still  where  we
 were.  On  a  modest  estimate,  beftween
 Rs.  25  and  30  crores  of  black  money
 are  heing  generated  today.  So,  when
 the  Firance  Minisfer  is  now  coming
 forward  with  this  Bill,  it  only  seeks  to
 convert  the  black  money  into  white
 and  it  does  not  (  to  attack  the
 source  of  black  money.  What  you  are
 म  fact  trying  to  do  ig  to  perpetuate
 ‘the  system,  perpetuate  all  that  is
 ereating  black  money  {n  this  country.
 Let  us  face  this.

 The  other  hon.  Members  have
 spoken  about  the  incentive  that  you

 etc.)  Ord,  &  Bill
 are  giving.  In  face,  it  is  an  incentive.
 I  am  sure  the  Finance  Minister  can-
 not  dispute  this.  Hon.  Members  on  the
 other  side  may  otherwise  defend  this
 Bill;  they  may  defend  it;  they  have
 got  their  Party  and  Party  whip;  they
 may  go  ahead  defending  it.  But  my
 point  is  this.  Can  any  hon,  Member  in
 this  House  state  that  this  Bill  and  all
 that  you  are  now  seeking  to  do  with
 these  Black  Money  Bonds—  is  not
 going  to  be  an  incentive  to  create  fur-
 ther  black  money.

 SHRI  JYOTIRMOY  BOSU:  ।  wil,
 it  will  and  it  must,

 SHRI  GEORGE  FERNANDES:  Let
 some  one  tell  me  that  this  is  the
 reason  why  it  will  no  more  make  it
 profitable  for  people  io  generate
 black  money.  You  make  that  state-
 meat.  Then  we  will  understand  it.  So.
 it  is  not  going  to  touch  at  the  root  of
 the  problem.  You  are  not  prepared  to
 touch  at  the  root  of  the  problem.

 Therefore,  Sir,  arises  8  question.
 What  is  all  this  intended  for?  ।  think
 the  hon.  Mr  Panika  was  heard  to  say
 that  if  Mr.  George  Fernandes  has  not
 made  the  statement  that  he  made
 about  seizing  the  black  moacy  at  the
 gate  of  the  hanks  and  if  the  mater  had
 not  gonr  to  the  Supreme  Cuurt,  much
 more  money  would  have  come,  I  want
 to  make  that  stalement  again  in  this
 House  and  ।  will  continue  -  meoke
 that  stfatement  not  only  fron  this
 House,  but  I  am  guing  to  adress  seve-
 ral  thousands  of  young  neople  in  the
 Boat  Club  and  I  will  also  रिग]  them
 that  one  of  the  programmes  for  my
 Party  yeuth  to  undertake  is  to  stand
 outside  evry  counter  of  the  banks
 which  are  selling  these  black  m«ncy
 honds  and  snatch  the  money  away  from
 and  siatch  tho  money  away  from
 those  who  come  to  hand  over  their
 money.  ।  want  toa  goon  record
 on  this  issue  right  here—why  fear  in
 this  House—that  we  would  like  to
 snatch  away  that  money—the  monev
 not  the  bonds—snatch  away  and
 go  to  a  Police  Station  and
 surrender  to  the  Police  and  say,  ‘Here
 I  have  pot  the  black  money  which  was
 sought  to  be  surrendered  to  a  bank,
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 and  let  us  see  who  goes  and  files  an
 FIR.  You  want  to  make  them  anony-
 mous?  You  want  to  make  them  face-
 less  people?  ‘You  have  produced  a
 beautiful  document  here,  Mr  Finance
 Minister.  ,  would  certainiy  like  to
 konw  who  are  the  people,  who  are  the
 faceless  people,  who  are  the  faceless,
 nameless  characters  who  want  to  seek
 shelter  behind  this  beautiful  docu-
 ment.  I  would  therefore  like  them  to
 go  to  the  Police  Station  and  say,  ‘Here
 is  a  young  man  who  has  robbed  me
 of  the  money.  I  have  come  to  file  a
 First  Information  Report.  Arrest
 him.*...(Interruptions)  Sir,  he  is  an  old
 friend  of  mine.  Though  he  is  a  mem-
 ber  of  the  Youth  Congress  (I),  he  is
 an  old  friend  of  mine.  We  are  now
 getting  info  the  same  age-group.  Don't
 worry.

 Sir.  I  make  this  statement.  I  would
 like  the  youth  of  this  country  and  I
 would  like  anybody  who  is  concerned
 with  the  values  in  this  country  to
 come  out  and  campaign  on  this  issue,
 and  not  to  make  this  issue  only  q  sub-
 ject  of  debate  in  this  House  to  score
 points,

 ।  am  not  certainly  trying,  Mr.  म-
 nance  Minister,  to  destabilise.  I  think
 some  one  has  said  that  all  that  they
 are  interested  is  to  destabilise.  If  your
 ease  is  that  if  you  do  not  get  your  Rs.
 1000  crores.  it  will  destabilise  your
 Government,  I  am  very  happy.  I
 want  your  Government  to  fail.  I
 never  said  that  I  wanted  your  Govern-
 ment  to  succeed.  ।  want  your  Go-
 vernment  to  fail.  There  are  no  two
 views  on  this.  Why  are  you  getting
 excited,  Mr  Barot?

 SHRI  MAGANBHAI  BAROT:  I  said
 that  the  grapes  are  sour.

 SHRI  GEORGE  FERNANDES.
 Grapes  are  sour?  ।  eat  very  sweet
 grapes.  I  do  not  eat  very  sour  grapes.
 Where  is  the  question?  We  are  not  कै
 terested  in  your  Government.  Do
 you  think  that  we  want  your  Go-
 vernment  to  carry  on?  Do  पे  think
 we  wanf  your  Government  to  du  all
 this  havoc?  We  want  your  Govern-

 MARCH  18,  1981  Bonds  (immunities
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 ment  to  go.  We  will  do  everything  to
 see  that  your  Government  goes.....

 AN  HON  MEMBER:  ।  will  not  go.
 SHRI  GEORGE  FERNANDES:

 People  wil]  decide.....  People  will  de-
 cide.  There  were  others  before  you
 came  into  this  House,  there  were
 others  who  spoke  with  the  same  arro~
 gance  and  you  know  what  happened
 in  1977.  Read  contemporary  history,  If
 you  are  not  capable  of  ‘reading  history
 at  Jeast  read  the  newspapers.  Go  io
 the  students,  go  to  the  villages,  go  ta
 the  people,  talk  to  them  and  ihey  will
 tell  you  what  they  feel  about  your
 Government.....

 MR.  DEPUTY-SPEAKER:  ‘You  said
 you  have  got  a  meeting  at  the  Boat
 Club

 SHRI  GEORGE  FERNANDES |  ।  can
 sec  how  concerned  you  are  about  my
 activities.  But,  Sir,  when  they  inter-
 rupt  me,  I  will  have  to  say  these
 things.

 I  would  like  the  Finance  Miniter
 therefore  that  if  he  is  genuinely  kcen
 of  mopping  up  the  black  money  do  twn
 things.  One  is:  don’t  make  these
 bearer  Bearer  Bonds.  Ask  the  peuple
 to  identify  themselves  and  let  the
 country  know  who  these  honest  crooks
 are.  You  want  to  finish  black  money*™
 Yeu.  wast  to  hit  at  ths  root?  ।  am  sure
 you  don’t  want  to  treat  the  symptoms
 ह ५16  =  Sir,  if  there  is  a  genuineness,  if
 there  is  a  sincerity  nd  if  there  is  a
 seriousness  then  ask  the  people  to
 identify  themselves.  After  all  the
 Finance  Minister  said—let  me  remind
 the  hon.  Minister  that  in  1976  it  was
 Rs.  756  crores.  You  tried  to  refute  my
 +[गाधश्ते हग श  colleague...  .

 SHRI  :  VENKATARAMAN:  ।  am
 sorry.  I  did  not  say  that  we  got  Rs.
 750  crores.  J  only  said  that  the  amount
 disclosed  was  Rs.  750.0  -<rores.....(In-
 terruptions)

 SHRI  GEORGE  FERNANDES:  Any
 way  that  is  not  the  issue,  -  750;
 crores  came  to  be  disclosed.

 Therefore,  if  Rs.  754  crores  were
 disclosed  in  1976,  I  am  assuming  that
 some  years  later,  a  lot  more  money
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 will  come  to  be  disclosed.  r0a  do  not
 make  the  bearer-bond  people  to  dis-
 closed  their  identies.  Let  them  tell  us
 who  the  people  are?  Why  don’t  you
 mention  their  names?  Why  do  you
 want  them  to  be  faceless  and  name-
 less  because  they  are  characterless?
 The  second  request  I  make  to  the  hon.
 Minister  is:  since  you  are  a  better
 performing  government  and  since  yours
 is  a  government  which  is  committed
 to  do  good  things,  will  you,  Mr.
 Finance  Minister,  publish  the  names
 of  those  who  disclosed  their  mcney  in
 1976?  Wiil  you?  Don’t  tellisze  that
 ‘you  did  nct  do  it.I  toid  you  we
 failed.  ।  failed.  Will  you  do  it?  Will
 you  let  the  names  be  knawn  of  those
 great  philanthraphists,  the  titled
 great  neople  some  cf  whom  are  great
 men?  प  x0  disclosed  these  Rs,  754
 crores?  After  all  wherefrom  does  the
 money  come?  This  money  comes  from
 the  poverty,  from  the  misery,  from
 the  disease  or  from  the  wretchedness
 of  the  people.  That  is  what  the  money
 is.  What  else  is  your  hiack  mecney?
 This  is  a  black  money.  Therefore,  Sir,
 this  is  one  positive  point  that  ।  want
 the  Finance  Minister  to  answer.

 I  will  conclude  now.  I  will  not  take
 much  time.  I  know  you  want  to  pass
 this  Bill  by  4  0"  clock.  I  am  also  aware
 that  they  are  not  going  to  speak
 on  this  Bill.  ।  am  aware
 that  thev  would  like  this  debate  to
 collapse.  Would  you  like  this  Bill  to
 be  passed  without  even  a  debate?

 MR.  DEPUTY-SPEAKeR:  We  have
 to  take  up  another  imovortant  subject.

 SHRI  GEORGE  FERNANDES:  I
 know.  They  have  allowed  five  hours
 for  this.

 I  would  like  the  Finance  Minister
 to  answer  my  point.  Another  point  is
 this.  Why  not  try  the  same  method
 on  which  the  British  tried  (०  get
 money.  namelv  by  conferring  titles  on
 the  veople?  We  did  away  with  these
 honours  at  least  you  have  now  restored
 the  Bharat  Ratna  award.  Why  not,
 say,  for  25.  5  crores,  disclosed,  every-
 body  will  be  given  the’  Bharat
 Ratna?  When  you  are  asking  them  to
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 get  away  with  this  at  least  these  re-
 ceipients  of  the  titles  will  be  enabled
 to  sit  in  the  company  and  they  will
 be  in  the  same  row—whether  it  be  the
 National  Herald  or  the  Prime  Minister
 —as  the  Prime  Minister  who  has  her
 Bharat  Ratna?  Why  not?  Perhaps  the
 British  suceeded  in  getting  tha  money
 from  the  people  by  conferring  the
 titles.  In  the  same  way,  you  may  also
 succeed  in  making  the  people  ic  dis-
 close  their  names,  They  will  be  in  the
 same  row  as  the  Prime  Minister  in  all
 public  functions.  That  is  the  title
 which  our  Prime  Minister  cnly  has
 got  now.

 SHRI  ARIF  MOHAMMAD  KHAN:
 Why  don’t  you  wment:on  the  Indian
 name?

 SHRI  GEORGE  FERNANDES:  I
 am  suggesting  to  the  Finance  Minister
 my  last  point.  Are  you,  Mr.  Venktat-
 yaman,  now  trying  to  fergive  all  those
 who  have  earned  the  biack  money,  the
 people  who  have  robbed  and  who
 have  cheated  the  exchequer  and~  the
 people  who  have  robbed  and  cheated
 the  ordinary  poor  people  of  this  coun-
 try?  Will  you  show  some  generosity  to
 the  poor  pickpocket  also  for  a  change?
 ।  am  told  that  there  are  a  number  of
 them  in  various  lock-ups  in  this  coun-
 try.  I  think  the  punishment  is  from
 six  months  to  one  year  for  these  small
 manipulators  or  frauds  the  least  that
 you  could  do  is  to  celebrate  this  Bearer
 Bond  Bill  that  you  have  now  trought
 forward  which  the  hon.  Members  on
 the  other  side  ere  suvporting.  I  am
 sure  they  will  at  least  like  to  celebrate
 this  by  declaring  these  small  pick-
 pockets  free.  After  all  you  punish
 those  who  pick  the  pocket  cf  somebody
 invelving  Rs,  5,  10  or  20.  You  are  a
 lawyer,  Dr.  Subramaniam  Swamy  and
 you  know  that  under  the  Penal  Code
 how  many  months’  of  imprisonment
 are  given  to  these  people?  But  what
 about  the  frauds  committed  by  those
 involving  additional  amounts  of
 money?  How  many  years  of  punish-
 ment  are  given?  If  somebody  picks  the
 pocket  amounting  to  Rs.  5/-  or  so,  you
 send  them  to  jail.
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 motion  moved  by  Shri  Jyotirmoy  Bosu

 I  oppose  the  Bill  which  the  Hon.
 ance  Minister  has  brought  forward.

 With  these  words,  I  support
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 81-85  तक  B00  करोड़  के

 की  खरीद  हागी,
 1 ं  : ्
 उन्होंने  अपनाया  हाँ.  उसी  डाया  की  जा
 सकती ह  क  इसमें  सफलता  मिलेगी ।
 सबसे  बड़ी  प्रसन्नता  की  बात  यह  ही  कि  इस
 योजना  के  अंतर्गत  60  करोड  पपग  मिल

 चका
 आर  अभी  जाे  काला  धन  कमाने  वाले

 हू,  उनके  लिए  स्श्प  अवसर  ही  किवे वे
 स्वेच्छा  से  बता  द  आर  यह  काला  धन  राष्ट्र

 ही,  वह  यह  ?िक  हमार  अधिकारियों को
 अभय  दान  नहीं  मिलना  चाहिए,  कर  प्रथा-
 सन  मो  जॉ  भूटिया  या  सरिवतिनतता  ठ
 उनके  ऊपर  अंब  लगाना  चाहिए,  जसे

 faa  मन्नी  महोदय  ने  स्वयं  थी  लहा  था  कि
 प्रशासन  का  चुस्त-द  रस्त  करना  आर  उगमों

 और  आवश्यक  पदार्थोਂ  का  जा.  कृत्रिम
 अभाव  पैदा  करके  आर्थिक  सीट  उपस्थित

 किया  जाता  ही,  इस  प्रवृत्ति  कार  रोकने  मो
 भी  सहायता  पिलेगी  ।  इन  शब्द  थ.  साथ

 मेँ  बहत  धन्यवाद  देती  हू.  और  विधेयक
 का  स्वागत  करती  हु  ।

 SHRI  ह.  A.  RAJAN  (Trichur):  I
 support  the  Statutory  Resolution
 moved  by  Mr.  Jyotirmoy  Bosu  and  I
 oppose  the  Motion  moved  by  the  hon.
 Minister.  The  various  ethical,  moral,
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 political,  constitutional  and  economic
 aspects  have  already  been  brought  out
 by  the  hon.  Members  who  have  roerti-
 cipated  in  the  discussion.  |  would  like
 to  start  by  saying  that  this  is  only  a
 premium  on  dishonesty.  You  are  only
 giving  respectability  to  tax  evaders.
 You  are  making  the  black  beaut  ful.
 Now  the  Minister  is  indulging  in  an
 Operation-Laundering.  thereby  mak-
 ing  the  dirty,  clean.

 Sir,  let  me  now  trace  the  history  of
 these  scheines  and  let  me_  point  out
 what  has  been  the  experieace  of  these
 schemes.  [  quote  from  an  Article.

 “In  1946  Government  resorted  to
 demonetisation  of  high  denomination
 notes.  5  years  later  in  1951  the
 Government  was  inclined  to  take  a
 more  conciliatory  attitude  and  intro-
 duced  Valuntary  Disclosure  Scheme
 (VDS).  The  penal  provisions  of  the
 law  werc  suitably  relaxed  to  fac  li-
 tate  the  disclosure  of
 suppressed  income.  1  1956.0  the
 Government  introduced  a  _  second
 Voluntary  Disclosure  Scheme.  This
 scheme  popularly  known  as  the  60-
 40  scheme  provided  for  the  payment
 of  69  per  cent  of  the  concealed  in-
 come  as  tax  and  bring  the  balance  of
 40  per  cent  into  the  books  of  the  a-
 sessees.  Closely  following  this  yet
 another  scheme  of  yoluntary  dis-
 closure  familiarly  known  as  the
 ‘Block  scheme’  was  bivught  in,  under
 which  i2x  wes  m.ivable  at  sates
 avplicable  to  the  blork  of  concealed
 income  disclosed  and  not  at  a  iat
 rate  as  under  the  earlier  60-40
 scheme.

 All  the  three  voluntary  disclosure
 schemes  however  did  not  bring  out
 much  of  the  concealed  incorne.  The
 three  schemes  put  together  broveht
 out  only  Rs.  267  crores  which  was
 only  a  small  fraction  o:  even  the
 most  conservative  esi  mate  of  the
 concealed  income  durins  the  15
 years,  1951—65.

 As  against  this  the  concealment
 deducted  by  the  Income-tax  Depart-
 ment  in  ordinary  course  during  the
 five  years  1965  to  1969  was  Rs.  161
 erores  and  taxes  and  peualties  on
 such  conclealed  income  worked  out
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 to  Rs.  105  crores  or  about  65  per  cent
 of  the  income  detected.

 The  relatively  poor  fare  of  the
 three  Voluntary  Disclosure  scheme
 was  due  to  the  fact  that  much  of  the
 income  disclosed  under  them  had
 been  either  already  detected  or  was
 about  to  be  detected.”
 Sir,  this  is  the  history  0४  the  social

 steps  which  he  has  taken.  I  say  it  is
 an  exercise  in  futility.  1  this  connec-
 tion,  I  would  quite  here  the  relevant
 portfon  of  the  Wanchoo  Ccommiltee
 Report:

 “We  have  carefully  considered  the
 pros  and  cons  of  this  suggestion.
 The  bearer  bonds  scheme  is  a  poor
 substitute  even  for  the  disclosure  a5
 it  can  cover  only  black  ainuney
 which  is  not  invested  and  is  lying  in
 eash.  Further,  the  investment  of
 black  money  in  such  bonds  will  not
 connect  it  up  with  any  part’-
 cular  source  of  income  and,
 as  such,  it  does  not  offer  to  the  in-
 yestor  immunity  from  investigation
 and  proper  assessment  of  the  in-
 come  from  that  source  and  penal,
 consequences.  The  investor  cannot
 also  remain  completely  anonymous
 “  the  income-tax  department
 when  he  sells  the  bonds  or  raises
 loans  on  their  security  or  offers  the
 interest  from  such  bonds  for  texa-
 tion.  These  aspects  will  melitate
 against  the  success  of  the  scheme
 even  within  the  limited  sphere  ०
 persons  having  unaccounted  cash.
 Making  the  interest  tax  free  would
 tantamount  to  allowing  a  high  rate
 of  interest  and  would  defect  the
 very  purpose  of  offering  a  low  yield
 on  the  investment.  On  the  other  hand,
 if  the  interest  is  taxable  the  chances
 are  that  most  of  the  investors  taking
 advantage  of  their  anonymity  would
 not  diclose  the  interest  income  and
 the  scheme  might,  in  fact,  lead  to
 further  evasions  and  build  up  of
 blak  money.”
 Apart  from  this,  I  would  just  read

 out  another  quotation  of  the  speech
 made  by  the  hon.  Finance  Minister  in
 this  House  a  few  days  Lacx:

 eer
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 “While  demonetisation  may  result

 in  the  public  losing  confidence  in  the
 currency,  legitimigation  of  black
 money  may  encourage  people  ta
 more  and  more  accumulation  of
 black  money.”

 Mr,  Deputy-speaker,  Sir,  this  Bearer
 Bond  Scheme  keeps  periodically  to
 turn  black  money  into  white  money
 with  full  official]  blessings  and  that  in-
 ducement  and  concessions  ७  those
 who  break  the  Tax  Laws.  I  would  like
 to  conclude  by  saying  that  various
 Finance  Ministers  had  taken  steps  in
 this  direction  in  the  past  and  they  had
 miserably  failed.  We  have  to  identify
 where  this  black-money  is  being  gene-
 rated.  It  is  certainly  ऑ  the  trade,
 among  the  film  magnates  and  also
 among  the  corrupt  politicians.  So,
 this  is  not  only  relevant  with  India
 but  it  is  the  case  with  all  the  capita-
 list  countries.  Therefore,  unless  you
 take  some  drastic  measures  to  see  that
 the  economic  changes  are  made  in  the
 system,  those  people  who  hold  black
 money  cannot  be  caught.  This  is  an
 in-built  mechanism  in  black-money.
 Unless  you  go  deep  into  the  matter,
 deep  into  the  malady.  you  won’t  able
 to  be  mop  up  black  money.  With  all
 your  pious  wishes,  this  is  all  an  exer-
 cise  in  futile.

 SHRI  XAVIER  ARAKAL  (Ernaku-
 lam).  Sir,  ।  oppose  the  Resolution
 moved  by  Mr.  Jyotirmoy  Bosu  and  I
 support  the  Bill  moved  by  the  hon.
 Finance  Minister.  Talking  about  the
 money,  one  eminent  economist  has  said
 like  this.

 “Money  is  a  singluar  thing.  :
 ranks  with  love  as  man’s  greatest
 source  of  joy.  And  it  ranks  with
 death  as  his  greatest  source  of
 anxiety.”

 These  two  aspects  of  money  have
 been  well  explained  in  the  previous
 speeches  of  the  hon.  Members  here.  It
 cannot  be  denied  that  black  money  is
 creating  a  serious  threat  to  our  eco-
 nomic  development  and  growth.

 ae
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 In  this  connection,  I  would  like  to
 reier  to  the  reports  of  the  Ayyar  Com-
 mittee  in  1936,  the  Nicholas  Kaldor
 Committee  in  1956  and  the  Wanchoo
 Committee  in  1971.  All  these  Commi-
 ttees  have  highlighted  the  problems
 of  black  money.  The  Wanchoo  Com,
 mittee  Report  hag  very  elaborately
 dealt  with  the  problems,  the  source
 and  the  net  effect  of  black  money.
 Those  who  had  the  privilege  of  posses-
 sing  that  report,  or  who  have  gone
 through  chapter  2,  will  understand,
 what  is  the  real  black  money  and  what
 ts  the  role  of  black  money  in  destroy-
 ing  our  economic  growth.  Of  course,
 there  is  a  positive  side  of  it  also  as
 far  as  the  growth  of  economy  is  con-
 cerned  and  I  am  not  denying  that.
 But  as  far  as  our  economic  policies  and
 programmes  are  concerned,  its  effects
 are  Jisastrous.  It  has  been  very  aptly
 described  by  the  hon.  Finance  Minis-
 ter  in  his  budget  speech,  paragraph  28.
 The  hon  Members,  who  have  not
 gone  through  that,  may  kindly  de  it
 now  to  fully  appreciate  this  sspect.  It
 is,  therefore,  imperative  that  the  velo-
 cify  and  rotation  of  black  money  ought
 to  be  curtailed.  None  of  the  hon.
 speakers  have  suggested  any  coucrete
 steps  which  are  conducive  to  our  na-
 tional  growth.  I  heard  what  Dr.
 Subramaniam  Swamy  said  in  a  laugh-
 ing  manner  and  Shri  George  Fernan-
 des’s  brilliant  suggestions,  which  only
 feels  will  follow....(Interruptions).

 In  this  context,  ।  wquld  like  to  high-
 light  one  aspect.  According  to  the
 report  of  the  Comptroller  and  Auditor
 General  of  India,  as  on  31-3-1980,  over
 Rs.  1011.85  crores  are  in  tax  arrears.
 I  have  said  repeatedly  in  this  House
 that  the  machinery  to  assess  and  ७
 Yealise  the  tax  arrears  should  be  mo-
 bilised  in  a  strong  manner.  Though  I
 agree  with  the  principles  and  the
 Procedure  adopted  in  this  Bill,  at  the
 same  time,  I  would  emphatically  de-
 mand  that  the  machinery  to  assess
 and  to  realise  the  tax  arrears  shculd
 be  mobilised  to  mop  up  the  money.
 Some  hon.  Members  may  ask,  why  I
 should  talk  about  the  arrears  of  tax
 here.  May  I  ask  them:  Is  it  not  a  fact
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 that  it  also  generates  black  money?
 More  money,  as  the  hon.  Minister  has
 said,  creates  problems  of  liquidity  ra-
 tia  and  this  has  to  be  Yrought  at  par
 with  the  economic  growth  and  plann-
 ing.  If  you  envisage  that  the  l'qui-
 dity  should  be  controlled,  the  pronoun-
 ced  principles  of  efficiency,  production
 and  credit  system,  as  stated  ४  the
 budget  speech,  should  be  strictly  fol-
 lowed.  Should  we  not,  therefore,
 think  of  that  aspect  also  and  see  that
 the  arrears  of  tax  do  not  generate
 black  money  and  undesirable  economic
 growth?  Quite  a  number  of  hon.  Mem-
 bers  have  highlighted  the  aspect  how
 the  black  money  affects  the  economic
 growth.

 For  whose  advantage  it  is?  It  is
 not  for  the  common  man’s  advantage.
 The  benefit  is  not  going  to  the  com-
 mon  man.  There  is  a  moral  turpitude
 in  this  matter.  I  agree.  The  society  is
 contaminated  with  this.  We  are  part
 of  it.  But  what  is  the  solution  to  get
 out  of  it?  Sir,  action  must  be  t-ken  by
 the  Government.  Can  you  disagree  on
 the  principle  that  the  black  money
 should  be  curtailed?  Therefore,  I  say  it
 ig  a  first  step  towards  that  object,

 Sir,  the  Statement  of  Reasons  for
 immediate  legislation  by  Ordinance
 has  said:

 “to  intensify  and  to  invest,  into
 productive  purposes  money  is  re-

 quired.”  .

 Are  we  serious  about  that  aspect,
 3  Have  we  invested  our  eronomic
 resources  in  a  productive  manner?
 Therefore,  my  submission  is  that  this
 aspect  also  has  to  be  looked  into.  I
 fully  agree  with  the  step  taken  by  the
 Government.  AS  a  common  man  we
 have  to  do  a  re-evaluation  of  our  priori-
 ty  investment,  the  productive  invest-
 ment  and  unproductive  aspect  of  our
 economy  as  well.  These  things  create
 the  sum  total  of  all  this  money.  x०
 body  knows  what  is  the  quantum  ०
 black  money,  but  everybody  knows
 there  is  a  parallel  economy  in  our  s0-
 ciety.  Nobody  disputes  on  that  point.
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 Therefore,  my  submission  is  that

 nobody  can  stop  the  growth  of  block
 "money.  Even  in  Russia  it  has  not
 done  it;  in  Ching  it  has  not  done  it.
 No  econamic  system  has  devised  any
 system  to  stop  the  growth  of  black
 money.  It  has  been  pereunial  in  our
 society,  But  my  suggestion  is  that  it

 ‘is  high  time  that  Government  should
 take  a  serious  note  of  this.  As  the
 Hon’ble  Finance  Minister  has  stated
 in  his  Budget  speech,  if  necessary,
 proper,  effective,  punitive  measures
 should  be  brought  in  I  hupe  that  the
 Government  will  come  forward  with
 such  a  strong  measure  and  help  the
 economy  and  the  common  man_  -०
 grow  into  prosperity.

 SHRI  HARIKESH  BAHADUR  (Go-
 rakhpur):  Mr.  Deputy-Speaker,  Sir,
 since  this  is  an  immoral  Bill,  there-
 fore,  ।  am  also  standing  as  a  hurdle  in
 the  way  of  passing  this  Bill.  But,  Sir
 I  know  that  this  Government  is  quite
 capable  of  removing  such  hurdles  by
 using  its  black  and  cruel  hands,  be-
 cause  this  Government  is  committed
 to  corruption.  When  ह  say  this  Govern-
 ment  is  committed  to  -sorruptioa,  I
 remember  a  scandel  in  which  Llack-
 money  has  been  accumulated  ?  the
 politicians  of  the  ruling  party.  For
 example,  Sir,  this  Thal-Vaushet  Hazira
 seande!  I  wanted  to  refer.  Therefore,
 ।  suvport  this  statutory  resolution
 moved  by  Hon'ble  Jyotirmoy  Bosu  and
 oppose  this  anti-national,  arti-people,
 black  Bill.  Sir,  this  Bill  is  »othine  but
 it  is  only  to  give  inrentives  to  all
 soris  of  corrupt,  dishonest  and  anti-
 national  people.  Blackmarketeerg  pro-
 fiteers,  hoarders,  smugglers  tax-eva-
 dors  and  such  type  of  corrupt  people
 who  have  accumulated  black-money
 will  be  bencfited  by  this  Rill.  That  is
 why  I  am  opposing  this  Bill.  People
 fee]  that  the  ruling  narty  politicians
 will  take  this  money  from  people  who
 have  earned  it  through  wrong  means.
 That  is  why  this  Bill  has  been  brought.

 There  was  no  occasion  to  bring  in  this
 Bill.  When  Parliament  was  going  to
 meet  the  ordinance  was  promulgated
 then.  This  Bill  should  not  have  been
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 brought  in,  becaufe  this  matter  is  al-
 ready  before  the  Supreme  Court.

 ४  -

 The  Budget  has  also  been  prepared
 on  the  basis  of  this  Bill.  Suppose
 tomorrow  the  Supreme  Court  declares
 this  Act—null  and  void,  what  will
 into  an  Act—null  and  void,  what  will
 happen  ult’'mately?  The  entire  budget
 which  is  already  inflationary,  wil
 become  highly  inflationary  because
 Rs,  1,009  crores  are  expected  from
 these  black  money  bonds,  which  will
 be  purchased  by  people  who  will  be
 taking  them  from  the  banks.

 It  is  expected  that  Rs,  1,000  crores
 will  be  found.  Suppose  the  Supreme
 Court  gives  a  decision  against  it,  what
 will  ultimately  happen?  The  Buaget
 will  become  highly  inflationary.  That
 is  why  the  Government’s  proposition
 is  completely  wrong,  and  I  think  this
 Bill  ig  ultimately  going  to  create  a
 great  economic  crisis  in  this  country.

 Suppose  agencies  like  C.1.A  and
 others--KGB  or  any  other  agency.
 Mr  Subramaniam  Swamy  will  be  better
 informed  about  all  these  agencies—
 Purchase  these  bonds,  Ultimately
 what  will  happen?  After  some  time,
 they  will  paralyve  the  entire  economy
 of  our  nation.  This  is  a  great  threat
 to  our  economy.  I  feel  that  this  Bill
 will  generate  further  black  money.  In
 my  opinion,  de-monetization  of  Rs  100
 —turrency  notes  would  have  been  a
 hetter  method  10  unearth  black  money.
 Our  Finance  Minister  feels  that  our
 economy  will  get  paralyzed  if  we  do
 that.  Perhaps  Dr,  Swamy  also  feels
 like  that.  But  it  is  not  correct.  It
 would  have  given  more  benefit  to  this
 country.  That  is  why  this  is  an  obno-
 ious  and  useless  Bill  which  is  going
 ultimately  to  harm  our  economy.
 Therefore,  I  oppose  this  Bill.

 MR.  DEPUTY-SPEAKER:  Now  Mr-
 Daga.  You  will  have  to  complete
 within  5  minutes.
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 शी  मूल  चन्द  डागा.  (पाली)  :  उपाध्यक्ष

 महोदय  ,  जय  पचास  घाटी.  माँ  बहूत  ज्यादा
 डाक हो  गये,  राज  लूट-उस्लूब होने  लगी  आर

 हम  उसे  समस्या  का  हल  नहीं  कर  पाये,  तो
 क्राति के  अग्रदूत,  जयप्रकाश  बावू  ने

 डाक]ओं से कहां छि दे पुहलिस से  कहा  दिय  बे  पुलिस  दो.  सामने

 ू
 घिसा  ठोर.  जत्थ-समर्पण  कर

 डा.  सुबूहमग्यम  सनामी  परन्तु  उनके

 नाम  आर  एटो  सव  के  सामने  थे  ।

 श्री  अपर  राय  प्रधान  (कच  fegre)  :
 by  eS  fe  ieee क्या  उससे  डाकिया  wae  ठो  नहाना पि

 शी  शूल  चन्द  डागा  आज  भी  डाके  दाल

 सोग  उ.  रटी
 इस  राजनीतिक  मंच  पर

 उठाने  चाहिएं  आर  क्रान्ति
 के  नये  मृत्य  स्थापित  करने  चाहिएं  ।.

 सब  काछ  थ्धारिथाति  के
 ।  ज  जनता  पार्टी  का

 ही.  हजारों  टन  गीता  यहां  विक  राह,  रामान
 य  बादिल  लिय  गई  लोडिंग

 पाव  रत्ती  भर  भी  किसी  के  नीचे  उतरी
 नहीं  लोग  दड़ा  अच्छा  बोलते  हाँ.  आर

 x  s  x  ys
 हाँ,  जा  सरकारी  नौकर  हाँ  उद  नौकरों  म,
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 aw  a  =

 सेठों  माँ  आर  ३ “१5  ब्लैक  TTT
 1

 जीवन 6  सारो  सम्लन्धों  का  गरक  यह
 पैसा हाँ  |  इसका  आप  काह  किसी  रूप  में
 देख ल  ।  जो  बड़ों  बड़ो  वकील  ह  में

 ।
 ता

 का  नाम  नीं  लेता  लोकिन  मं  कहता  ह
 यह  क्या ही  ?  में  ता  आज  यह  कह  रहा  हूट

 जैसे  अर्दन  सीलिंग  एक्ट  लागू  करना  था
 आर  असर  काम  करने  थे  जौसे  अभी  हमार

 इनकम  ट  अत
 को  करन  था  ।  हम  जानते  ह
 लाग  इनका  में  छट  गए  हँ  ।  आप

 ne  लोकन  मेरो
 ५

 ने  दड़ा  अच्छा  काम  छिदा  टू
 fay  मेँ  आज  भी  स्कू  बाध  ही.  अगर

 हमार  प्शानभ  म्टाचा  थे  होश  हो

 यह  काला  धन  पदार्थ  a

 लिए  sfvary  हा,  यह  सदन  साना  ह

 -ड  :  _ जर  भद  का  बात
 माँ  ती  उन  से

 धीरो  धार  उठाए  गए
 |  कदम  उठाना

 दम  जा  अदर >  ~
 जत
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 ter  made  घ.  statement  not  only  today
 but  on  earlier  occasions  also,  but  I
 mention  his  submission  today  that
 black  money  has  assumed  alarming
 proportions.  But  my  grouse  against
 him  is  that  while  he  accepts  that  black
 money  operation  hag  alreaay  assumed
 alarming  proportions,  the  method  he
 ras  chosen  to  fight  it  18  not  at  all
 aavisable.  He  is  making  an  eTort  to
 remove  the  scourge  of  black  money

 but  my  grouse  is,  my  allegation  is,  that
 th.s  instrument  will  further  strengthen
 and  will  further  spread  the  operation
 of  black  money.  Therefore,  this  policy
 which  is  now  being  followed  is  not

 to  eliminate  or  eradicate  the  operat.on
 og  black  money,  but  give  an  incentive
 for  the  growth  of  black  money  and  it
 is  detrimental  to  the  cause  of  national

 | ्  sé
 etc.)  Ord.  &  ‘Bilt

 अ

 economy.  The  real  nature  of  the  Bill
 ig  to  be  realised  and  understood,  And
 I  do  not  Uke  to  describe  it  in  my  own
 language.  I  prefer  to  quote  certain
 ed.torials  of  our  country’s  news
 papers.  Owners  of  the  black  money

 have  never  had  it  so  good’.  This  is
 the  editorial  comment  of  the  Times  of
 Indig  of  January  30,  I  would  algo
 quote  the  opinion  of  another  financial
 Paper:

 “Hoarders,  racketeers,  black  mar
 keteers  and  the  over  expanding  po-
 pulation  of  black  money  operstors

 could  not  have  dreamt  of  a  better
 method  or  gift  than  the  bonanza
 uffe  -ed  in  the  form  of  Bearer  Bonds
 of  Mrs.  Gandhi’s  Government.”
 This  is  the  editorial  comment  of  the

 Business  Standard.  Therefore,  it  is
 not  my  idea.  jy  ao  not  like  to  cnticise
 it  with  some  innovations  of  my  own.
 It  has  been  described  in  a  very  prorer
 way  in  a  proper  perspective  by  these
 national  papers,  which  are  not  in  any
 way  sympathetic  to  this  side  01  ours.
 Therefore,  the  basic  objective  -८  the
 Bill  is  quite  clear.  And  the  basic  ob-
 jective  of  the  Bill  has  been  very  aptly
 described  by  my  hon.  friend  Mi.  Jeth-
 malani.  I  want  also  to  add  strength
 to  his  observation  that  this  bearer
 bond  is  really  a  bond  of  the  ruling
 Party.  The  bond  between  the  ruling
 party  and  the  tycoons  of  the  country
 and  the  tax  evaders.  Therefore,  it  is
 the  bona  that  you  do  not  like  to  break.
 You  do  not  like  to  twist  that  pond  ard
 unless  and  yntil  you  dissolve  that
 bond,  unless  and  until  you  delete  this
 black  money  the  black  money  geners-
 tion  cannot  be  stopped.  I  expect  that
 the  Finance  Minister  will  do  ,some-
 thing  to  the  causes  which  led  to  the
 black  money  operation.  He  cannot.
 He  cannot.  But  let  me  say  what  is  the
 basic  reason  of  the  generation  of  the
 black  money.  The  economic  policies,
 the  fiscal  policies  pursued  ४  this
 Government  for  the  last  30  Years  are
 the  basic  reason  for  the  creation,  gene-
 ration  and  proliferation  of  the  black
 money.  The  basic  economic  and  fiscal
 policies  are  responsible  for  it.  I
 am  quite  sure  that  none  of
 them  will  agree  with  me  _  that
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 thie  black  money  ।  operation
 can  be  stopped  and  eliminated  and  era-
 dicated  only  by  economic  and  fiscal
 policies  which  have  got  an  anti-imperi-
 alist  and  anti-monopoly  direction.
 But  you  are  committed  to  an  imperi-
 alist  economy,  you  are  committed  to  a
 monopolistic  economy,  you  are  com-
 mitted  to  develop  capitalism  in  this
 eountry,  you  are  committed  to  corrup~
 tion.  Thereore,  it  ig  not  possible  for
 you  to  eradicate,  to  stop  the  genera-
 tion  of  black  money.  Therefore,  this
 instrument  as  is  being  proposed  now
 is  not  at  all  an  instrument  to  liquidate
 or  even  to  curb  or  lessen  black  money,
 but  it  is  an  instrument  which  will  lead
 to  further  proliferation  of  black  money.
 Arguments  have  been  advanced  how  it
 will  lead  to  proliferation  of  black
 money  and  I  do  not  want  to  repeat
 them.  jy  would  only  mention  who  are
 the  benefitries  of  this  Bill.  The  major
 beneficiaries  of  this  Bill  are  those  who
 are  highly  placed  in  the  administrative
 heirarchy  and  politicians.

 Ayn  HON.  MEMBER:  What  about  the
 bureaucracy  in  West  Bengal?

 SHRI  CHITTA  BASU:  West  Bengal
 bureaucracy  is  also  bureaucracy.
 Therefore,  don’t  think  that  that
 bureaucracy  is  different  from  bureau-
 cracy  elsewhere.  We  very  often  hear
 of  pay-offs  and  kick-backs.  This  Bill
 does  not  provide  anything  to  bring
 them  under  the  net  of  taxation.  I  am
 afraid  that  by  the  operation  of  this
 Act,  even  the  Act  to  deal  with  corrupt
 practices  will  become  ineffective  in
 certain  cases,  because  by  virtue  of  this
 Act,  the  possessors  of  these  bonds  are
 kept  beyong  the  pale  of  the  entire  tax
 laws  of  our  country.  Therefore,  many
 corrupt  practices,  many  allegation  of
 corruption  against  many  highly-placed
 people  will  be  peyond  the  pale  of  laws
 of  taxation  and  black  money  will  be
 further  proliferated.

 Certain  observations  have  been
 made  regarding  the  quantum  of  moneY
 disclosed  during  the  Voluntary  Dis-
 Closure  Scheme,  1975.  It  is  a  very

 -  Ord.  &  Bill

 important  question  in  the  sense  that
 Mr,  Pranab  Mukherjee  made  a  state-
 ment  in  this  House  in  January,  1976,
 giving  the  informat’on  that  the  dis-
 closure  was  of  the  order  of  Rs.  741
 crores.  The  Finance  Minister  also  is
 holoing  to  that  view.  I  would  only
 quote  a  cerfain  portion  from  the  122rd
 Report  of  the  P.AC.:

 They  observed;
 “The  representatives  of  the  De-

 partment  of  Revenue  also  concealed
 in  evidence  that  the  actual  adaition
 to  economy  and  net  wealth  is  not
 Rs  841  crores,  but  it  may  be  of  the
 order  of  Rs.  200  crores,

 The  Committee  are  unable  to  dis-
 pe]  their  suspicion  that  a  deliberate
 attempt  was  made  to  magnify  the
 achievements  of  the  Scheme  nearly
 four  times  and  thereby  misled  the
 Parliament  and  the  people.”

 Thig  is  also  a  part  of  the  123rd  Report
 of  the  PAC.  Therefore,  Sir,  it  is  an
 attempt  on  the  part  og  the  (sovern-
 ment  to  magnify  the  achievement  of
 this  kind  of  voluntary  disclosure
 scheme.  Already  there  were  four  such
 suhemes.  This  is  the  fifth  one.  This
 kind  of  voluntary  disclosure  scheme
 is  not  going  to  curb  the  operat  on
 of  black  money.  This  igs  not
 gEcing  to  stop  the  genration  of
 tlack  money.  For  that  much  sore
 indical  measures  are  necessary.  I
 would  only  hope  that  the  Finance
 Minister  sincere  85  he  is,  honest  as  he

 ब  and  as  he  is  aware  of  the  cause  of
 operation  of  black  money,  would  come
 with  a  more  comprehensive  measure,
 more  radical  measure  and  eradicite  the
 growth  of  black  money.

 Therefore,  I  am  opposed  to  this  Bill
 mainly  on  the  ground  that  it  is  not
 going  to  curb  generation  of  black
 money.  ।  support  the  Statutory  Reso-
 lution  moved  by  Shri  Jyotirmoy  Bosu.

 SHRI  R.  VENKATARMAN:  Mr.
 Deputy-Speaker,  Sir,  very  early  in  my
 parliamentary  career....

 DR.  SUBRAMANIAM
 When  was  it?

 SWAMY:
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 SHRI  R  VENKATARAMAN:  In
 1950,  when  you  were  not  born.  Sir,  I
 was  sent  on  a  Commonwealth  Parlia-
 mentary  Delegation,  and  ह  went  to  a
 country  where  they  took  me  to,  what
 is  called,  a  cave  og  glow-worms.  It
 ‘was  a  cave  in  which  there  was  थ  Jot
 of  glow  worms,  saparkling  like  dia-
 monds,  Then,  along  with  me,  was  Mr.
 Deifenbaker,  who  later  hecame  the
 Prime  Minister  of  Canada.  When  we
 were  speaking  later  at  one  meeting,
 Mr,  Deifenbaker,  said  I  would  like  to
 borrow  these  glow-worms  because,  if
 you  make  4  noise,  the  glow-worms  will
 Stop  shedding  their  light  and  it  will
 become  dark.  He  said:  I  would  lik>
 to  take  these  glow-worms  to  my  House
 and  to  give  them  to  the  Speaker  so
 that.  if  he  shows  it,  the  members  of
 my  House  may  hecome  silent.  ।  was
 speaking  after  him.  I  said  I  will
 borrow  the  glow-worms  fo:  another
 Teasons,  that  they  will  shed  light  w'th-
 out  heat.

 The  debate  in  Parliament  should  be
 like  glow-worms,  shedding  a  lut  ब31.
 light  without  heat.  This  i:  a  1 का
 simple  Bill.

 PROF.  MADHU  DANDAVATE
 (Rajapur):  Light  is  the  next  stage  of

 heat.

 SHRI  :.  VENKATARAMAN;:  That
 is  why  I  said  glow-worm  is  a  thing
 which  sheds  light  without  heat.

 It  is  a  very  simple  Bill.  There  ४
 absolutely  no  reason  why  we  shoula  get
 ००  emotionally  upset  over  this.  The
 fact  that  there  is  unaccounted  money,
 money  circulating  outside  the  panking
 system,  is  not  denied.  Also,  the  fact
 that  it  is  causing  havoc  in  our  econo-
 my  is  not  denied.  The  point  rea'y  is
 this.  The  black  money,  or  unaccount-
 ed  money,  money  circulating  outside
 the  banking  system,  goes  and  exerts
 pressure  On  scarce  commodities.  If
 there  is  a  shortage  of  Sugar,  it  goes
 and  buys  sugar  and  thus  accentuates
 the  shortage.  If  there  is  a  shortage  of
 pulses,  it  goes  and  buys  pulses  and
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 thus  accentuates  the  shortage.”  It  is
 causing  much  graver  damage  to  society
 than  mere  inflation,  caused  by  an-
 extra  circulation  of  resources.  We
 have  done  our  best  to  arrest  this,  or
 contro]  this.  I  may  tell  you  that
 during  the  year  1980  we  had  increased
 the  number  of  searches.  As  against
 2,000  searches  in  1979,  we  conducted
 3,060  searches  in  1980  and  seized  a
 number  of  books,  records,  unaccounted
 money  etc.

 DR.  SUBRAMANIAM
 Prosecution.

 SWAMI:

 SHRI  R.  VENKATARAMAN;  But  it
 has  not  touched  the  frinzs  oi  the  छ,  एन
 blem.

 SHRI  JYOTIRMOY  BOSU:  It  was
 done  for  a  consideration.  We  kn  w
 that.

 SHRI  ८.  VENKATARAMAN:  ।  ig-
 nore  all  interruptions.

 SHR,  JYOTIRMOY  BOSU:  1  jncon-
 venient.

 SHRI  :.  VENKATARAMAN:  ।  shail
 reply  to  Mr.  Basu  separately.

 SHRI  JYSTIRMOY  BOSU:  Then  I
 have  the  right  of  reply.

 SHRI  R.  VENKATARAMAN:  The
 idea  of  floating  bearer  bonds  is  not
 new,  Even  in  the  period  of  the  Con-
 situation  Assembly  and  in  the  Provi-
 sional  Parliament  and  ever  thereafter,
 people  then  sitting  in  opposition  used
 to  suggest  and  there  were  any  num-
 ber  of  suggestions,  that  on  way  ०
 mopping  this  liquidity  is  by  issue  of
 bearer  bonds.

 SHRI  JYOTIRMOY  BOSU:  Open-
 ing  the  flood-gates.

 SHRI  8  VENKATARAMAN:  Even
 ८  the  Wanchoo  Committee  Report,
 which  is  quoted  time  and  again,  Mr.
 Chitale  wrote  a  dissenting  note—I
 hope  people  have  read  it—in  which  he
 has  said  agajn  that  one  of  the  ways  in
 which  you  can  handle,  and  to  some



 953  Special  Bearer  PHALGUNA  27,  1902  (SAKA)  Bonds  (Immunities

 extent  control,  this  black  money  cir-
 eulating™.  outside  the  banking  system
 is  through  the  issue  of  the  bearer
 bonds.  Therefore,  it  is  not  as  if  we
 have  done  something  which  is  not
 considered  by  people  to  be  one  of  the
 methods  by  which  this  evil  could  be
 tackled.

 A  point  which  was  made  by  Shri
 Somnath  Chatterjee,  Shri  George  Fer-
 nandes  and  a  few  others  is  that  you
 are  not  doing  anything  to  check  the
 further  growth  of  black  money;  even  if
 you  say  you  are  trying  to  handle  the
 situation,  you  are  not  doing  enything
 to  prevent  the  growth  of  black
 money  and  so  what  js  the  use  of  this
 It  is  a  very  legitimate  argument,

 All  the  earlier  reports  dealing  with
 this  subject,  the  PAC  reports  as  well
 as  the  Wanchoo  Committee  Report,
 have  stated  that  cic  of  the  main
 reasons  for  growth  of  hlack  money  is
 the  high  incidence  of  taxation.  Shri
 Jethmalani  has  very  forcefully  stated
 today  the  effect  of  the  high  level  of
 taxation.  If  you  look  at  my  budget  pro-
 Posals  in  the  last  two  years,  they  go
 on  the  basis  of  a  certain  philosophy
 which  reduces  direct  taxes.  Last  year
 We  increased  the  exemption  limit  to
 Rs,  12,000.  At  the  same  time,  we  ~e-
 duced  the  maximum  marginal  rate  of
 tax,  as  well  as  the  surcharge  which
 is  levied  on  income-tax,  by  ten  per
 cent  so  that  right  from  the  small  man
 who  pays  income-tax,  right  from
 Rs,  12,000  onwards  to  the  maximum
 man  who  pays  72  per  cent,  they  get
 a  ten  per  cent  reouction,  Actually,
 the  maximum  rate  was  reduced  from

 72  per  cent  to  66  per  cent.  This
 year  I  have,  again  on  the  same
 lines,  exempted  people  up  to  Rs,
 15,000  and  in  the  corporate  taxes  I
 have  given  relief  of  5  per  cent  in  the
 surcharge,  reduced  it  from  7  per
 cent,  to  2.5  per  cent.  You  cannot
 give  all  the  tax  reliefs  in  one  year.
 I  will  have  to  go  step  by  step  in  such
 थ  way  that  I  am  able  to  absorb  the
 loss  ०  revenue  by  other  means  by
 which  I  can  make  up  the  loss.  If
 the  economy  behaves  like  this,  if
 ?  LS—12.

 -  Ord.  &  Bill

 the  strain  continues,  I  can  assure  the
 House  that  I  will  continue  this  trend
 in  such  a  way  that  the  maximum
 income-tax  payable  in  this  country
 would  be  60  per  cent  and  possibly,  the
 maximum  corporate  tax  payable
 would  be  50  per  cent.  But  it  would
 certainly  depend  on  the  way  in  which
 the  economy  behaveg  and  in  order  to
 do  that,  I  must  take  a  number  of
 steps  and  one  of  the  steps  is  to  re-
 duce  the  liquidity  in  the  country
 now,  increase  the  availability  of  re-
 sources  in  such  a  way  as  to  counteract
 or  counterbalance  the  loss  of  re-
 venue  that  would  occur  by  following
 a  policy  of  having  a  fair  tax  system
 in  the  country.  Nobody  can  say  that
 in  a  welfare  State  as  we  have  where
 we  give  free  education,  free  medical
 aid,  subsidised  food  and  subsidised
 controlled  cloth  and  all  that,  a  60
 per  cent  rate  of  tax  is  levied.  On
 the  countrary,  last  year,  I  remember
 Mr,  Somnath  Chatterjee  and  थ  num-
 ber  of  friends  on  the  other  side  criti-
 cised  me  for  having  reduced  th2  in-
 come-tax,  the  surcharge,  and  said
 ‘you  have  given  concessions  to  the
 well-to-do  people  who  can  afford."

 DR.  SUBRAMANIAM  SWAMY:  You
 cannot  please  all  the  people  at  the
 same  time.

 SHRI  ह.  VENKATARAMAN;:  I  only
 pointed  out  the  argument.  I  do  not
 want  to  say  that  everybody  said  that.

 My  point  here  is  that  in  order  to
 do  that,  I  may  go  for  and  have  a  tax
 system  which  will  not  generate  any
 black  money.  I  should  create  the
 conditions  by  which  the  new  or  fresh
 black  money  will  not  be  generated.
 Therefore,  to  say  that  I  have  not  done
 anything  at  all  to  stop  further  gen-
 eration  4  black  money  igs  not  correct,
 We  are  going  on  the  lines  and  the
 lines  we  have  taken  are  step  by  step
 and  I  also  indicated  the  steps  by
 which  I  proceed  further  provided
 again  the  economy  bchaves  and  the
 responge  is  good,  Otherwise,  somebody
 asked  ‘What  will  you  do  if  the  Sup-

 reme  Court  strikes  it  down  and  your
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 bonds  are  not  valid?  Well  the  first
 option  is  to  levy  tax.

 DR.  SUBRAMANIAM  SWAMY:
 The  option  is  to  resign.

 3ा  R.  VENKATARAMAN:  Then
 the  very  object  which  you  people
 said,  namely,  of  preventing  the  एग
 wth  of  black  money  or  preventing
 the  accretion  of  black  money  will  be
 defeated,  You  must  be  consistent.
 You  cannot  be  contradicting  yourself
 in  the  same  speech.  You  can  at  least

 contradict  yourself  in  different
 speeches  and  at  different  times.
 (Interruptions)

 Now,  the  second  point  which  was
 raised  was  that  these  bonds  will  not
 reduce  liquidity  because  you  can  offer
 this  as  a  collateral  security.  Sir,
 these  bonds  can  be  Offered  as  colla-
 teral  for  productive  purposes  within
 the  parameters  fixed  by  the  Reserve
 Bank  in  their  credit  policy.  The  pre-
 sent  credit  policy  is  that  we  give
 assistance  for  production.  We  put
 severe  restrictions  on  trade,  on  hourd-
 ing  on  cornering  of  goods
 ete.  ।  these  bonds  can  he

 produced.  then  50  per  cent  ०  म
 will  be  given  provided  it  has  gone  for
 production  of  goods  and  services
 avcording  to  the  parameters  laid  down
 already  by  the  Reserve  Bank  in  res-
 pect  of  credit  for  praductive  purposes.
 Now  if  I  do  not  give  this,  what  is  the
 use?  1  must  bring  this  black  money
 which  is  now  circulating  in  a  manner
 which  is  prejudicial  to  the  economy,
 to  a  field  in  which  it  will  be  produc-
 tive  and  useful  to  the  economy.  It  will
 come  to  the  economy  in  such  a  way
 that  it  फा  produce  goods  and
 it  अ  be  useful.  On  the
 other  hand  it  does  not  pro-
 duce  goods  it  goes  and  corners  goods
 ang  then  accentuates  the  price  rise.
 Tt  is  a  diversion  from  that  unhealthy
 and  improper  utilisation  to  a  healthy
 and  proper  utilisation  viz.  or  the  pro-
 duction  of  goods  and  services.
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 Shri  George  Fernandes  made  a
 point  that  14  lakh  assessees have  been +
 exempted  for  the  purpose  of  giving
 them  relief  etc.  One  event  or  one  act
 can  have  several  consequences.  ।  hope
 he  understands  that.  One  act  viz,
 giving  exemption  to  the  middle  clas-
 ses  has  several  consequences,  One
 of  the  consequences  is  it  will  reduce
 the  burden  on  the  Income  Tax  De-
 partment.  Income  Tax  Department
 will  be  able  to  concentrate  more  on
 the  larger  incomes  which  are  not  now
 assessed  properly  for  want  of  time,

 Another  point  which  was  made
 भठ  that  there  was  no  need  for  the
 Ordinance,  Here  I  have  a  very  sim-
 ple  answer.  We  wanted  to  take
 credit  for  certain  sums  of  money  for
 the  year  1980-81  as  well  as  1981-82.
 In  order  to  do  that  we  had  to  issue
 something  sufficiently  before.  This
 ७  number  one.

 You  connot  print  bonds  without
 the  authority  or  unless  I  have  an
 Ordinance,  I  cannot  print  these  bonds,
 After  we  got  the  Ordinance,  we  prin-
 ted  the  bonds  and  then  made  them
 available  on  the  2nd  February.  1981.
 This  again  had  been  done  earlier.

 In  all  these  matterg  unless  you  do
 with  suddenness  it  will  not  be  possi-
 ble  for  you  to  catch  a  certain  measure.

 DR.  SUBRAMANIAM  SWAMY:
 How  much  have  you  collected  so  far?

 SHRI  :  VENKATARAMAN:  Rs,
 65  crores.  It  is  coming  at  the  rate
 of  Rs.  2  to  3  crores  every  day  and..

 SHRI  JYOTIRMOY  BOSU:  How
 much  in  foreign  exchange?

 SHRI  R.  VENKATARAMAN:  I
 have  no  figures  now,

 But  for  the  matter  being  pending
 in  the  court  I  have  every  confidence.
 Even  now  I  may  be  able  to  get  Ra
 :०  crores.  -  then  it  will  go  a
 long  way  to  reduce  the  deficit.  (पिहान
 ruptions).



 bay  and....

 DR.  SUBRAMANIAM  SWAMY:
 Mine  is  a  growing  city  and  his  is  a
 Aleclining  city.  It  depends  upon  the
 dynamism  of  the  people  of  that  city.

 SHRI  प.  VENKATARAMAN:  I
 Shall  deal  with  two  points.  I  have
 to  finish  before  4  o’Clock.  (Interrup-
 tions).

 SHRI  JYOTIRMOY  BOSU:  Like  a
 ‘magician  pulls  a  rabit  of  the  hat
 (Interruplions).....Every  time...

 SHRI  JYOTIRMOY  8050:  Rs.  82
 lakhs,  (Interruptions)

 SHRI  स.  VENKATARAMAN:  All
 ‘of  us  know  that  the  magician  is  only
 playing  a  trick,  There  is  neither  a
 rabbit  nor  the  hat.

 SHRI  थि  YOTIRMOY  BOSU:  Here  is
 the  rabbit—Associaed  Journal  Annual
 Report  of  Account,  (Interruptions)
 Mrs.  Gandhi....

 SHRI  EH.  VENKATARAMAN:  So
 far  as  the  allegation  that  the  Prime
 Minister  suppressed  the  Report  of
 the  Wanchoo  Committee  I  may  state
 that  the  questions  were  asked  ०
 early  as  25th  May,  1971.  The  question
 -was  asked  on  25th  May,  1971  and  the
 answer  was  “the  Direct  Taxes  En-
 qjuiry  Committee  has  recently  submit-
 ted  its  interim  report.”

 “(b)  ancl  (छ  Some  recommendations
 of  the  Interim  report  are  ynder  ex-
 amination.”

 This  is  the  Answer  dated  25th  May,
 1971,

 Again  the  matter  was  pursued
 and  a  Question  was  asked.  This  was
 on  3rd  =  August,  1971,  The  then
 Minister  of  Finance,  Mr,  ४,  B.  Cha-
 ‘van,  answered  ke  this:

 “One  ४  the  recommendations  in
 the  Interim  Report of  the  Direct
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 Taxes  Enquiry  Committee  is  that
 the  Income-tax  Act  should  be
 amended  to  empower  the  Central
 Government  to  acquire  immovable
 propreties  which  are  the  subject
 matter  of  transfer  at  priceg  which
 correspond  to  those  disclosed  in
 the  instruments  of  transfer.  The
 Government  have  accepted  thig  ce-
 commendation.”

 That  is,  buying  a  thing  at  the  false
 valuation  given.

 “A  Bill  to  amend  the  Income-
 tax  Act  for  the  purpose  is  expected
 to  be  introduced  in  the  current
 session  of  Lok  sgabha,”

 Then,  it  goeg  on  to  say:

 “Other  recommendations  concern
 demonetisation  and  related  matters.
 On  this,  no  action  is  contempleted.”
 Therefore,  where  is  the  question  of
 supression?  The  Question  was  ans-
 wered,

 SHRI  JYOTIRMOY  BOSU:  I  will
 satisfy  you.

 SHRI  R.  VENKATARAMAN:  It  is
 only  if  sombody  says  that  he  has  not
 received  the  report...(Interruptions)
 They  say  that  they  have  received  the
 report.  No  Government  can  be  com-
 pelled  to  accept  the  report.  The
 Interim  Report  wag  not  accepted,  You
 may  criticise  the  Government  for
 not  accepting  the  report.  You  say,
 it  must  be  accepted.  It  is  the  judg-
 ment  of  the  Government  to  accept  it
 or  not,  It  cannot  be  a  charge.  You
 cannot,  say  that  they  have  suppressed
 the  report  merely  because  they  have
 not  accepted  the  recommendations,

 Similiar  is  a  charge  about  the
 National  Herld;-  What  really  hap-
 pened  was  that  they  did  not  suppress
 anything.  The  National  Hrald  re-
 ported  to  the  Income-tax  people  and
 said,  these  are  the  business  incomes.

 *@  SHRI  JYOTIRMOY  BOSU:  And
 source?

 SHRI  R.  VENKATARAMAN:  They
 said,  these  are  the  business  incomes.
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 SHRI  JYOTIRMOY  BOSU:  I  will
 read  out,

 SHRI  8  VENKATARAMAN:  This
 is  one  of  the  rare  occasiong  on  which
 you  have  a  right  of  reply  after  me.

 SHRI  JYOTIRMOY  BOSU:  You
 have  invited  trouble  now.

 SHRI  छ,  VENKATARAMAN:  You
 cannot  wait,  You  are  always  50
 ebullicnt  that  you  cannot  even  res-
 train  yourself  for  a  few  minutes,

 On  this,  the  Income-tax  Officer
 said,  “No;  these  are  undisclosed  it-
 comes.’  They  went  in  apeal  and  the
 Appellate  Commissioner  accepted  the
 plea  that  these  are  business  incomes,
 Therefore,  you  cannot  go  on  challeng-
 ing  or  questioning  everybody  in  the
 world  except  yourself.  I  do  not  want
 to  say  very  harsh  things.  This  is
 very  wrong,  You  say,  the  Income-tax
 Officer  is  bad;  that  man  is  bad;  every-
 body  who  does  not  agree  with  you
 is  wrong.  How  can  Government
 function?  ।  am  not  an  Income-tax
 Officer.  There  15.0  an  appelate  auiuo-
 rity,  The  income-tax  Appellate  Autno
 rity  accept  it  as  a  business  income,
 Then,  the  contention  raised  by  the
 National  Herald  was  accepted.  What
 is  the  secret  about  it?  Therefore,
 there  wa,  neither  a  hat  nor  a  rabbit
 out  of  it.

 At  the  same  time,  I  must  confess,
 it  is  not  as  if  I  am  not  fully  aware
 of  the  feeling  of  the  House  as  well
 as  of  the  hon,  Members.  I  do  not  say
 that  this  Bill  can  be  justified  absolu-
 tely  on  equitable  or  moral  grounds.
 But  it  is  the  exigencies  of  the  circum-
 stances  in  the  country,  a  very  difficult
 economic  situation  and  the  problems
 that  the  Finance  Minister  had  to  face,
 necessity  of  trying  to  control  in  some
 form  or  other  the  liquidity  in  the
 economy  and  to  find  some  solution
 or  other,  that  compelled  me  to  take
 resort  to  this  course.  ।  ।  had  not
 done  this,  what  would  have  happe‘t™
 ed?  You  say,  it  is  a  sin  to  convert
 this  money  into  bonds,  If  I  had  not
 done  it,  I  would  be  living  with  sin.

 MARCH  18,  18  Bonds  (Immunities
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 This  money  will  not  be  tapped  in  any
 other  way,  It  will  continue  to  operate
 in  the  way  it  is  doing.  It  will  con-
 tinue  to  do  havoc,  You  want  ‘his
 kind  of  a  gtate  of  affairs  to  continue.
 x  you  say,  that  is  your  preference,
 then,  when  you  come  to  power,  you
 opt  for  that  kind  of  life.

 DR.  SUBRAMANIAM  SWAMY:
 The  CIA  ang  KGB  have  cornered  the
 market,

 SHRI  ह.  VENKATARAMAN:  I  do
 not  take  notice  of  such  trifles

 SHRI  JYOTIRMOY  3BOSU:  It  is
 very  interesting,  I  would  like  first  of
 all  to  dea]  with  the  National  Herald
 because  I  really  did  not  expect  that
 he  woulg  really  walk  into  my  trap.
 If  you  please  refer  to  the  Short  Notice
 Question  No,  2  in  the  other  House,
 the  reply  is:

 “Miscellaneous  receipts  to  ithe
 tune  of  Rs.  35  to  Rs,  50  lakhs  »et-
 ween  1974-75  and  1976-77  in  respect
 of  which  sources  of  such  receipts
 are  not  available,”

 Not  available.  1  clearly  says  0,
 What  is  that  money  that  is  at  their
 command?  That  is  blackmoney,  That
 is  why  the  sources  cannot  be  dis-
 closed.  Now  I  will  come  to  the  docu-
 ment,  Generally,  we  trust  the  annual
 report  of  accounts  of  the  Associated
 Journals  Ltd,,  Lucknow.  If  you  come
 to  the  page,  the  appropriate  page,
 you  wil]  see  in......

 SHRI  8  VENKATARAMAN:  De
 you  deny  that  the  Appellate  Commis-
 sioners,  the  Income-tax  Commis-
 sioners,  have  accepted  the  statement
 of  the  National  Herald  that  it  is
 business  income?

 SHRI  JYOTIRMOY  BOSU:  With
 out  casting  any  aspersion  on  the  Ap-
 pellate  Assistant  Commissioner,  I  can
 भि  that  there  is  no  official  in  the
 country  who  dare  say  anyting  against
 excepting  between  1977  and  1979.
 (Interruptions)

 MR.  DEPUTY-SPEAKER:  Order,
 order,

 SHRI  JYOTIRMOY  BOSU:  Associa-
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 ted  Journalg  Miscellaneous  receipts,
 Mr,  Finance  Minister,  you  see  that  is
 the  most  interesting  thing.

 SHRI  स.  VENKATARAMAN:  You
 know  Appellate  Authority  has  held
 that  all  the  arguments  put  forward
 are  not  relevent,

 SHRI  JYOTIRMOY  BOSU:  ।  am
 taking  it  on  my  shoulders  to  prove
 that  this  ig  black-money.

 SHRI  8  VENKATARAMAN:  This
 is  not  the  forum  to  say  anything.
 (Interruptions),  The  point  is  if  Ap-
 pellate  Authority  agrees,  we  do  not
 know.  (Interruptions).

 SHRI  JYOTIRMOY  BOSU:  On
 what  date  (Interruptions),  Who  will
 ८०  against  Mrs,  Indira  Gandhi?
 Which  Officer  has  the  courage?
 (Interruptions).

 SHRI  8.  VENKATARAMAN:  If  he
 suspects  the  officers  of  the  Govern-
 ment,  I  have  every  reason  to  suspeck
 him  also

 SHRI  JYOTIRMOY  BOSU:  I  am
 telling  this  money  (IMterruptions).
 Accept  it.  I  am  proving  it.

 Mr,  Deputy  Speaker,  the  receipts
 up  to  31st  March,  1977,  that  is  almost
 up  to  the  end  of  the  previous  regime
 was  Rs.  14,88,000|-.  Now,  you  kindly
 see  the  fun.  From  1-4-1976  to
 31-3-1977  that  i;  when  they  were  out
 of  power,  the  amount  comes  down
 to  Rs,  74,800|-  This  is  all  the  black-
 money  that  has  gone  into  the  National
 Herald.  It  started  with  Rs.  100,  3०.
 cording  to  their  advertisement,  they
 say  the  market  value  of  their  wealth
 is  Rs,  3  crores.  that  is  on  21st
 November,  1977,  Therefore,  I  do  not
 wish  to  enter  into  argument.  You

 Kindly  gracefully  take  it.  The  Natio-
 nal  Herald  money  is  nothing  but
 black-money  entereg  into  the  buoks  of
 account,  Now  I  am  saying..

 SHRI  ८.  VENKATARAMAN.  ।
 deny.

 etc.)  Ord.  &  Bill
 SHRI  JYOTIRMOY  BOSU:  You  go
 on  denying,  But,  I  take  the  responai-
 bility  for  it.  Let  us  have  a  debate
 on  this,  Now,  Mr,  Finance  Minister
 for  whom  I  have  genuine  regard.  I
 am  not  a  hypocrite.  I  do  not  pretend.
 I  do  not  wish  to  offeng  him  at  any
 time,  I  do  not  wish  to  make  him
 fee]  bad  about  me.  I  assure  you,  Mr.
 Finance  Minister,

 In  the  morning,  you  thought  you
 are  slanting  at  me.  I  wag  a  little
 surprised.  I  do  not  understand,  In
 the  air-ports  and  sea  ports,  the  Cus-
 toms  people  have  a  list  of  items
 which  cannot  be  exported,  taken  out,
 as  a  personal  baggage  or  otherwise.

 Is  that  true  ur  not?  Now,  the  Customs
 is  in  the  List  or  mot,  the  Customs
 Officers,  under  the  fiat  of  an  execu-
 tive  order,  they  have  been  fully  told
 that  you  cannot  take  out  Indian  cur-
 rency  beyong  a  certain  limit,  What  is
 the  limit?  You  can  buy  3  pounds  or
 5  pound  at  the  air-port  and
 that  is  about  it.  I  have  consulted
 Customs  Officer.  Then  and  then  only
 ।  venture  to  say  that  bearer  bond

 ig  not  included  in  banned  list,

 SHRI  R.  VENKATARAMAN:  Again
 I  ask:  Was  this  answer  not  given  to
 you?

 SHRI  JYOTIRMOY  BOSU:  After
 Treading  the  answer,  I  verified  it.

 SHRI  ।  VENKATARAMAN:  Do  you
 say  that  the  answer  is  incorrect?

 SHRI  JYOTIRMOY  BOSU:  No,  [
 am  saying  I  have  asked

 SHRI  :  VENKATARAMAN:  What
 are  you  saying?  Excuse  me,  You

 speak  to  your  heart's  content.

 SHRI  JYOTIRMOY  BOSU:  You  -v-
 ally  some  times  get  derailed  (Inter-
 ruptions)  You  have  got  your  chelas,
 the  hulla  Parly  That  is  thei:  contri-
 bution.

 MR.  DEPUTY-SPEAKER-  Order,
 Please,
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 SHRI  JYOTIRMOY  BOSU:  Mr,
 Finance  Minister,  after  reading  the
 question  I  got  in  touch  with  some
 Customs  people  and  I  said,  “If  J  take
 out  a  bundle  of  Bearer  Bonds,  can
 you  show  me  an  authority  or  a  Gov-
 ernment  order  by  which  you  can
 prohibit  me  from  taking  them  out?”,
 and  they  said,  ‘No,  Sif’.  That  ig  the
 answer.  (Interruptions)  I  have  to
 borrow  from  you  or  from  Madam
 Gandhi  because  the  Nationa]  Herald
 will  be  buying  the  Bearer  Bonds,

 Therefore,  Mr.  Finance  Minister,
 what  you  have  stated  in  the  morning
 sounds  clever,  but  lacks  substance,  It
 is  not  correct,

 Secondly,  you  have  said....

 MR.  DEPUTY-SPEAKER:  You  do
 not  believe  the  Minister’s  statement,
 but  you  believe  the  Customg  Officer’s
 statement.

 SHRI  JYOTIRMOY  BOSU:  I  am
 not  obliged  to  reply  to  you.

 MR.  DEPUTY-SPEAKER:  I  have
 only  observed.

 SHRI  JYOTIRMOY  BOSU:  If  you
 only  knew  things,  definitely  ।  will
 talk  to  you,

 MR.  DEPUTY-SPEAKER:  I  have
 only  observed;  I  am  mot  asking  for
 a  reply  from  you.

 SHRI  JYOTIRMOY  BOSU:  Mr.
 Finance  Minister,  the  second  thing
 I  asked  you  was,  “Why  on  earth  did
 you  make  these  Bonds  available  for  sale
 abroad?  Why  did  you  want  to  sell
 them  in  exchange  of  foreign  currency?”
 What  is  the  answer?  No  answer  has
 been  given.  I  may  tell  you,  Mr.
 Finance  Minister:  at  least  give  the
 Devil  its  due;  I  have  been  a  skull-
 digger  as  Chairman  of  the  Public  Ac-
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 counts  Committee  and  as  Chairman  of
 the  Public  Undertakings  (omumittee.
 Once  you  allow  foreign  exthange  to
 get  out  of  this  country  or  come  into-
 this  country,  it  will  have  its  natural
 movement:  you  cannot  stop  it.

 PROF.  ।.  (५.  RANGA  (Guntur):
 Today  it  is  irrelevant.

 SHRI  JYOTIRMOY  BOSU:  I  am
 telling  you,  this  money,  if  it  is  bought
 in  foreign  exchange,  will  go  out  of
 the  country  with  compound  interest
 and  in  the  meantime  it  will  make  20
 trips,  or  so  through  the  hands  of
 smugglers,  and  the  country  will  be
 paying  for  it.  That  ७  why,  precisely,
 I  have  raised  this.  But,  there  is  no
 answer  as  to  why  it  has  been  made
 saleable  abroad.

 Mr.  George  Fernandes  spoke  about
 the  area  of  generation  of  black  money.
 My  friend,  although  he  was  Minister
 of  Industries,  forgot  to  tell  one  thing.
 The  basic  area  js  jnflated  cost  of
 production  and  deflated  sales  revenue.
 There  are  other  areas  to  but  these  are
 the  basic  areas.  And,  Mr.  Finance
 Minister,  I  produceq  a  document  this
 morning,  AICC  Souvenir,  collection
 of  Rs.  10  crores,  Rs.  12  crores.  That
 is  the  colour  of  that  money?  A  letter
 was  written  to  you  and  your  Govern-
 ment,  a  letter  was  written  to  the
 Government.  What  inquiry  hag  been
 instituted?  What  have  you  done
 about  that?  ‘You  cannot  touch  them
 because  all  the  major  contributersਂ
 names  are  in  that,  If  you  touch  them,
 your  future  will  be  dry.  Therefore,
 your  lipservice  of  control  of  black
 money  is  nothing  but  hypocrisy,  Mr.
 Venkataraman,  I  am  very  sorry  to  say.

 I  know  Mr.  Venkataraman’s  philo-
 sophy  a  little  bit.  He  has  a  right  to
 have  his  own  philosophy.  His  philo-
 sophy  is  the  philosophy  of  the  Forum
 of  Free  Enterprise.  Mr,  Venkatara-
 man’s  philosophy  ig  the  philosophy  of
 the  Forum  og  Free  Enterprise.  He
 does  not  understand  that  Forum  of
 Free  Enterprise  means  freedom  to
 loot,  freedom  to  exploit,  freedom  to
 make  profit,  He  says  that  it  is  a
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 simple  Bill.  But  ‘simple’  for  whom,
 Mr,  Venkataraman?  Simple,  for  the
 class  that  your  leader  is  serving  to-
 day,  your  party  is  serving  today.  It
 is  simple  and  good  for  them.

 Now,  he  talks  about  accentuation
 of  shortages.  How  can  he  prevent  it
 when  he  has  granted  advance  over-
 drafts,  when  he  has  allowed  the  banks
 to  grant  overdrafts,  against  collateral
 security  of  these  Bonds?  How  can
 you  stop?  Is  not  a  cement-manu-
 facturer  a  black-marketeer  at  the
 same  time?  :  not  थ  sugar-manu-
 facturer  थ  viack-marketeer  at  the
 same  time?  Is  not  a  paper-manu-
 facturer  a  Black-marketeer  at  the
 same  time?  You  are  granting  him
 credit  for  production  against  these
 Bearer  Bonds  black  money  and  you
 are  then  saying  that  you  are  mopping
 up  the  surplus  money  from  the
 bazaar.  What  a  joke  it  is!  Mr.  Ven-~
 kataraman,  you  go  and  try  to  teach
 in  a  primary  school  and  not  to  every-
 body  here.

 This  Bearer  Bonds  idea  was  very
 much  dissected  and  commented  upon
 by  the  Wanchoo  Committee,  What
 was  their  report?  I  quoted  in
 the  morning.  They  are  totally
 opposed  to  the  Bearer  Bonds.  Is  it
 not  so?  Yet,  you  have  got  your  case.

 Mr,  Venkataraman,  ।  want  to  be
 ‘educated  by  you.  What  is  the  diffe-
 rence  between  a  Bearer  Bond  and  a
 legal  tender?  ‘You  tell  me  what  the
 difference  js.

 SHRI  ह.  VENKATARAMAN:  Why
 not  Mr.  Jethmalani  help  him?  You
 are  on  the  same  side.  You  want  to
 be  educated?  Please  sit  down.  I  will
 tel]  you....

 A  legal  tender  must  be  accepted  by
 everybody  but  a  Bearer  Bond  need
 not  be  accepted  by  everybody,

 SHRI  ग़०  BOSU:  A  legal
 tender  can  be....

 SHRI  प्.  VENKEATARAMAN:  Must
 be.

 etc.)  Ori. &  Bill
 SHRI  JYOTIRMAY  BOSU:  So  a

 legal  tender  must  be  going  to  the
 black-marketeers  and  the  Bearer
 Bonds  can  go  to  the  criminals  -
 That  is  the  difference,  I  understand  it.
 ।  agree.  1  stand  educated.  So,  jt  will
 not  be  checking  the  growth  of  black
 money  but  it  wil)  help  the  prolifera-
 tion  of  black  money  as  I  have  just
 quoted  the  cases  of  sugar,  paper,
 cement  and  what  not.

 You  have  raised  the  exemption
 limit  to  Rs.  15,000,  Mr,  Venkatara-
 man,  I  know  you  were  a  Member  of
 the  Planning  Commission.  You
 understang  economics  very  well  and
 much  better  than  I  do.  I  do  not
 understang  it  at  all.  Nothing  at  all
 I  know.  What  was  the  purchasing
 power  of  Indian  rupee  when  the
 lowest  taxable  limit,  iie.,  the  floor
 was  fixed?  And  what  is  the  purchas-
 ing  power  of  the  Indian  rupee  to-day?
 Have  you  given  any  relief?  You  have
 given  no  reljef  at  all  to  the  common
 man.

 Mr,  Venkataraman  should  under-
 stond  that  as  long  as  this,  capitalist
 system  lives,  you  have  to  live  with
 black  money  and  where  the  profit  is
 the  only  motive,  you  cannot  do  away
 with  black  money  and  if  you  do
 away  with  the  black  money,  Mr.  Ven-
 kataraman,  you  and  your  leader  and
 all  your  chaps  here  will  vanish  from
 this  House.  You  must  be  sure  about
 that.  You  will  absolutely  vanish.

 You  talk  ०  welfare  State.  Mr.
 Venkataraman,  if  you  analyse  the
 Budget  yourself,  keeping  your  con-
 science  clear  ang  forgetting  that  you are  the  Finance  Minister,  you  see
 how  much  you  are  spending  for
 education  and  how  much  for  health.
 Even  now  in  the  CGHS  dispensaries
 there  was  no  medicines  available  at
 the  present  moment  there  budget  is
 exhausted  forget  about  the  dispensaries,
 what  about  schools,  ete.,  etc.?  The
 Finance  Minister  wants  us  to  live  in
 a  Fool's  Paradise,  but  all  of  us  may
 not  agree  to  do  that.

 I  would  only  say  a  word  about  the
 suppression  of  the  report.  I  will
 finish  with  that.  What  a  baseless
 thing  was  put  before  the  House—
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 {Shri  Jyotirmoy  Bosu]
 Mr.  Venkataraman,  you  have  taken
 the  House  for  a  ride.  I  am  very
 sorry  to  say  that.  Sir  I  come  to
 the  Lok  Sabha  Debates  of  May  1%,
 1972.0  ८:००

 SHRI  K.  LAKKAPPA  (Tumkur):
 It  was  denied  already,  Sir.  Even  on
 that  day—in  1972  I  was  jn  the  House
 —you  raised  it  and  it  was  den.ed  and
 the  saime  thing  is  repeated  here.

 MR,  DEPUTY-SPEAKER:  Both
 of  you  are  in  the  same  place.

 SHRI  M.  M.  LAWRENCE  (Idukki):
 The  only  difference  is  that  while  Mr.
 Jyotirmoy  Bosu  was  क  the  same
 party,  2  Lakkappa  was  not  ।  the
 same  Party.

 SHRI  JYOTIRMOY  BOSU:  We  are
 old  friends.

 The  Lok  Sabha  debates  of  May  ४7.
 1972.  Thiru  Venkataman  1  beg
 of  you.  This  is  what  this  humble
 selg  said:

 “SHRI  JYOTIRMAY  BOSU.  The
 Teport  of  this  High-power  Com-
 mittee  you  even  did  not  publish.
 You  did  not  publish  the  interim
 report  saying  these  are  the  recom-
 mendations.  There  jis  a  skeleton  in
 the  cupboard.

 SHRI  Y.  B.  CHAVAN  (the  then
 Finance  Minister):  ‘You  have  never
 Tun  an  administration,  80  you
 don’t  know.

 Such  reports  are  not  published.
 Even  if  these  things  are  to  be  ।
 plemented,  they  are  not  announced
 like  that.  Do  you  expect  that  क
 1971  when  the  country  was  at  war

 Then  I  intervened:

 “SHRI  JYOTIRMOY  BOSU:  On
 7th  December  you  pressurised  them
 not  to  publish  the  report.”
 The  reply  was:

 SHRI  २.  8  CHAVAN:  When  the
 country  is  facing  an  emergency,  a
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 crisis,  you  want  to  demonetise  the
 curreny  and  create  a&  no-confl-
 dence  in  your  own  currency?”

 “It  is  a  most  childish  thing  one
 can  think  of.”

 This  is  an  admission  that  this  in-
 terim  report  म  -  suppression.

 I  do  not  wish  to  proceed  any  मि
 ther.

 ।  oppose  this  pernicious  Bill  and  I
 oppose  it  lock,  stock  and  (barrel.

 SHRI  8  VENKATARAMAN:  Mr.
 Bosu  will  go  to  Heaven  because  he
 called  me  so  many  times  as  the  Lord
 of  Tirupati.

 SHRI  JYOTIRMOY  BOSU:  You  buy
 your  ticket  first.

 16  hrs.
 STATEMENT  RE.  PROCUREMENT
 PRICE  FOR  WHEAT  AND  BARLEY

 MR.  DEPUTY-SPEAKER:  Rao  Bir-
 endra  Singh  will  make  a  statement
 regarding  the  procurement  policy  for
 wheat  and  barley.

 THE  MINISTER  OF  AGRICUL-
 TURE  AND  RURAL  RECONSTRUC-
 TION  AND  IRRIGATION  AND
 CIVIL  SUPPLIES  (RAO  BIRENDRA
 SINGH):  Sir,  I  mse  to  announce  the
 following  decision  taken  by  the  Gov-
 ernment  in  respect  of  price  policy  for
 wheat  and  barley  for  1980-81

 (interruptions)
 MR.  DEPUTY-SPEAKER:  He  is  now

 making  statement  at  4  O'clock.  Just
 थ  minute.  Please  listen.  I  think  it  has
 already  been  announced  that  the
 Minister  ig  to  make  a  statement.

 (Interruptions)
 Please  sit  down,  I  ask  him  to  make

 the  statement,
 SHRI  RAMAVATAR  SHASTRI,

 You  should  not  do  like  this.
 MR.  DEPUTY-SPEAKER:  Please

 sit  down.  ।  has  already  been  circul-
 ated.  (Interruptions).

 थी  रम  न  पासबान  (हाजीपुर)  :
 मेरा  रजा लू दान  भी  4  अज  ही  और  इन  का


